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INTRODUCTION 

I, the Chairman of the Estimates Committee having been 
authorised by the Committee to S'Ubmit the Report on their behalf, 
present this Seventeenth Report on action taken by Government on 
the recommendations contained in the Thirty-Fourth Report of 
Estimates Committee (Sixth Lok Sabha) on the Ministry of Agri~ 

culture and Irrigation (Deptt. of Rural Development)-Rural 
Employment. 

2. The Thirty-fourth Report was presented to Lok Sabha on 30th 
April, 1979. Government furnished their replies indicating action 
taken on the recommendations contained in that Report between 31 
October, 1979 and 10th April, 1981. 

3. The Report has been divided into the following Chapters:-
I. Report. 

II. Recommendations which have been accepted by Govern-
ment. 

III. Recommendations which the Committee do not desire to 
pursue in view of Government's replies. 

IV. Recommendations in respect of which Replies of Govern-
ment have not been accepted by the Committee. 

V. Recommendations in respect of which final replies of Gov-
ernment are still awaited. 

4. An analysis of action taken by Government on tli.e recom-
mendations contained in the Seventeenth Report of the Estimates 
Committee is given in Appendix. It would be observed therefrom 
that out of 60 recommendations made in the Report 50 recommen-
dations i.e. about 83 per cent have been accepted by Government 
and the Committee do not desire to purS'Ue 3 recommendations i.e. 
5 per cent in view of Government's replies. Replies of Govern-
ment in respect of 6 recommendations i.e. about 10 per cent have 
not been accepted by the Committee. Final reply of Government 
in respect of one recommendation i.e. about 2 per cent is still 
awaited. 

NEW DELHI; 
April 29, 1981 
VaisakhCZ9,1903 

S. B. p. PATTABHI RAMA RAO, 
Chairman, 

Estimates Committee. 

(vii) 



CHAPTER I 

REPORT 

This Report of the Estimates Committee deals with the action 
taken by ,Government on the recommendations contained in their 
Thirty Fourth Report (Sixth Lok Sabha) on the erstwhile Ministry 
of Agriculture and Irrigation (Deptt. of Rural Development)-
Rural Employment. 

1.2. Action taken notes have been received from Government in 
respect of all the recommendations contained in the Report. 

1.3. The action taken notes on the recommendations of the Com-
mittee have been categorised as follows:-

(i) Recommendations/observations that have been accepted 
by Government:-

SI. Nos. 2, 5, 6, 8,10, I I, 12, 13,14, 15, 16, 17, IB, 19,20,21,22, 
23, 24, 25, 26,27, 30, 31, 32, 33, 34, 35, 36, 37, 38,39,41, 42, 4~, 
44,45,46,47,48,49,50, 51,52,55,56,57, SB, 59,60, 

(Total OO--Chapter II) 

(ii) Recommendations/observations which the Committee do 
not desire to pursue in view of Government's replies:-
81. Nos. 29, 40, 53. 

(Total ~hapter III) 

(iii) Recommendations/observations in respect of which 
Government's replies have not been accepted by the 
Committee: -

Sl. Nos. 1, 3, 4, 7, 9, 28. 

(Total 6-Chapter IV) 

(iv) Recommendations/observations in respect of which final 
replies of Government are still awaited:-

81. No. 54;-

(Total l-Chapter V) 

1.4. The Committee will now deal with the action taken by GQY-
ernment on some of their recommendations. 



New Employment Schemes 

Recommendation ,SL No.1, (Paras 1.30 to 1.34) 

1.5. In their 34th (Original) Report the Committee had taken 
note of the fact that the number of unemployed persons in India 

,'·MS.' been I'ising 'at . 'an '1llarmingpac~the number haVing risen from 
,)~.a mil'lion'inu W5& ,t-o 20.& million in' 1978. 4Sper 'CeIltpeople in 

',ll'Ural Jateas'and 41 per' cent in 'mban 'areas livedbeiow 'the poverty 
"·line. 

1.6. The-Committeehad observed that though a large number 
, of schemes- ,had been laum.ched in the past to generate -employment 
and eradicate poverty, these did not appear to have made a dent 

'·into,1he"probrem. 

1.7. The Onnmittee had welcomed the announcement made by 
the Prime Minister in Lok Sabha on 28th July, 1977 that "Govern-
ment has declared its aim of removing unemployment within ten 
years". The Committee had also welcomed the fact that for the 
first timethe,:plan (1:97S-a3) had mentioned the removal of un-
employment.,.andsignificant under employment as a principal 
objective to be achieved within ten years. 

1.8. The Committee had felt that for the success of the Sixth and 
subsequent plans in tackling unemployment problem, it was neces-
sary that the causes responsible for the failure of the employment 
schemes to, «ehieve' lthe desired results in the past were borne in 
mind and the authorities charged with the responsibility. of for-
mulating and' implementing similar schemes in the future were 
not' allowed to cominit the same errors and fail the Nation again 
in its resolve to remove unemployment in ten years. 

IJ) ... Go,vemJnQn1l-have stated in reply that the aim of removal of 
unemployment in 10 years was declared by the Janata Government. 
The' 'present Government consider that unemployment is indeed a 
matter of great ~oncern 'and it is at the root of many other prob-
lems also. One of the objectives of the current, plan. is to achieve 
!i gradual reduction in the incidence of poverty and unemployment. 

, fThe -Government further consider that they can have certainly 
... .shol't4enn·measures.but basically employment can be created when 

the economic problems, are solved and ,not ,just ,by having"i.dead-
lines. The New Plan would. therefore, have creation of new em-
ployment opportunities as one of the objectives. 
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MO~, It has been litated by Government further that the special 
'oeltlpluymetlt: programmes undertaken by the Government during 
;theeatly seventies were critically studied by the Programme 

, 'Eqaluation • Orgamsation. The evaluation report has been widely 
'Ictr-eulated. No 'stich scheme sponsored by the Central Government 
'. iSlnow under operation. 

1.11. According to Government, the new Plan tl980-85) ,'nas 
estimated that out of the total unemployment of 20.71 million, 15.36 

• ,million are in the rural areas and 5.38 million in the urban areas. 

1,.,12, .i'ae :Committee note',the shut in the Govemment's'apprMh 
'Lt.:baVing a ,dead line fer solving the unemploytnent p~blem-iJ'l~'the 
,,eeuntry. Govemm.ent hold ,the view that unemployment is ·ibdeled 
.·Illattu,of.great. COD~rn and is..-at the root of many other problems. 
·They, consider .that they can have certain' short term measures-; ' bat 

··.ltasically employment ~an be crea:ted when' tbe economic·problems 
,ue--ii8lv-ecl. and BOt just by, having dead lin.es.'1'he newSiXtlfflan 
,(1-880-85) ,accordingly would have creation of Dew employment 
,opportunities, as one of the' objectives. 'While' the Committee hope 
that the measures envisaged by' Government will mitigate the -pro-
blem of unemployment, they would like to emphasise that' -t'be 
officers charged with the responsibility of formulating and imple-

"~eJttiBg \~ employ~t ,ssmes'istw.ld ,not; feP88t the mistakes 
1rhithftStdtedH ib IftailUft8Ithe·.rlier sdtemes. 

, Right to Wotrk 

ReeeBtm.endation Serial Nos: 3; 4 abd 9 '~Paras %:27; 2;~il" -8i43) 

1.13. "fhe -Committee' had' been' . informed : that ' earl:ier:Five i¥ear 
1
1PI'a'!lsdid rtot aim,at'eliminationoftmemploy~nt~nd·.that even the 
"l'tmhed 'etnpioymentdidnot materialise. There was a .baciclog,of 
'abeut· '2G.6'·milli'on Ul'l'elnploy'ed persons' at -the end oL197T'"76 'and 

. '29,5. miltieni'\ew persons-'Wmlld enter: 'the' ,lQbour ,force, ,dtlring-ihe 
'fuHoYIing' 5, years.' ·Recognising'~se fads theConunit1lee"lWl'e 
informed that the Draft Sixth Plan ~,(197~);' proposed ttJ.:wfupt 
an employment oriented strategy to tackle the gigantic problem of 
1I1lemployment and ;getJ.erate an additional emplayment of,the order 

: ~. rti.3 . million ;:st.aD\iard' person 'yeaTS wring the Plal)...period 
,(i.s-7~). 'The 'Committee obsel'Vled tnat-no'®ubt the long ~d 
'mt\'lmm :1Jenn"pro-gl"ammesenvisaged in the,rdraftP1Jan (l978-.....83) 
'Would geDel'8te'employment, but- the twin problems of po~y .and 
'~oYmet'lt could not wait . for a ,long term solution and same-
t8ing'CODC~,_d' gOt'toibe done in ti1ein1mediate present to defuse 
·the :~plosivesituation which was devcloping,'()n the'une,mp~ment 



front. The Committee expressed the oplruon that the immediate 
problem of unemployment could not be solved unless the long and 
medium term employment generation schemes were supplemented 
by direct employment schemes. The schemes like Maharashtra Em-
ployment Scheme guaranteeing minimum wage or unemployment 
allowance were needed "now" when the unemployment situation 
was very acute. 

1.14. The Committee expressed the view that the time had come 
When the citizens right to work should be recognised and the State 
should accept 'l'esponsability to provide work to its citizens and in 
the event of its failure to provide work, give them unemployment 
assistance and thus honour the long ignored Directive Principle 
enshrined in Article 41 of the Constitution. The Committee further 
observed that this responsibility should now be made a satutory 

. responsibility binding on the Union and State Governments who 
should not delay any longer the formulation of direct employment 
schemes and implementing them on national scale and devising 
ways and means of overcoming the financial costraints to make 
these schemes a success. 

1.15. The Committee have been informed (April, 1981) that the 
estimates provided in the new plan indicate that the volume of un-
employment in March, 1960 was 20.74 million on daily status basis. 
It is also estimated therein_that the increase in labour force during 
March, 1980 to March, 1985 would be 34.25 million (in age group 5 
and above). The projected growth of employment . in 1979-80-
1984-85 period is 34 million perSOn years, 'l'aising the estimated level 
of employment of 151 million standard persons years in 1979-80 to 
employment of 185 million standard person years in 1984-85. 
Though the estimated increase in employment is 34 million standard 
person years, the actual number of beneficiaries is expected to be 
much more, since not every member of the force may be a full-time 
worker during the entire year. 

1.16. Government have further stated in reply that the new plan 
1980-85 has recommended a number of employment promotion 
programmes like Integrated Rural Development Programme, Opera-
tion Flood II Dairy Development Programme, Programme of Fish-
ingFarmers' Development Agency. Various programmes under 
village and small scale industries sector, National Rural Employ-
ment Programme, Environmental sanitation, slum improvement, 
tree plantation, construction of houses for the economically handi-



s 
capped people etc. in the urban areas, Minimum Needs Programme 
and Special programmes for Scheduled Castes and Scheduled Tribes 
for the creation of income earning occupation etc. It has been 
stated further that at present some special employment programmes 
have been initiated in some States including Employment Guaran-
tee Schemes in Maharashtra, Tamil Nadu and Madhya Pradesh and 
Employment Affirmation Scheme in Karnataka. Unemployment 
allowance is not visualised at present as the financial commitments 
involved are very high. Such unemployment allowance may even 
lead to persons not normally in the labour force seeking unemploy-
ment allowance. 

. 1.17. The Committee note that the backlog of unemployment 
in March 1980 was about 21 million. To this will be added anothet' 
34 millio~ persons in the labour forces during the period 1979-80 to 
1984-85 (age group of 5 and above). Thus the problem of un-
employment will become more acute during the Sixth Plan. The 
Committee had exp~ssed the opinion that an immediate problem 
of unemployment would not be solved unless the long medium 
term unemplyment generation schemes were supplemented by 
Didect Employment Schemes. The Committee recommneded that 
Schemes like Maharashtra Unemuloyment ~heme guaranteeing 
minmum wage or unemployment allowances were needed when the 
employment situation was very a~ute. Accordin2' to Govemmen't 
there is no proposal to implement a National Employment Guaran-
tee Scheme. The Employment guarantee scheme of some State 
Governments have been included in the Sixth Plan. But unemploy-
ment allowance is not visualised at the present as the financial 
commitments involved are very high. According to Government 
such employment allowances may even lead to uel'SOns not normally 
in the labour forces seeking unemployment allowances. The Gov-
ernment do not, therefore, favour the payment of unemployment 
allowances just as a dole. The Committee are unable to accept the 
Governmen"'t's views. In the opinion of the Committee in the con-
text of the growin2' magnitude of the unemployment problem in the 
country. it is necessary to implement schemes 2'U8ranteeing mini-
mum wage or unemployment allowance to meet the urgent needs. 
The Committee also reiterate that responsibiHty of the State to 
provide work to its citizens or in the event of its failure to provide 
w01."k to give them unemployment assistance should now be made 
a statutorv responsibility binding on the Union and St~te Govern-
ments, who should no longer delay formulation of direct em.,loy., 
ment schemes like Maharashtra Employment Guarantee Scheme 
and implement them. They should devise ways and means of ever-
~C)ming t.he financial' constraints to make these schemes a sueeass. 
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Statel:iJ!Distrids. with . gr~3tet: intensit~ of unemploJDlad'" 

Be~endation SerilJl No.7 (Paras 2.3'1, 2.38 and 2.39:)' 

1.l8.Th~. Committee, noted that 73.4 per cent of the total all 
IIlQ.lp. unemployment.W'as concetrated. in seven States viz. Tamil 
Nadu. Andhra Pradesh, Maharashtra, Bihar, Kerala, West Bengal 
andU.:P. Although. the problem of unemployment had not been 
estimated. d~strict-wise, .ithac;l been brought to the notice of the, 
Committee that there were about 40 per cent of the districts in the 
country which had economic growth rate below 1 per cent and out 
oi,th~.25,.p~r .. cent of th~ districts had a negative growth rate. The 
CQJnmit~e~ .express~ surprjse that even in the current Plan (19V8-
8a.) ,which intended initiating some redistributive measures aiming 
at . ..redl1cing disparities, ther~ were no special or specific alloc~ns 
for ,tacklig,g theune.mploym~nt problem in these seven States or 
for accelerating economic growth rate in 40 per cent of distrietB, 
having less than 1 per ceot gx:owth rate. In the Committ-ee's opinion 
high intensity of unemployment in the seven states and stark poverty 
and, .backwardness in 40 per cent of the districts were not the pro- . 
blems which could be solved by these States on their own. The 
CODlmittee ~uggested that Government should take upon themselves 
special resPQnsipi1ity~to help these States to come up to the level of· 
national average;. otherwise, in the Committee's view, in the coun-
try's march to progres~, these regions would continue to lag behind 
and Jhis should not be allowed to happen in the la'l'ger national 
interest. 

1.19. Government have stated in reply (April, 1981) that the 
data observed in para 2.37 is based on the findings of the 27thrOlLld. 
The 32nd round survey of NSSO relating to July 1977 to June .. 1978 
has provided recent data on State-wise unemployment. AcOOlding 
to provisiona~ results of the survey, the share of TamilNadu in· all· 
India unemployment in 1977-78 was 16.48 per cent of AOOhra Pra-
desh 12.37. per cent, Kerala 11.09 per cent, Maha'l'ashtra 10.16' per 
cent, West Bengal 9.08.per cent, of Bihar 8.71 per cent and of Uttar 
Pradesh '7.01 per cent. In the State of Kerala, Tamil Nadu,AndMa 
Pradesh and West Bengal, unemployment rates were above 10 per' 
cent. In the Union Territory of Delhi and Pondicherry also the Un-
employment rate 'was higher than 10 per cent. The unemployment 
rate in Kerala. (25.69) continued to. be the highest. 

1.2>0. It has been stated that the plan ·1980-85 has adopted a 
decentralised approach to the manpower planning and employment 
generation. The District . Manpower Planning and Employment 
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Generation Councils proposed ,to be set up would draw up sh'ategjes·· 
and plans for. employment generation in the districts keeping in view .. 
local. requirements. 

1.21. It has been stated that the Central Government have take~ . 
varioussteps·to enable the backward States to.overcOl:ne backward-
ness.: The .distribution . of Central. assistance. to the. Stat~s is 
weighted. in favolH' of those States whose per capita iOtCom~ is belQw 
the national average. In addition, there are special prograIlllll(lS 
such as, the Draught Prone Area Programme, Desert Development 
Programme, the Hill Area Development Programme1 the Tribal' 
Area Development Programme, the scheme of aSSisting. the qeve-
lopment of industrially backward districts, the . revised' MiniMum 
N~ds Programme~ all of which cumulatively make an impact on 
the-'problem: In addition, the resources released as a result· of the 
lll1)dification in the eentrally sponsored scheme have been distribut-
edon the Income-adjusted-Total-Population fO'Imula. Apart from' 
plan' assistallce, the devolution of excise revenue to the· State is· 
regulated by af'Ormula weighted in favour of the poorer States. . 

. . 

1.22. It has been stated that as the strategy for reduCing residual 
unemployment and inter-State disparities in development has to be 
devised in accordance with local conditions and implemented by the 
concerned State Governments themselves, it would not be advisable 
for the Central Government to in~ervene through tied or the speCial 
allocations which may interfere with integrated planning. With 
the resources made available to the State Governments, States 
themselves have taken up speCial employment programmes in 
accordance with the nature and magnitude of their problem. In 
order to ensure that outlays in the general sectors of the States 
Plans benefit the scehduled castes, a speCial' component plan for the 
scheduled castes have been built into the plans of the States. 

1.23. T1I,e. Committee have· taken note of the various measures 
elllllRlel'ateci by Government that have beeQ taken to enable the back-
war~.Siatestoover-come their baekwardnelioS.·The Committee, how-
ever, wish to point Gut that in spite of these measures, the incidence 
of unemployment continues to be high in seven states (Viz., Tamil 
Nadu, Andhra Pradesh, Mahal"ashtra, Bihar, Kerala, West Bengal 
and uttar Pradesh). According to the 32nd Round Survey of NSSO 
relating to July 1977 to June 1978 the share of the seven States in 
An India Unemployment in 1917-78 was 75 per cent. The Com-
mittt?e note that the sixthP'lan 1980---85 has adopted a decentralised 
approach to manpower planning and employment generation. The 
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District Manpower planning and Employment Generation Counclla 
proposed to be set up would draw up strategies and plaiis for em-
ployment generation in districts keeping in view local requirements. 
In view of the fact 'that these States account for 75 per cent of un-
employment in the country, the Committee reiterate the view that 
Central Government should take up special responsibility in help-
ing these States in taking adequate measures to improve employ-
ment position in these States and thus bringing them at par with 
other States. 

Estimates Of Employment in Rural Sector 

RecOlDlJlendation S1. Nos. 21 and 22 (Paras 4.25 and 4.26) 

1.24. The Committee had noted that the Draft Plan, 197'S-83 
envisaged creatl.on of additional employment opportunities' fOIr 
49.3 million man-years, out of which 22.8 million man-years were 

.likely to be in the agriculture and allied sectors during the plan 
period 1978--83. The Committee were surprised to note that though 
overall figures of additional employment had been worked out by 
the Planning Commission, they had no idea about the estimates of 
employment expected to be increased under each programme like 
agriculture, irrigation. fertilisers, rural roads, etc., nor had they 
worked out yearly targets of additional employment to be created 
during the plan period. The Committee had been informed that 
efforts were being made to find out the employment components on 
account of various inputs like land, irrigation, seeds and fertilisers. 
The Committee had expressed the view that unless figures of addi-
tional employment expected to be increased programme-wise were 
worked out, it would be difficult for the Planning Commission or 
the Government to monitor the progress in the creation of additional 
employment and they would not be able to know the areas where 
shortfalls had taken place and the reasons for the shortfalls. The 
Committee had, therefore, suggested that for the success of the 
programme of creating additional employment, the Planning Com-
mission/Government should work out targets of additional employ-
ment, programme-wise and year-wise, compare the achievements 
with these targets periodically and take correctiVe steps to remedy 
shortfalls wherever noticed at the earliest opportunity. 

1.25. The Committee had been surprised to know that even the 
49.3 million man-years which were estimated to be generated over 
the plan period, were not a target but were only an expectation. 
The Planning Commission and the Government had not yet done 
any serious exercise to spell out the precise objectives to be achieved 
in the field of employment generation during the plan period. The 
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t'Committee had expressed the opinion that unless firm targets of 
-.additional employment opportunities were laid down, sector-Wise 
·...altd year-wise, the implementing agencies could not be held account-
.-able for the f~lfilment of the roles assigned to them. This, in the 
.oPinion of the Committee, was a flaw in the draft plan which should 
.be rectified. . 

1.26. The Ministry have stated in their reply that the New Plan 
""1980--85 envisaged that there wo-uld be ~ increase of 34 million in 
.employment in standard person sears terms during the Sixth Plan 
-period, However, the actual number of beneficiaries is expected to 
be much more since not every member of the labour force may be 

--1ull time worker during the entire yE:ar. The estimates of additional 
• .employment may not be tela ted specially to the projects and pro-
~.grammes. Efforts are however, being made to ascertain the employ-
.inerit potential of the various projects and programmes . and to 
-manit?!" the employment generation on a continuing basis from 
_year to year. But such efforts have their limitation. One can as-
<iJlei'tain only the direct employment and indirect employment can 
-tmly be estimated with the aid of appropriate norms arid yardsticks. 
Efforts are being made to Duild up such norms and yardsticks so 
;:tf:at ptoject:/prograrmne-wise data can be generated. At the start 
<Df Ii Plan, it is not possible to determine accurately the time phasing 
~f activities and programmes over each of the Five Years. This can 
.()1IIy be done ill the Annual Plans whiCh are prepared ~ach year, 
t8king into consideration the experience of the previous year and 
8e posSibilities during the coming years. So far as agriculture is 
"'-C®cemed, a study to estimate the impact of various inputs such 
;as additional irdglffi<maif~cilit.ies, fertiliser etc. has been taken up. 

1.27. The Committee note that efforts are being made to aScer-
"fllin the employment potential of various projects and programmes 
-aiid to n'1ooit'or employment generation on a continuing basis from 
-:Year to year. Efforts are being made to build up appropriate norms 
md yardsticks So that projecUprogramme-wise data can be genera-lea. The CoDunittee have been informed that it is not possible to 
~aetertfli:ne accurately the time phasing of activities and programmes 
--over each of the five years at the start of the plan and that can be 
·-done only in the Annual Plans taking into consideration the ex~ 
··perience of the p'revious year and the. possibiHties during the 
·~oniing year. So far as agriculture is concerned, the study to 
~ate the imllad of variolls inputs such as irrigation facilities, 
'fertilizers, ·etc. are stated to have been taken up. The Committee 
$ope that the measures to ascertain employment potential of various 
It'tojects am" pt'~atn:nles and t~ _monitor the results of such pro-
~es would be evolVed speedily and stadies of impad of inputs 
~1171 LS-2. 
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iJa agricultural sec'tor completed expeditiously. The Committ~ 
would ike to emphasise that unless targets of additional employ-
ment opportunities are laid down sector-wise and year-wise, . the, 
implementing agencies could not be held accountable for the fulfil-
ment of the roles assigned to them and slippages in the achieve-
ments of targets at the field level may be detected too late fox.: 
remedial action. 

Land Reforms 

(Recommendation Sl. No. 28, (Paras 4.56 and 4:57) 
1.28. 'l'he Committee observed that althO'Ugh a more equitable~ 

distribution of land resources .through land reforms programmes. 
had consistently been a major policy objective since Independence; 
the implementation of this policy had been slow throughout as 
would be seen from the fact that cut of ~B.8) lakh acres of land 
estimated to be surplus, Government had taken possession of only 
23.70 lakh acres Of such land out of 44.98 lakh acres of such land' 
declared surplus and out of that, only 16.02 lakh acres of land-!th 
of the total estimated S'urplus had been distributed. In the light of 
the past experience the Committee had expressed a feeling that mere 
issue of communicati(.'Ds to the State Governments was not likely 
to produce the desired results. In view of the fact that the Central 
Government had no direct authority in carryil)g out the land re-
forms and distributIOn of surplus land, the Committee had expressed, 
a feeling that this problem could be solved only if a body at the 
highest level with the Chief Ministers as Members was constituted' 
by the Centre to watch the progress of implementation of land re-
forms measures and distribution of land already declared surplus .. 

1.29. The Ministry have stated in reply (October 1979) that as' 
rightly noted by the CommiJtee implementation of land reforms: 
is a State S'Ubject. Progress in implementation of the ceiling laws: 
has accordingly to be reviewed by State Governments. It has been 
staed furher that the Central Government can, no doub~ make, and' 
is in fact making, a review of the progress but corrective action has 
to respond to local conditions. In some cases, the slow pace of dis-
posal may be due to a remediable laxity in administration; else--
where, it may be due to reasons beyond the control of State Gov-
ernments (Stay Orders and injunctions from courts, for instance). 
The Ministry have added that the Central Government is following' 
up the matter with State Governments and has also made some' 
specific recommendations with a view to improving the performance" 
.level. It is stated to have been suggested to State Governments~ 
for example, that all land reform cases should be disi>osed of by-

:revenue functionaries below the High Court level so that the delaw " 
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characteristic of the normal judicial process is cut short .. They have 
also been advised to ,consider strengthening of High' Corurt Benches 
so that pendency in High Courts can be cut down. 

1.30. It has further been stated that normally, a Chief Ministers· 
Conference is convened to discuss policy matters. As would be .. 
seen from the foregOing, the difficulties are entirely procedural. 
Should any major issue arise, the Government of fiuua would cer-
tainly convene a high level conference. 

1.31. Land reforms being a State subject, the Conunittee appre-
ciate the limitations of the Central Government in the matter of 
implementation of land ceiling laws and redistribution of surplus 
land. But the Ministry have not stated the, action taken by them 
on the Committee's recommendation to set up a bOdy at the level 
of the Chief Ministers of the States to watch the progress of im-
plementation oIr land reforms measures, which is very much witbiJ} 
the purview of the Central Government. The Committee would 
like to reiterate that mere issue of communications to the State 
Governments in this regard is not likely to produce the desired 
results and that this problem can be solved only if a body at the-
highest level with the Chief Minister as Member is constituted by 
the Centre to watch the progrss of implementation of the land 
reform measures and redistribution of land already declared 
surplus. 

Personnel Policies 

Recommendation S1. No. 60, (Para No. 6.77) 

1.32. The Committee had been informed that there w~s extreme 
dearth of skilled and technical manpower required for implemen-
tation of the various programmes in the rural sector. It had been 
brought to the Committee's notice that unless there was first class 
talent, at least in the initial stages, to look into the problems at 
the project level and at the administrative level, it might not be 
possible to get the desired results from the rural development prog-
rammes. It had been suggested that- a rural oriented personnel 
policy should be adopted to attract competent experts to work 
in rural areas. The Committee had been informed that the Prime .,.-
Minister had also drawn attention of the State Governments to this 
matter and had observed that suitable incentives should be given tOt 
attract best talent to work for rural people. The Committee had' 
observed that the personnel policies of the Central and State Gov-
ernments should be Riven a rural orientation' and I>rovide for liberal 
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incentives to attract the best and most competent teclmical- and 
adininiStrative personnel to take charge of the rural development 
programmes and make a success of them. The Committee had 
desired that the Central Government sho'Uld give a lead in this 
respect tethe State Governments. 

1.33. In their rep1y (March, 1981) the Ministry have stated that 
in keeping wtth the recommendations of the Estimates Committee, 
the Union Pubfu: S'erviceCommission has already re-structured thE!' 
pattern of their examinations with a view to giving adequate re-
presentation to persons from rural areas in the posts I services, the 
recruitment for which is made by Jhem. The UPSC has also briefed 
th~ Directorate of Advertising and Visual PubliCity of the Ministry 
of Information &: Broadcasting to ensure that the widest possible 
publicity is given to the Commission's advertisements so that they 
reach people in all pe:rts of the country specially those living in 
rural and remote or far-flung areas. 

1.34. The Mtnistry of Agriculture has also issued instttictions to 
the recruiting authOrities under its control to the eiTect that while 
selecting technical pen:;onnel by deputation, transfer or direct re-
cruitment, other things being equal, preference should be given to 
candidates having experience of working in rural areas either in 
the field or in research work. 

1.35. It has been added that the personnel problems relating to 
implementation of tribal sub-plan area schemes were examined by 
a Working Group headed by the Secretary, Department of Person-
nel and Administrative Reforms. Various suggestions for giving 
monetary and non-monetary incentives to personnel posted in tribal 
sub-plan areas made by the Group have been recommended for 
implementation to the State Governments. Many of the tribal sub-
plan areas being rura1 in character, these S'llggestions and recom-
mendations would be applicable to them. For the benefit of per-
sonnel working in tribal sub-plan areas, training programmes were 
arranged at New Delhi and Ranchi through the Indian Institute. 
of Public Administration. 

1.36. As regard others financial incentives, it has been stated 
that this is a matter with which, because of the wide implications of 
the proposals, could be conSidered at the appropriate time by a Pay 
Commission. 

1.37. The Committee had inter-alia suggested 'that the personnel 
policies shollId be given a rdl'al orientation aDd these should pro-
vide for Ji1M!ral inceati~ to attraet the hest 8lld most COlllpeteat 
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personnel to take care of rural development programmes. While 
Government have informed the Committee about action taken to 
give a rural orientation to the personnel policies with a view to en-
suring ~at .meers of the highest calibre and with an ~ptitude for 
agricultural and rural development are tlrafted to work in these 
sectors their reply regaJ:ding incentives to attract ~t talent to ex-
ecute 'successfully the rural development progl-ammes is evasive. The 
Cmnmittee are of the view that rural reorientation of the personnel 
policies would not be complete unless liber~ ineelltives are oBered 
to a.tract the best and most competent technieal and adminisirative 
personnel to take charge of rural develqpment programmes and to 
make a ~Uf!cess of them. They would like ,that ~Jae Centra Go'Vem-
meat should take an early act~ in this egu4 and thus. gi'Ve a lead. 
to the State ~venunents in this .respect. 

1.38. The Committee wollld like to emphasise that they attad. 
tbt' greatest, importance to the implementa~ of the recoJlllD,eD.d-
a.tions _~by Gove~JDent. They woul4, therefore, urge that 
~vel"DJQen:t should ensure expeditious imp.lementation. of the .r~m
... ~tio~ . ~ept~ ~y the.m. In C8$e where it i$ ~ot ,possi~le to 
iwp'lemeD.t the x:ecommendatiOll' in letter and q»iri.t for any reason, 
the '..matter shPuld. he ~po*d to the Co~~' ~ time witla. 
r~ns forno,n-imp1e;meatation. . 

1.39. 'l'he C~.ttee desire that final ~ly in reepeet of the 
r~9JlUD.enda~on contained in" Cha~r V of i~~rt maybe· 
&.,.alised ~d final reply of the Go'Vemment fomished' to the .ec--
mittee expeditiously. . - . 



CHAPTER n 
RECOMMENDATIONS WHICH HAVE BEEN ACCEPTED BY 

GOVERNMENT 

Recommendation (Sl. No.2, Para 1.43) 

The Committee note that according to the existing definitions 
laid down by the !i{ational Sample Survey Organisation a person is 
'Classified as "employed" if he/she pursues some gainful activity; 
c'unemployed" if he/she has no gainful work but is seeking or is 
available for work. . The appropriate status of the person is as-

certained with reference to two alternative periods, one as long 
as a year (usual status) and the other as short as a week (current 
status) preceding the date of inquiry. In this connection. the Com.-
Inittee note in particular that according to the 'current status' ap-
proach a person is accorded the status of being employed if he/she 
has pursued some gainful work even for one hour on one da.y during 
the 7 days preceding the date of enumeration. It is thus seen that at 
present. while determining the status of a person (whether he . is 
~emploY'ed', 'under-employed' or 'unePlployed') more emphasis is 
laid on technical rather than practical considerations and man! 
persons are likely to be classified as employed when in fact they 
may :be leading a. life ·much below the subsistence . level. The Com-
mittee feel that a person's employment status should not be deter-, 
mined on the basis of time criterion alone. If a person is not able 
to earn enough to rise above the poverty line, he should not be 
deemed to be fully employed. 

Reply of Government 
The final view of the EBtimates Committee that if a person is 

not able to earn enough to rise above tlie poverty line, he should 
not be deemed to be fully employed is agreed to. It may be added 
that the tabulation programme of the NSS 32nd round (July 1977 
.June 1978) data on employment and unemployment would include 
tables giving the economic activity status of persons separately for 
different consumer expenditure group of house-holds. Th~, it 
is hoped, would go a long way to throw light on the points raised 
by the Estimates Committee. -

[Ministry of Rural Reconstruction O.M. No. H-1101117179-R.E. dated 
October 31, 1979] 

14 
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Recommendation (Sl. No.5, Para 2.29) 

'The Committee agree with the strategy of employment intensive 
~heme to tackle the problem of rising unemployment and the pro-
plsal to regulate technological change to protect and enhance em-
ployment. The Committee would inlthis context like to observe that 
in formulating schemes to provide. employment care will have to 
;be exercised that the schemes do not provide only more employ-
~ment but also lead to more prod'Uction at reasonable cost. It a 
~scheme produces only more employment does not produce goods 01: 
service C,9tnmensurate with investment and does not add to' national 
wealth, 'it 'Will be an unproductive scheme and will not be able to 
~-sustain itself. There cannot be a better strategy at the present 
juncture than the strategy of employment for growth chosen by 
·the plal'lners but it should be ensured that in actual practice there 
~1s 'growth' also and not only 'employment'. 

Reply of Govel'lllment 

The Employment intensive schemes in corpora ted in the Sixth 
-:Plan will aim at increase in production and services. 

iMin. of Rural Reconstruction O.M. No. H. 11011/7/79, RE Vol. VI 
dated 10 April, 1981J 

Recommendation (SI. No. ~,Para 2.30) 

The Committee note that a large number of schemes have been 
'launched in the past with a view to eradicating unemployment pro-
blem in the country, particularly in the rural area. The schemes in-
duded the Rural Works Programmes, The Rural Industries Project, 

-:Rural Artisans Programmes, Crash Scheme for Rural Employment. 
Small and Marginal Farmers Development Agency', Minimum Needs 
"ProgranUne, Pilot Intensive Rural Employment Projecta etc. Even 
·llfi impressive array of schemes as this, however,cauld not make a 
1mpact on the unemployment situation in the rural sector 8$. inost 
. 1)f . these schemes were of pilot or ad-hoc nature grafted into the 
economy without adequate integration in the o:verall area: plans. 
The Schemes were inducted without proper pre-planned and under-
-standing .of the magirltude of the problem in· the relevant·area·and, 
'for that reason they suffered from such defticiencies, as being . small 
and· scaterred, laclting adequate financial, and administrative support 

matching the magnitude of the problem.· Consequen~y the problem 
~ntinued to grow worse. A lesson, that the Commi~ . feel bas to 
'be learnt from the past is that though ad-hoc;: or isolated seh~e9 of 
~mployment may work well ·for a short time, they C8nnot~sustain 
10r long and are bound to fail to achieve their purpose. The Com-



JUittee would, therefore, like Government to so orient their approacn! 
that no scheme for crea~g addiijonal employ'lIl~t should be taken. 
up in fu~ure unle~s it fits' in the national eCGllomy and is part of the: 
-continuous process of development and is fully devetailed in the 
na~onal plan for ec<rnomic development with full financial and, 
administrative support. 

Reply 01 GoverlDJDent 

It is agreed that as a general rule special employment schemes:. 
shoWd not be taken on ad-hoc basis and that employment promotioll 
shmud be integral part of the development plan. The new plan has. 
been formulated keeping in view the above point. ---

[Min. of Rural RecoIl&truction O.M. No. H. llOll\RE Vol. VI-
dated 100 April, 19811, 

Recommendation (81. No.8, para 2.(0) 

The Conunitt~ wotJl~ also like the GovernmentlPl~g Com--
mission to investigate the reasons why inspite of expansion of-
-irrigation facilities and increase in the USe of high yielding varieties 
of-seeds and fertilisers, 40 per cent of the districts in the country-
have had negligible growth and 2~ percent of the districts negative-
growth. Allocation of more funds may not -help these districts. 
q.9V~e~t ~oul.d identify t~ districts, go into the root -eau~· 
. i?r ~if -n.egativ,e . grqv,.r;th ~ de~ concrete measures to solve 
-th~ pr.o.b~~~ Without avoidabl~ dday. 

Re'ply of G9ve~ 

:Meither in the Report of the Estimates Copunittee, nor in t4e· 
Be<:bnunendation- conUined in 'par~' 2.40reterred toab~veJ the· 
Caalmittee had listed the names of distrlcis ha~ng neg~y.ve or 
~1Iegligible .grevith::ilate, which it might have had inyiew ",l}~tbe-· 
.abov.Reeom:lnendation was'made ill the year- i978-79. Th~MilJ.ts-.· 
ky' .pfc Rural Reeonsirueiiori wh~- act1viti~ -were the S,Upject-
matter : of the StUdy and "lteeomniendations of the ~timates Com-
mit1lee, wer~ approached to 'indicaieY;h~~er thei h~~ listed -~,ny 
distri~ in the materiat that they furnish~ to ,~e Estimates GOJIl-' 
-rnittJIe, for the Oemmittee'~ c?~der~tiop:. ther too wer~ not in a-
poaitlon to give the list of districts a.nd in fact stated that they had 
not fuinished any list of distr~cis l;1aving ~eg_ative .rate of growth of -
agricUlture production to the _ Co~~ ai~~~,~hth~ ma~riar. 
In the circumstances, we approached the Platlning _ CoIIl;IIlis~ian~ 
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. .' . 
because the Recommendation Ina!ie in para 2.40 was .that the Com-
mittee would like the GoverIlJ1leD.t/PlanPing Commission to inves--
tigate the reasons of the negatlvetnegligible rate of growth (in 
various districts). 

The Planning Commission too had no such ready list available 
with them but in course of time they sent to the Department of 
Agriculture a list of 141 districts (list enc1~) distributed over 
13 &tates, on the basis of' a study titled "PenoJ:IIJ,aIlce of. Agricul-
'ture, district-wise study" undertaken by Pr. G. S. Bballa of 
Jawaharlal Nehru University and Dr. Y. K. Alag, Adviser (PP) , 
P1anning Commission. Tlp.$, stu.dy contained. the growth nate' of 
two triennium periods of 1962---65 and 1970-73 which indicated. 
n~gligible or n~gative' rate of growth of the districts in question. 

2. Lists of th~ distric1$ we,re sent to State Governments of 
~db+a Pra~, &sam, aibar, Gujuat, .JamJnu & Kashmir, 
~~, M.adbya Pradesh, Mahar~btra, Orissa, B,ajastluul, Tamil 
N~~u, Uttar Pradesh ap.d W~t ;pengal. The Sttaw Gov~t.s were 
~~~te~ to'give their r~tion~bsE!rv~tiQnS ~ the rates of growth 
menti~ ~t each ~~t 4,1,lriDg ~ ~ fDr which the-
Study was conducted. They were also requested to indicate that 
if they were not in agreement with the rates of growth shown by the ' 
Study under reference, they should provide sufficient statistical, 
•• to jUJtify tilatthe conclusioostinf.erences drawn in tbe Study" 
or in the RePOrt of the -~$S. C~ are not, based on cor-
rect estimates of the ex-ponential rntes of growth. They were also, 
requested to inciicate ,the sU!pS that they might· have taken or that 
they propose to take to improve the situation, in districts wherever-
the ex-ponential growth rate was Poor, negligible or negative. 

3. Replies receivQd from some 01 the States indicated the follow-
ing reasons that seem to have contributed to negative, poor or 
.~~ rate Of ~ in agr,icultural'idevelopl1letlt'in the iiistricts. 
falling in their jurisdiction:.-

(1) Ac;i¥erse weather condiiioDS including excessive or unevel! 
,~, ~ent .~I'Q1,Jibt8Jld sca!'city condibi~; 

(2) Incidence of pests and diseases; 

(3) ~mpllct of high yielding varieties was felt after the periods 
of the Study. 
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(4) Some of the districts identified are industrially ad~ 
and there was not much scope fO'f' extensivejintensiV'e 
cultivation in those districts; 

(5) Lack of Infrastructure in the supply o{Credit etc.; and 

(6) Drainage problems in the fields of rice in some coastal 
areas of some of the districts. 

Some of the States expressed the difficulty that they were not 
. aware pi any study having been made and as such desired to know 
the b~sis on which the Study mentioned above had come to condu-
,sions regarding poor or 'negligible ex-ponential annual growth rate 
in agriculture output in the districts falling in their jurisdiction. " 

4. The States have been advised that keeping in view the Re-
commendation of the Estimates Committee, they should take 
necessary steps expeditiously to evaluate the causes of poor rate 
of growth in different districts of the states including the districts 
mentioned in the StUdy or even others which may not be figuring 
in the list, but may be falling in the same category, and take neces-
-sary ,corrective measu'!"eS to improve the situation which may in-
clude intensive . and extensive application of the following. 

Specific Steps: 

1. Use of improved. package· of practices induding change in 
the cropping pattern if required; 

,2. Timely planting of high yielding varieties; 

3. Jpentification of suitable varieties; 

4. Use of plant protectioIi measures; and 

5. Training. of farmers in improved agronomic. practices, a~d 
other infrastructural facilities. 

They· have also been requested to keep the UhionMinistry of 
Agriculture informed of the measures ·that they are taking to im-
prove the situation and the results ,attained. 

{Ministry of Rural Reconstruction O.M. No. HllOll/7/79-RE Vol. V . ." . ' ... - ... -

, dated 21-8-1980] 
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L4' ", Ifstricts /uJzJing M,u,I/III ttr .g4n. 1Jt~ IMfIIIIfl ,,«IIth ,1IIiI qf~, OUIPu' f'" 
lfu /llriotls 19(i0-65. 1111 19'70'13 IHu!Id 1111 4 stu41 t:tIIIdut:tId ., Dr. G. S. BIuJll4 of Jll1IHIhtIrlal H,,,", 

Uraivlrn~ Mil Dr. r. K. Alag.4JlDiser (PP), PWtltitrg ~. 
-A""4 Prtullsh 

.. _----- -----
Name of the districts. 

A. Districts willi compound annual gm.th rat, rtlllpg HtwmI 0" 1.5% 

t. Rrisbna 

cII. Nalgmida 

~. WaranBal 

~. Ongole+Nellore+Kurnoo1+Guntur 

B. Di.rlri&ts having comJHnINl fJJI1IUIJl growth rau Uss tIum 0% 
J. AdiIabad • 

'2. Anantpur 

3. Cuddappah 

40 Hyderabad 

5· . Kllrimnagar 

-6. Khammam 

,. Mahbubnagar 

a. M'edak 

9- Nizamabad 

10. ~t Godawari 

II. Srikakulam + ViBhakhapatnarD. 

ASsam] 

A. Dislriets UJith compound fJIftIIIIIl gtrIUJIh ralllortmting """'"" 0 to I. 5% 

I. Cachar 

~. Sibsagar 

3. Newgong 

BiIuzr 

A. Districts with compound annual growth rate ranging 
between 0 to 1'5%1 

I. Darbhanga 

2. Midnapur 

3. Patna' 

Exponential annual 
growth 'ute of output 

2 

0.61 

1.22 

(-)0.89 

. (-)1.5\1. 

(_)1.26 

(-)3.72 

(-)0·57 

(-)0.14-

(-)1.82 

(-)5.32 

(-)4.47 . 

(-)0.85 

(-)0.29 

0·49 

0·92 

0·92 
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---_.-.. . -------

B. Districts with compound annual growth rate less than 0% 

4-. Palamau 

5· Gaya 

6. Purnea 

7· Santhal Pargana • 

8. Singhbhum 

g. Shanbad + Sahana 

Guj/ll'at 

A. Districts with compound annual 
between 0 to 1.5% 

I. Amteli 

2. Punch Mahal 

3· Rajlr.ot 

+- Yaiodra • 

5. Ahmtdabad 

growth ranging 

B. Disq-icts ,with compound annual growth rate less than 0% 
5- Ahmedabad 

B. Districts with compound annual growth rate lea than 
0% 

6. Bha1udl 

7· Surat ~ ~ · . 
8. Vabad. ., M ~ - ~ . . . · . 
9· 'I'heDangs-: .. ~ ... ~ -. . . · . 

~ . 

A. Distrida -with compound annual- growth rate Ie!s than 0% 

.. . .. .. 

A. Districts with compound annual growth rate ranging 
between 0 to 1.5% 

I. ~ore 

2. Bel~~ 

2 

(-)0.27 

(-)0.85 

(-)2.29 

(-)2·39 

(-)0.5 1 

(-)0.39 

0·35 

0.64-

(-)0.60-

(-)o.~ 

(-)1.63 

(-)4-.95-

(-)0.7 • 

1.16 

0·99 
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2 

------------~-- -----------
3. Hassam 

-4. Kelar 

5. Dharwar 
• 

11. Districts with compound annulol growth rate less than 0% 

6. Bijapur 

7· Bidar • 
8. Gulbarga 

9· Goorg 

-roo North Kanara 

II. South Kanara 

M~ Prlllhsh 

A. Districts with compound arulUal growth rate ranging 
between 0 to 1.5% 

* 
Y. Chhindwara 

2. Dewaa 

3· Hoshangabad 

4· Jabalpur 

5· Raisan 

ti. Ratlam 

7· Sehore 

·8. Bastar 

~. Durg. 

:10. Narsinghpur 

II. Raigarh 

Y2. Surguja 

Districts with compoU'ld annual growth rate less 
than 0% 

13. Gwalior 

!4. Betul. 

IS. Dhar. 

~6. East Nimar 

---------------------_. 

0·49 

(-) 1.65 

(-)0.12 

(_)0.26 

(-)0.36 

(-)0.26 

(-)1.06. 

0.11 

0.81 

I. 15 

1.01 

1.11 

l.ll 

0.88 

0.08 

1.08 

1.02 

(-)0.85 

(-)0.28 

(-)0.61 

(-)o.fig 



17· Jhabua 

18. Shivpuri 

19. West Nimar 

MaluJrashtra 

A. Districts with compound annual growth rate ranging 
between 0 to 1.5% 

I. Ratnagiri ; 

2. Kolaba 

3· Kolhapur 

Districts with Compound 
than 0% 

annual growth rate less 

4· Greater Bombay '\ 

5· Thana 

6. Bhandra 

7· Satara 

8. Sholapur 

9· Akola. 

10. AmraV'ati 

II. AhInednagar 

12. Aurangabad 

13· Bhir • 

14- Buldam 

15· Chandrapur 

16. Dhulia 

17· Jalgaon 

18. Nagpur 

19· Nanded 

20. Nasil: 

21. Osmanabad 

22. Parbhani 

(-)0. I I 

(-)2.8, 

(-)8.40 

(-)2.52 

(-)0.29 

(-)2.72 

(-)8.48 

(-)3·43 

(-)5.23 

(-)5. 2 9 

(-)8.;.¥ 

(-)8.89 

(-)4·0!) 

(-)0·67 

(-)5.02 

(-)8.41 

(-)1·43 

(-)5. 0 4 

(-)2·75 

(-)7-4.2 

(-)6.28 
-_._-----
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23. Pune. 

24. Sangli 

25. Wardha 

a6 Yeotwal 

Orissa 
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A· Districts with compound annual growth rale ranging belwet~ 
010 ['5% 

[ . Dhankanal. 

2. Ganjam 

3. SambaIpur. 

B. Distnets with compound annual growth rate less thlm 0% 

4. BaIasore 

5· Bandh KhondmaIs 

6. Bolangir 

7· Keonjhar 

8. Mayurbhanj r" 

9· Sunbergarh. 

[0. Korapur and Kalahandi 

ll. Cuttack & Puri 

Rajasthan 

A. Distrietswith compound annual growth rau rangmg-between 
010 [. 5% 

[. Durgapur 

2. Churu 

3. Jhalawar 

4. Tenk. 

B. Distn.ts with eompouM _al growth rau less U- 0% 

5. Bikaner 

6. JaisaImer 

2 

(-)5. 0 4-

(-)5. 21 

(-)0 37 

(-)0.;" 

0'50 

o'SI 

(-)0'47 

(-)0'49 

(-)0·8':1 

\-)0'75 

(-)1'3[ 

(-)0·6g 

(-)0' 30 

(-)0' 57 

[,06 

[. [7 

['00 

(-)g.1lg 



7arnil Hadu 

.A' Growth rat. 0 to I' 5% 
.1. Coimbatore 0'33 

2, North Areot I' 31 

3, TirunalVl"lIi I' 38 

-4- Ramanathapuram 0,88 

!i' Salem and Dharampuri 1,08 

Vlttlr Pradesh 

A. Growth rat, 0 to I' 5% 

I. Azamgarh 0,86 

·2. Barabanki 0'10 

3, BarieUy 1'02 

4, Farrukhabad I' 33 

!i, Gonda I' 28 

~. Jalaun I' 04-

7, Jaul' pur 1'13 

a. Kheri, 0'54 

9. Mirzapur 0'49 

10. Partap .. arh 0'48 

II. Sitapur o'Gs 
:E. Jregativl Growth rate 

12. Varanashi (-)008 

West Bengal 

A. Growth rate 0 to I' 5% 

I. Howrah 1'10 

ll. JregatiVl grllWth rate 

~, 24-Parganas / t-)o'08 
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Recommendation (8L No. 10. Para 3.(4) 
The Committee have studied the working of the Employment 

Guarantee Scheme on the spot. They are of the opinion that the 
'Success of the scheme depends on the ready availability of shelf of 
schemes at District and Panchayat Samiti levels so that the works 
can be selected to suit the number of workers reporting for work 
and time lag between the demand and commencement of work 
avoided. The committee feel that the blue prints of works which 
required to be prepared undeT the scheme should be up-dated from 
time to time. It would also be necessary to prepare manpower 
budgets to cover the same area as covered by the blue prints of 
works. The blue prints and the manpower budgets will together 
comprise the total format of employment, human resources and 
wOTk planning and also constitute a careful exercise in multilevel 
planning on the basis of area development. The Committee would 
also suggest that works selected under the scheme should be 
integrated with the comprehensive district development plans. 

Reply of Government 
The observations of the Committee have been intimated to the 

Government of Maharashtora for necessary action. 
[Min. of Rural Reconstruction O.M. No. H.ll01117179 dated 
, "" ',~ ."'. 10 April, 1981] 

Recommendation (Sl. No. 11, Para 3.45) 

It was brought to the notice··~f the Committee that a saturation 
point may one day be reached under the Employment Guarantee 
Scheme when there may be no work left in the district to be taken 
up under the Employment Guarantee Scheme. But the Committee 
have been assured that the nature of works which have been taken 
up under the scheme are of productive nature and after their com-
pletion they are expected to lead to grater activity in the agricul-
ture sector this providing more opportunities to the workers to work 
in the fields. However, to forestall such a situation, the Committee 
would recommend that action should be taken for integration of 
the short term programmes under the Integrated Rural Develop-
ment Programme. 

Reply of Government 

The observations of the Committee have been intimated to the 
Government of Maharashtra for neces5a'l'y action. 

[Min. of Rural Reconstruction O.M. No. H. 11011/7179 dated 
10 April, 1981] 

~71 LS-3. 
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Recommendation (81. No. 12, Para 3.46) 

- r 

The Committee are informed that at certain places works taken. 
up under the E.G.S. have remained incomplEtte for want of labouT 
attendance. A study Group of the Conunittee were also told. 
during their visit to work-sites in Mahar~shtra that the number of 
workers reporting for work was at times lIluch less than the num-
ber registered under the scheme. The Committee would suggest 
that a sample survey be made to analyse the reasons for lack of 
aqequate response on the part of registered workers and the results 
o.f the survey kept in mind while drawing up new work programmes. 

Reply of Government 

The observations of the Committee have been intimated to the-
Government of Maharashtra for necessary action. 

[Min. of Rural Reconstruction O.M. No_ H. 1101117179 dated: 
10 April, 19811 

Recommendation (81. No. 13, Para 34.7) 

The Antyodaya Programme of Rajasthan in the opinion of the 
Committee, is a laudable 'Concept aiming at uplift of the poorest of 
the poor. Beginning with five families jdentified to be poorest in 
a village, the programme aims it reaching gradually about 6 lakh 
families in a 5 years period and hopes to achieve the ta'l'get of 
covering all the eligible rural families are in the State in the ten 
year period. The Committee are glad to note that the scheme has: 
been taken in the spirit of a special drive and out of 1.60 lakh 
families selected, 1.24 lakhs families had received benefits under 
the scheme during the first year (1977-78). The Committee feel 
that the Antyodaya-which means upliftment of the last man-has 
tremendous potential to eradicate poverty and unemployment. The-
Committee cannot too strongly commend this scheme to be extend--
ed to all other Staies speedily. 

Reply of Government 

The Scheme of Antyodaya continues to pe implemente4 in more-
States including Rajasthan in the State Sector. The Centrally 
sponsored scheme of Integrated Rural Development Progr8.IIlIIl.e" 
(lRDP) funded through 50:50 contribution between the CentTe and 
the states has been. launched in all the 5000 blocks in the country 
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from 2nd October, 1980 as a part of the Sixth ~ve Years Plan. 
The IRDP provides for selection of ben~fu;:iaries under the scheme 
from amongst the bottom deciles of the rural population below the 
poverty line and envisages involving of the Villages Councils in the 
process of their identification. The LRDP would, this. be concen-
trating on the pOO'l"est of the poor as a first priority. 

[Min. of Rural RecoIlStruction O.M. No. H. 1101117179 dated 
10 April, 1981] 

Recommendation (81. No. 14, Paras 3.48 and 3.49) 

Th~ Committee have been informed that the Programme Eva-
luation Organisation of the Planning Commissipn has Illade _ quick 
cOIl{:urrent evaluation of the working of the Antyodaya programme 
in Rajasthan. Some of the more important suggestions/observa-
tions by the Programme Evaluation Organisation are as follows:-

(i) There is an urgent need to have a well defined machinery 
for implementation and follow-up of the programme. 
Strengthening of extension agency has also to be enst.rred. 

(ii) Land allotment is done out of surplus land, which was 
usually waste and unreclaimed. Therefore, land allot-
ment should invariably be allowed by the loan assistance 
for land improvement. Food-foIl-work scheme could be 
fruitfully implement in such cases, includisg construc-
tion of minor irrigation works. 

(iii) There is also need to introduce the scheme for (Risk 
Fund) on the Lines of SFDA Programme. This would 
encourage the financial institutions tQ advance loans to 
the beneficiaries liberally. 

(iv) Credit facilities to enable the beneficiaries of the p~ 
gramme to meet their emerging 'Consumption require-
ments like medical care during sickness etc. should be 
provided. Othewise in case of these schemes where the 
flow of income is not immediate there is a danger of their 
mortgaging the movable and immovable property given 
to them as a part of the programme. 

(v) For eff~tive economic activity of the identified families 
loan amount should be adequate to cover the cost of full 
unit of the benefit as otherwise the return from unecono-
mic units would not be able to cove'!" the instalment for 
repayment. 



(vi) Insurance of catde and bovine stock provided under the 
benefit programme is essential the rates of premium 
might be brought at par with the rates applicable to the 
beneficiaries of SFDA. 

(vii) The beneficiaries had complained that the rate of interest 
charged by the Commercial Banks under differential rate 
of interest was 4 per cent whereas it was 13 per cent and 
later revised to 10 per cent by the Cooperatives. 

(viii) The flow of benefits i.e., actual loans disbursed after the 
actual number of families w&e identified needs to be 
accelerated so that not only the identification of the 
families but the flow of benefits is also faster. 

(ix) Technical know-how in management, pToduction and 
marketing should be provided to the Antyodaya families. 
The identified families who possibly had low motivation 
and low assets were disbursed to them. This is not satis-
factory and the extension agencies as well as the techni-
cal personnel, particularly in the field of cottage indus-
tries etc. should assist them immediately so that the 
progamme achieves the desired objective of building 
assets and enabling the poorest of the poor families to 
cross the poverty line. There is urgent need to devetail 
such special programmes with area planning in order 
that whatever new arrangements outside the programmes 
are required as for example, marketing of wool of hand 
spun cotton these are provided fQr in the area plans. 

(x) There should be necessary supportive secretariatldi'rec-
torate assistance at the State level to implement this 

. programme. 

(xi) It would be very desirable to have a 'regular system of 
concurrent evaluation of the working of' the schemes. The 
responsibility for the monitoring and evaluation might be 
undertaken by a separate Directorate at the State level. 

The Committee would like that the Government bring these 
suggestions and the findings of the Study Group of the Committee 
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(para 3.18) to the notice of all the States where Antyodaya Scheme 
is in operation so that they can also benefit from these suggestions 
and are able to achieve better results from the implementation of 
the Scheme. 

Reply of Government 

The PEO's suggestions of the findings of the Study Group have 
been communicated to the States. 

[Min. of Rural Re::onstruction O.M. No. H. 11011/7/79 dated 
10 April, 1981] 

- Recommendation (SI. No. 15, Para 3.50) 

The Committee note that while Employment Guarantee Scheme 
of Maharashtra is a sort of guarantee against unemployment the 
wages paid under the scheme are barely enough for a worker subsi-
stance and will not be adequate to help him come up in life. Simi-
larly the Committee also noted that while the Antyodaya Scheme 
will surely help the poorest of the poor, those families who are not 
covered in the earlier rounds, will have to wait too long for their 
turn. The Committee feel that while both the schemes are good, 
either of them by itself will not be able to solve the problem of 
poverty and un-employment in a short span of time. In the Com-
mittee's opinion, the Employment Guarantee Schemes of Maha-
rashtra should be supplemented by Antyodaya Scheme. to encourage 
the unemployment people to take to self employment· and improve 
their standard of living, and the Antyodaya Scheme should be 
Supplemented by Employment Guarantee Scheme to take care of 
those poor and unemployed families who may not· be· for-tunate 
enough to be selected for assistance in early rounds. 

Reply of Government 

The recommendations of the Committee has been 'Communicated 
to the concerned State Governments. 

[Min. of R»t"al Reconstruction O.M. No. H. - 11011/7179 dated 
10 April, 1981J 

Recommendation (SI. No. 16, Para 3.51) 

The Food for Work Programme is another employment generat-
ing programme which has been taken up by the Central and State 
Governments with full vigour. The majority. of states have already 
joined the programme. The 'results are also encouraging as the 
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scheme has been able to provide employment, create assets,ensure 
mirrlmurii nutritional standards and maintaining priee level of the 
foOd grains partictil8.'l'ly in the interior areas. 

/ 
Reply of Government 

No action recommended in this paragraph. 

[O.M. No. H-llOl117/79-RE dated October 31, 1979] 

Recommendation (51. No. 16, Para 3.52) 

The Committee welcome this programme and would like it be 
continlie. The Committee would also like the Government to keep 
a watch on the types of wO'rks executed under Food for Work 
Programme to ensure that only such Programmes are taken up as 
lead to the construction of durable assets of productive and essential 
nature which will not only fonn p8.'l't of the Area 'Plan but also 
create further employment in future and result in greater produc-
tion. 

Reply of Government 

In the guidelines for Food for Work Programme, it has been 
made abundantly clear that the basic objectives of the programme 
are to generate additional. employment and to create durable com-
mUnity assets of productive nature. The types of works that can 
be 'taken up tinder the programme have also been clearly defined. 
With a View to watch the types of works and the progress of their 
implementation certain profonnae have been prescribed for sub-
mitting reportslreturns. Through these reports\returns received 
from the State Govts. it is ensured that these broad objectives are 
kept in view in the process of the execution of the works under the 
Programme. 

The implementation of the Food for Wdrk Programme in 10 
major States was evaluated by the Programme Evaluation Organis-
ation of the Planning Commission last year. While appreciating 
the successes of the programme in reaching its benefits to the needy 
rural poor and raising their purchasing power 118 also their nutri-
tional standatds, the study report has revealed some shortcomings 
also in implementation of the programme. These exclude erratic 
disbursement of foodgrains as wages, delay in the measurement of 
earth work and inadequate technical supervision of works. 

Cen.tral teams were also sent to some of the major States i.e. 
Bihar, Madhya Pradesh, Orissa, Rajasthan and Uttar Pradesh etc. 



31 

These teams have also appreciated the performance of the Food for 
Work Programme and its role in providing employment to 'l'lll"al 
poor and creating community assets in the rural areas. However, 
some deficiencies have also been observed ....bL.t!le teams in imple-
mentation of the Programme. ~ 

On the basis of our experience of implementation of Food foc 
Work Programme in dfferent StateslUTs. and also taking into 
account the constraints pointed out in the Evaluation Report of the 
Programme Evaluation Organisation as also the reports submitted 
by Central Teams which visited different States recently, the im-
plementation of the programme has since been reviewed in consul-
tation with the Planning Commission and Ministry of Finance. 
The revised sCheme which will in future be known as 'National 
Rural Employment Programme' was also considered at the meeting 
-of the Full Planning Commission presided over by Prime Minister 
on the 6th May, 1980 and has been approved in principle. In the 
revised scheme necessary modifi~ations are being made to remove 
the constraints faced in the implementation of the Programme in 
the past. The details of the scheme are being worked out and 
would be finalized shortly. 

[Min. of Rural Reconstruction (O.M. No. H-ll0l1(7)/79-RME-
Vol. V), dated 23-9-1980] 

Recommendation (81. No. 17, Para 3.53 and 3.54) 

The Committe note that Government has at present under con-
'sideration a proposal put forward by the Minister of Industry for 
creating a National Reconstruction Army consisting of one million 
-persons with a view to tackle the problem of unemployment on a 
"war footing'. The Department of Rural Development has wel-
'Comed the proposal. Such an organisation can play an important. 
Tole in organising a disciplined and trained labour force which could 
take up public works of utility such as irrigation works, embank-
ments, developments of ravine areas, afotestation programme, soil 
-conservation, flood prevention and flood control works etc. 

The Committee welcome the proposal of creating a National 
Reconstruction Army. The Committee feel that the proposed 
National Reconstru~tion Army should not be viewed only as a 
labour farce or an ad-hoc solution to the problem of unemployment, 
which it, no doubt, will solve to an extent. The Committee visua-
lises it as a well-organised task fot:Ce consisting of qualified, trained 
and disciplined workers which can be deployed to undertake on 
priority basis projects of natio:rial 1'econstruction at any pl~e in 
the country". It can be powerful instrument in the hands of the 



Government to render help at the time of natural calamities. The 
Committee would suggest that an O'1'ganisation on the proposed lines 
may be set up to start with, on a modest scale and gradually build 
up in the light of experience. 

Reply of Government 

The Planning Commission has constituted a Working Group to-
examine the possiliility of setting up a National Reconstruction Army 

. with the following terms of reference (i) to determine areas/sectors 
where labour scarcity is being felt or likely to be felt during the 
next decade and examine the feasibility of organising and training 
the unemployed in the ruralfurban areas with a view to making 
tliem available and suitable for those projects/works; (ii) to work 
out the organisational details including labour cooperative, State level 
mobilisation, interstate mobility, recruitment and training facilities 
etc. (iii) to indicate the financial arrangement including labour use 
and food for work et-c. for implementing the programme. The 
Report of the Working Group has already been submitted to the 
Planning Commission. 

[Min. of Rural Reconstructipn O.M. No. H-llOll(7)179, dated 
. 10 April, 1981} 

Recommendation (81. No. 18, Para 3.55) 

It is too well known tnat there are matter and other natural 
reSOUTces in various parts of the country which have not been fully 
harnessed so far. Also there are large groups of unemployed and 
under-employed labour force in various parts of the country. wh() 
seek work but are unable to get it. The Committee feel that if 
suitable schemes are formulated to deploy unemployed labour force 
on unharnessed natll'ral resources be harnessed for the economic 
development of the country but the unemployment situation will 
also cease to a considerable extent. The diffidence of the un-
employed labour f()rce to go to work on far off projects can be 
overcome by the providing incentives like betteor working conditions 
at work sites, better health care, even better wages. The Com-
mittee would like to suggest that, to start with, a scheme of this 
nature may be drawn up and tried on an experimental basis and 
further action taken in the light of the results. 

Reply of Government 

The views of the Estimates Committee had been communicated 
to the Working Group for its consideration . 

. [Min. of Rural Recons1ruction O.M. No. H-llOll(7)/79, dated 
. '. 10 April, 1981} 
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Recommendation (S1. No. 19, Para 4.11) 

The Committee note that out of the total labour force of the' 
order of 265 million overwhelmingly large part i.e. about 192 mil-
lion are at present employed in Agriculture. Inspite of large s~ale' 
development in manufacturing and infrastructure sectors, the share 
of agriculture in the work force has not diminished at all. While 
the percentage of the agricultural labour force to the total labour 
force has remained static around 73 per cent during the last three 
decennial censUS(!03 in numerical strength it has doubled from 82 
millions in 1921 to about 167 millions in 1971 and has risen to 192 
million in 1978. 

Reply of Government 

No action re~ommended in this paragraph. The facts mentioned' 
in this para is the basis of the Draft Plan 197~. 

Recommendation (SI. No. 19, Para 4.12) 

The Committee are informed that no study has been made so far' 
to determine the maximum number of work force that can be econo-
mically settled on land. The Committee feel that an exercise to· 
determine broadly the maximum number of persons that can be 
absorbed by agriculture in the long run is overdue and should be 
undertaken without loss of time. Without this information, it would 
be difficult for the Planning Commission and Government to for-
mulate realistic poliCies and programmes for a balanced growth of 
agriculture and non-agrieultural sectors in rural areas. ' 

Reply of Government 

The Committee's recommendations that an exercise be under-
taken to determine the maximum number of persons that ca.'l be 
absorbed in agriculture has been noted for action. The National 
Commission on Agriculture in its report submitted in 1976 has 
examined the potentiality of providing employment in the agricul-
ture sector and their conclusion is that less t:han half the increase 
in the rural labour force can be absorbed in agriculture by 2000 A.D. 
The points suggested by the Estimates Committee have been looked' 
into while formulating the new Plan. 

[Min.' of Rural Reconstruction O.M. Jfo. H-llOll (7) /75, dated' 
10 April, 1981] 
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Recommendations (st. No. 20, Paras 4.13 and 4.14) 

The Committee note that the Draft Plan (1978-83) recognises 
-the need for such a shift but does not consider it Ifkely to materia-
lise in the near future. The National Commission on Agriculture 
(1976) estimated that against the increase of 111.3 million persons 
in the total rurallaboUT force in 2001 A.D. expansion in the various 
agricultural programmes is likely to generate employment oppor-
tunities for about 52 million persons, which means that mare than 
half of the increase in the total rural labour force will have to be 
provided employment in the non-agricultural rural sectors. 

As the net shown are in India has been fluctuating between 138 
'and 142 million hectares for the last 8-9 years and as the possibility 
Of increment to arable land is extremely limited, at best, only 
marginal, there is a limitupto which the static arable areas can 
absorbs increments to the work force. In the Committee opinion, 
'a drastic shift of labour force from agriculture to non-agricultural 
'activities is nof only desirable but imperative and this shift must 
'be brought about by a determined shift in the -policies and pro-
gramme of the GoV'ernment. The Committee would like that the 
Planning Commission and the Government should devise special 
rural employment programmes to bring about this" much needed 

'shift in 'rUral labour force from agriculture to non-agricultural 
activities and strive to remove the imbalance in the occupational 
pattern of the labour force in rural sector. 

Reply of Government 

The Government recognise the need fOl" a shift in the distribution 
,of work away from agriculture, but feel that though such a measure 
is both normal and desirable possibilities of significant shift can 
materialise only after a long period of development. It is felt that 
only after stepping up growth in the rural areas and in industry 
parti{:ularly the small unit manufacturing and the ",elated tertiary 

'activities, the distribution may begin to change in the desired 
direction. This is because a major shift can only come about if 
incomes grow a rapidly for a period of time and demand shifts 
increasingly away from agriculture, towards manufacturing and 
services. The New Plan has envisaged a number of rural employ-
ment schemes including the National Rural Employment Pro-

'gramme. 

[Min. of Rural Reconstruction O.M. No. H-llOn (7) /75, dated 
10 April, 1981] 
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.,. Recommendation (SI. No. 21, Para 4.25) 

The Committee note that the Draft Plan, 1978-83 envisaged 
action of additional employment opportunities for 49.3 million man-
years, out of which 22.8 million man-years are likely to be in the 
agriculture and allied sectors during the plan period 1978-83. The 
Committee aore surprised to note that though overall figures of addi-
tional employment stated above have been worked out by the Plan-
n~g Commission, they have no idea about the estimates .()jl 
employment expected to be increased under each programmes like 
agriculture, irrigation, fertilisers, rural roads, etc., nor have they 
worked out yearly targets of additional employment to be created 
during the plan period. The Committee are informed that efforts 
are being made to find out the employment components on accounts 
of various inputs like land, irrigation, seeds and fertilisers. The Com-
mittee feel that unless figures of additional employment expected to 
be generated programme-wise are worked out it will be difficult for 
the Planning Commission or the Government to monitor the prO-
gress in the creation of additional employment and they would not 
be able to know the areas where short-falls have taken place and 
reasons for the shortfalls. The Committee therefore suggested that 

, , 
for the success of the programme of creating additional employ-
ment, the Planning Commi&3ion/Government should work out tar-
gets of additional employment, programme-wise and year-wise 
compare the achievements with these targets periodically and take 
eorrective steps to remedy shortfalls wherever noticed at the 
eaorliest opportunity. 

Reeommendation (SI. No. 22, Para 4.ZI) 

The Committee are surprised to know that even the 49.3 million 
man-years which are estimate to be generated over the plan period, 
are not a target but are only an expectation. It jg regrettable that 
the Planning Commission and the Government have not yet 
done any serious exercise to spell out the precise objectives to be 
a'Chieved in the field of employment generation during the plan 
period. The Committee feel that unless firm. targets o.f additional 
employment opportunities are laid down, sector-wise and year-wise, 
the implementing agencies cannot be held accountable for the ful-
1Unient bf the roles assigned to them. This is a flaw in the draft 
plan which should be rectified. 



Rep!y of Government 

The New Plan 1980-85 envisaged that th~re would be an in-
crease of 34 million in employment in standard person years terms 
during the Sixth Plan period. However, the actual number of 
beneficiaries is expected to be much more since not every member 
of the labour force may be full-time worker during the entire year. 
The estimates of additional employment may not be related special-
ly to the projects and programmes. Efforts are, however, being 
made to ascertain the employment potential of the various projects; 
and programmes and to monitor the employment generation on a 
continuing basis from year to year. But such efforts have their 
limitation. One can ascertain only the direct employment and in-
direct employment. Indirect employment can only be estimated 
with the aid of appropriate norms and yard-sticks. Efforts are being 
,nade to build up such norms and yard-sticks that project/pro-
gramme-wise data can be generated. At the start of a Plan, it is not 
possible to determine accurately the time phasing of activities and 
programmes over each of the Five Years. This can only be done' 
in the Annual Plans which are prepared each year, taking into 
consideration the experience of the previous year and the possibilfties 
during the coming years. So far as agriculture is concerned, a study 
to estimate the impact of various inputs such as additional irriga-
tional facilities, fertiliser etc. has been taken up. 

[Min. of Rural Reconstruction O.M. No. H-llOll(7)/75, dated 
10 April, 1981] 

Recommendation (Sl. No. 23, Para 4.40) 

The Draft Sixth Plan envisages 17 million hectares of additional 
irrigation-8 million hectares through major and medium surface 
irrigation projects, 7 million hectares from groundwater irrigation 
and 2 million hectares from other minor sources of irrigation-
during the five-year period. The Committee have been assured 
during evidence by the non-official as well as official experts that 
irrigation has the potential of creating employment almost at the' 
rate of one to one-and-a-half persons for every additional hectares 
of irrigation. Thus. irrigat.ion has the potential of generating over-
all employment of permanent nature for 17-22 million persons. 
The Committee find these projections encouraging. If full achieve-
ments are made in this sector the overall target of 23 million man, 
years in the agricultural sector will be well within reach. 
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Reply of Government 

Noted. The earlieor Five Year Plan 1978-83 has been tenninat-
-ed." The Sixth Five Year Plan 1980--85 is under finalisation and 
the present thinking is to have a target of only 14 million hectare9 
of additional irrigation potential-6.0 million hectares through: 
majOT and medium irrigation projects and 8.0 million hectares 
through minor irrigation projects compromising 7 million hectares 
from ground-water schemes and 1.0 million hecta!"es from surface 
water schemes. This physical target is in the realm of achievement 
subject to the availability of financial r-esources. The details are, 
however, yet to be finalised. 

[Min. of Rural Reconstruction C.M. No. H-llOll (7) /79-RE, 
dated 23-3-1981] 

Recommendation (Sl. No. 23, Para 4.(1) 

The Committee note that the target of 17 million hectares of 
additional irrigation is still only provisional as the detailed dis~us
sions with the State Government is this regard are stilI going on. 
lt is disappointing to note that even after one year of the com-
mencement of the Plan period, the year-wise targets have not so far 
been finalised. Though the target in respect of minor irrigation 
was worked out for 1978-79, for major and medium irrigation even: 
the target for 1978-79 was not available till February, 1979. Unless, 
year-wise targets are laid down, it will not be practicable, lor Govt. 
to monitor the progress and ensure the implementation of the irri-" 
gation schemes on schedule. The Committee are of the opinion" 
that the firm targets for additional irrigation for the Sixth Plan 
as a whole as also for each year of the Plan should be worked out 
-expeditiously and progress of the irrigation programme ensured 
according to the targets by setting up monitoring and information 
system and providing timely correctives in accordance with the 
rolling plan concept. If this is not done, the Committee are afraid, 
the taTget of generating an additional employment of 23 million 
man-years in agricultural and allied sctors may suffer a setback 
and the Government may come to know of it too late to provide 
timely correctives. 

Reply of Government 

It is mentioned in the Committee's observations that though the 
taTget in respect of minor irrigation was worked out for 1978-79 for 
major and medium irrigation, even the target for 1978-79 was not 
available till February 1979. This needs a correction. In the writ-
ten reply of para DE 17 submitted to the Estimates Committee in 
April, 1979, it was stated that "a definite picture of the actual 
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achievement in regard to irrigation and the achievement during th~ 
year 1978-79 will be available only in April 1979. It is, however, 
anticipated that the target of 1.35 million hectares of additional 
irrigational potential through major and medium programmes will 
be achieved." The targets and the actual achi~vement in regard to 
the irrigation potential fOr the 1978-79, 1979-80 and 1980-81 are as 
under:-

Target Actual Achievements 
(Million hectares) Million hectarH 

1978-79 I' 35 o'g6 

197~ I' 13 I' 00 (Anti, ) 

1980-!h 0'96 

The Five Year Plan 197~3 has been terminated in 1980-81. 
The Sixth Five Year Plan 1900-a5 is yet to be finalised. The present 
thinking is to create an additional potential of 6.5 million hectares 
from major and medium irrigation schemes. The details are, how-
ever, yet to be finalised. 

Central Water Commissi'on has been entrusted with the respon-
Sibility of m<mitoring selected major and medium irrigation pro-
jects since 1975. At present there are three Chief Engineers moni-
tOring 69 projects in 15 States. Status reports on these projects are 
oregularly prepared by the Chief Engineers after inspection of these-
projects and discussions with project authorities and bottlenecks! 
shortcomings etc. are brought to the notice of the State Govt. as 
well as project authorities for timely remedial action. The State 
Govts. are continuously puorsued by the Government of India and the 
Central Water Commission to provide adequately staffed monitoring 
cells both at the State level and at the project level. It has also been 
recommended that the monitoring cells may be provided with suit-
able supporting staff, other infrastructU'l'e and facilities like tele-
phone, transport etc., so that they can independently and efficiently 
discharge their functions. The State Govts, of Andhra Pradesh, 
Bihar, Gujarat, Haryana, J &-X-, Karnataka, Kerala, M. P . f Maha-
rashtra, Tamil Nadu, U.P. and West Bengal have since set up moni-
toring cells at the State level and/or at'the project level to most 
of the projects being monitored by the Centre. In the Sixth Plan 
about 175 major projects and 400 medium porojects will require 
organisations at the project level. The State level organisations 
will have to be created in 18 States, The estimated cost on moni-
toring cells at the project and the State levels during 6th Plan win 
be Rs. 50 crores. 
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Under Mipor Irrigation year-wise target and actual achievement 
in regard to irrigation for the year 1978-79, 1979-80 and 1980-81 are 
a~ un4er:-

J978-79 

J979-80 

198o-8J 

Target Actual achin'mlent 
(MiUion &etales) \Million Hectarf'S) 

J' 45 J' 30 

J' 50 

Regarding the effective monitoring of the minor irrigation pro-
gramme the Deptt. of Agri. had requested the State Govts. in March, 
1978 to set up Coordination Committees at the State level under the 
ChairmaI1$hip of the Chief Secretary of the State by including re-
preseptatives of various Deptts. and agencies connected with minor 
irrigation programme. The Coordination Committee monitors the 
programme, report the totality of the progress, identify the defi-
ciencies and initiates timely remedial measures. 

The importance of setting up a Coordinati'on Committee was-
again stressed at the All-India Conference of State Ministers in-
charge of Minor Irrigation and Command Area Development held 
in New Delhi in Sept., 1978. Fourteen States have so far set up 
Coordination Committees and the matter is being pursued with other 
States who have J?ot yet set up such Committees. 

The performance is also being monitored from the Central level 
through Annual Plan discussions, regional meetings and visits to the-
States. 

[Min. of Rural Reconstruction O.M. No. H-llOll (7) /79 RE,. 
dated 23-3-1981J 

Recommendation (81. No. 24, Para 4.42) 

The Committee a'l'e unhappy to note that availability of adequate 
finances for the minor irrigation programme is not yet assured. 
The Department of Irrigation are not aware of the finances that will 
be available for these programmes during the next year let alone 
the remaining years of the Plan. The Committee would urge the-
Government to take immediate steps to enSl,lre availability of ade-
quate finances for the minor irrigation programme which are intend-
ed to eenefit the poorer sections of the rural soci'ety more directly ~ 
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Reply_ of Government 

The Five Year Plan (1978--83) has been fore-closed. However, 
the Sixth Plan ,(1980-85) tentatively proposes on investment of 
Rs. 1810 crores under State Plan outlay and Rs. 1700 crores through 
• institutional investment. The corresponding figures for 1979-80 and 
target for 1980-81 under Plan outlay and institutional IDvestment 

:are as under:-

Year Plan outlay 

(Rs. in crores) 

Institutional invest-
ment 

1979-80 • 

1980-!h 

250 (Likely) 

300 (Likely) 

[Min. of Rural Reconstruction O.M. No. H-llOll (7) /79 RE, 
dated 23-3-1981] 

Recommendation (Sl. No. 25, Para 4.(3) 

The Committee have been informed that Government have yet 
to tie up the arrangements regarding power supply in rural areas 
which constitutes an important factor for achieving irrigation 
potential in the minor irrigation sector. What has caused concern 
to the Committee is that the position in this Tegard is particularly 
unsatisfactory in the States like Bihar and Uttar Pradesh where the 
unemployment situation is very acute. If rural electrification pro-
gramme are not linked with the minOT irrigation s::hemes, the ex-
pected development in agricultural activities and the consequent 
increase in employment potential may not materialise. The Com-
mittee suggest that this matter should be taken up at high level 
with the State Govts. concerned and measures taken to ensure the 
minor irrigation schemes do not suffer for want of timely power 
-supply. 

Reply of Government 
As the.subject of power for agriculture and Qther purposes 

"Comes under the purview of the Ministry of Energy the observations 
-of the Estimates Committee were forwarded to that Ministry. The 
·comments of the Department of Power on the observations of the 
&timates Committee are Teproduced as under:-

(1) Agriculture is always given high priority in the matter of 
power supply. This was also emphasised by the Union 
Minister of Energy in a recent letter to the State Chief 
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Ministers for a need for assured power supply to the 
Agricultural/rural sector on a time bound basis. This 
was also subsequently followed through letters to all the 
Power Secretaries of the States and Chainnan, State 
Electricity Board~. According to the replies received by 
the Ministry of Energy, the States are ensuring for ade-
quate power supply to agricultural/rural sector. In thig 
connection, it may particulady be mentioned that in spite 
of the severe power shortage in the State of U.P., they 
have been ensuring, on an average about 8 hours power 
supply per day to the rural areas. The scheduled supply 

. is also 'reported to be 6 hours a day. 

(2) In order to ensure that the development in rural areas 
including agricultural production, all the State Govts. and 
State Electricity Boards have been emphasised for setting 
up of Cooroination Committees at the State/District! 
Block levels for a monitoring of rural electrification pro-
gramme. In the case of district level cOrnnllttees the 
emphasis has also been laid that District Collectors should 
be directed to attend the Coordination Committee meet-
ings 'regularly so that the representatives of the other 
developmental agencies will make it a point to join such . . meetmgs. 

(3) In regard to energisation of pumpsets, according to latest 
reports received, 40.53 lakh pumpsets/tubewel1s have been 
energised in the different States upto 31st August, 1900. 

(4) The Five Year Plan 1978-83 has been force-closed. How-
ever, the app'I"oved allocation for rural electrification 
during the yeal'l3 1978-79, 1979-80 and 1980-81 are Rs. 271-98 
crores, Rs. 280.41 crores and RS.,285.22 crores respectively. 
Copies of the following circular letters issued by the 
Ministry of Energy in connection with promoting rural 
electrification/agricultural operations by assuring time 
bound power supply are enclosed. 

(i) D.O. No. 42(26)180-D.:U dated 24th July, 1980, from the 
Union Minister of Energy addressed to the State Chief 

Ministers! Adviser to the Government of Assam. (Anne-
xure-I) 

(ii) D.O. No. 42(26)!80-D.1I dated 4th August, 1980 from the 
Director, Department of Power, addressed to all Power 
Secretaries with copies to the Chairman of the State 
ElectriCity Boards. (Annexure II) 

8'71 LS-4. 
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(iii) D.C. No. 43(~)/77-D1I dated 30th Sept., 1980 from Joint 
Se~etary, Department of Power, addressed to Chief 
Secretaries of state Govts. with copies to the Chair-
men of the State Electricity Boards, regarding Coordi-
nation Committee fOr Rural Electrification. (Annexure-
III) 

(iv) D.O. No. 42(3)177-D.II dated July 6th, 1979 from Joint 
Secretary , Department of Power to the Chief Secre· 
tariesof State Govts. and Chairmen of State Electricity 
Boards. (Annexure LV) 

(v) D.O. No. 42(3)/77-D.II dated December, 26th 1978 b'om 
Joint Secretary, Department of Power addressed to the 
Chief secretaries of the State Govts. (An"nexure V) 

(vi) Letter No. 42.(3)/77-P.E., dated 8th June, 1977 from 
Deputy Secretary, Department of Power, addressed to 
the Chief Secretaries of all State Governments. (Anne-
XUIe3 I to VI not printed). 

6. A statement indicating the State-wise detail!> of irrigation 
pumpsetsltu~ens energised upto 31st July, 1980 is attached. 
(Annexure VII). 

[Min. of Rural Reconstruction O.M. No. H-llOll (7) /79 RE, 
dated 23-3-1981] 



ANNEXURE VI 

KENDRIYA VIDYUT PRADHIKARN GRAM VIDYUTIKARAN NIDESHLAYA 
IRRIGATION PUMPSETSJTUBEWELES ENERGISED -----_._------

S.No. States/U. Ts. Number energised as on 
31-3-1980 31-5- l gSo 

---
2 3 4 

I Andhra Pradesh 387731(*) 3g6919 

2 Assam 1678 1844-

3 Bihar 151g85 I 52205 (b) 

4 Gujarat 202853 208g17 

5 Haryana 203367 209405 

6 H.P. 1633 1681 

7 J.&K. 985 985 (a) 

8 Karnataka 290308 294338 

9 Kerala 77863 80545 

10 M.P. 279441 287530 

II Maharashtra 597474 61 3919 

12 Manipur 10 wed) 

13 Meghalaya 47 47(d) 

14 Nagaland Nil Nil 

15 Orissa 12958 I 36g6(d) 

16 Punjab 262267 272141 

17 Rajasthan 183926 185877 (e) 

18 Sikkim Nil Nil 

19 Tamilnadu 887227 900116 

20 Tripura 243 255 

21 U.P. 361 750 36gB I 7 

112 West Bengal 114068 24487 

Total States 3927809 401 4535 

Total U. Ts. 2131 II 217~ 

Total (All India) 3949120 40363 11 

(*) -Figure proviSional 
{~ -~ .00. 31-3-19IJo 
(I). -As on 3o-~:i~: 
(c -AI on 31-5-1 • 
(~ -As on ljO-6-lgBo. 

43 .'.~>~ 
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1 A & N Islands 

!2 Arunachal Pradesh 

3 Chandigarh 

-4 D & N Haveli 

5 Delhi 

6 Goa, Daman & Diu 

i Lakshadweep 

8 Mizoram 

9 Pondicherry 

Total U. Ts. 

44 

3 

Nil 

495 
221 

11117 

1757 

Nil 

Nil 

7720 

21311 
---------------------

Nil 

506 

228 

11467 

1220 

Nil 

Nil 

7754 
--------

21776 

Recommendation (Sl. No. 26, Para 4.(4) 

The Committee note that a number of steps have been taken to 
ensure that the benefit of the minor irrigation programme reaches 
the small farmers and th~ weaker sections of the people in the rural 
sector. The Committee attach great importance to this aspect of 
the matter and would like Govt. to review the performance of these 
measures in the light of experience so far and make them as practi-
cable as possible so that the benefits really reach the intended 
sectors at the earliest. Success for implementation of the measures 
taken to benefit the small farmer will ultimately determine the 
success of the employment programmes for the rural sector. 

Reply of Government 

For extending the benefits of the minor irrigation programme 
to small and marginal farmers a Central Sector Scheme was intro-
duced under which subsidies are provided for minor irrigation 
works under SFDA/DPAP and CAD projects. The minor !irrigation 
works covered both individual units and community irrigation: 
schemes undertaken for groups of farmers and implemented by 
cooperatives/panchayats, minor irrigation corporations. Lift irri: 
gation corporations etc. subsidy is allowed at the rate of 25 per cent 
to small farmers and 33-1/ard to marginal farmers on the capital 
investment under individual programmes. In respect of commu-
nity irrigation schemes, the rate of subsidy is 50 per eent based on 



45 

the cost apportionable to the ayacut of small and marginal farmers, 
in the command of the community minor irrigation works. The 
rate of subsidy for small farmers/marginal farmers belonging to 
scheduled tribes is 50 per cent of the Capital cost for both individual 
as well as community minor irrigation works. The faci~ of subsidy 
for minor irrigation works under the SFDA programme, has been 
extended in June 1978 to small and marginal farmers for ARDC 
and ARDC type schemes in areas not covered earlier by the special 
programmes like SFDA, DPAP, CAD etc. The present 'l'ates of 
subsidy are as under:-

1 • Marginal farmers 
(I to 2ha). 

2. Small farmers 
(I to 2 hai 

3. Farmers with holdings betwe<"n 2 to 
4ha 

4. For community works 

5. For tribal farmers 

33 1/3% Maximum upto Rs. 3000 and RJ. 
. 4000 under DPAP areas. 

25% Maximulll. upto Rs. 3000 and Rs. 4000 
in DPAP areas. 

20% Max. Rs. 3000 and Rs. 4000 in DPAP 
areas. 

50% for small and marginal farmers and 
40% for farmers with holdings between :2 
to 4ha. 

50% of cost maximum upto Rs. 5000. 

The programme Evaluation Organisation of the Planning Com-
mission, Government of India conducted a study in 21. SFDA and 
13 MFAL areas during 1974-75 and the findings of the study in res-
pect of minO'1' irrigation programmes are:-

"Minor Irrigation Schemes helped farmers in taking more 
than on a crop and adoption of high yieldiJ}g varieties. 
This has led to the generation of substantial additional 
income of farmers, especially in SFDA areas. The over-
all not average income generated by the schemes was 
Rs. 1,871 in SFDA areas and Rs. 994 in MFAL areas. Of 
the various schemes, drugwells were more fruitful and 
the lowest income accrued from pumpsets. Judged from 
the angle of project assistance also dugwells as a percen-
tage of loans taken was nearly 55 in the case of SFDAs 
and 37 in MF ALs." 

\ 

For encouraging farmers to obtain institutional benefits, the 
ARDe and the RBL have reduced the rate of interest of 'l'efinance to 
eligible institutions for lending to ultimate borrowers from 10.5 per 
cent to 9.5 per cent w.e.f. 15th March, i979. This lendiilg rate is 
applicable both for Minor Irrigation and loans for diversified pur-
poses for small farmers. 
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Institutional funds are also being made available for indiVidual 
borings operated by the commonly hired pumpsets. For getting 
the good quality of pumpsets, States have been requested to set up 
technical committees for selection and pricing of pumpsets,. so that 
pumpsets of good quality and standa!"d are available to the fiirmers 
at reasonable. price. These committees have been set up in a11 the 
States except the States of J&K, Kerala, Meghalaya, Maharashtra, 
Sikkim. and Tripura. These States are also being persued to set 
up these committees at their earliest. 

[Min. of Rural Reconstruction O.M. No. H-llOll (7) /79 RE, 
dated 23 March, 1981] 

Recommendation (S1. No. 27, Para 4.(5) 

The Committee attach great importance to irrigation program-
mes of the Sixth Plan in view of their high employment potential 
and would like to be apprised of the steps taken by Government in 
pursuance of the aforesaid recommendations-

Reply of Government 

The steps being taken by Government to accelerate minor irri-
gation are as below:-

(1) Giving priority to the need of minor irrigation program-
me in the allocation of funds from within the State Plan 
resources. 

(2) Achieving maximum step-up in the flow of institutional 
investment through simplification and streamlining of 
procedures, organising and sustaining drives for improv-
ed recovery position, orgarusing local campaigns for on-
the-spot clearance of applications, etc. . 

r (3) Laying particular empQ.asis on acceleration of ground-
w.~er development in the States of U.P., Bihar, West 
Bengal, Assam, Orissa and M.P. which have compara-
tively more potential for further development. 

(4) Stepping up rural electrification programme to the maxi-
mum extent possible with a view to achieving energisa-
tion: of at least 20 lakh during the 6th Plan. 

(5) Giving more em,pQ.asis to publictubewell$ for providing 
~gatiop in pockets with prepon~ence of small farmers 
a~ ip areas ·where private tubewe1ls are unlikely to.make 
headway-giving greater attention to better management 
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and utilisation of public tubewells which have presently 
considerable scope for improvement. 

(6) Subsidising private minor irrigation works for farmers 
upto 4 hectares holdings. 

(7) Encouraging Group/Community works for extending 
benefits of the programme to the small farmers who 
cannot own works on individual basis. 

(8) Improving planning, execution and maintenance of minor 
irrigation works in the identified weak areas. 

(9) Strengthening State Surface and Ground Water (Minor 
Irrigation) OT'ganisations with a view to enahling them 
to improve technical standaTds in planning, design and 
construction of works-also strengthening of the Central 
Ground Water Board to provide increased technical sup-
port to the expanding programme of Ground Water 
Development. 

(10) Giving emphasis on quick completion- of minor irrigation 
works by undertaking a limited number of projects at a 
time and by making use of the Food for Work Program..., 
me for completing the ongoing schemes. 

[Min. of Rural Reconstruction O.M. No. H-llOll (7) /79 RE, 
dated 23 March, 1981] 

Recommendation (SI. No. 30, Para 4.59) 

The Committee note that several States_ have Yet to bring their 
tenancy laws in line with the National Policy with regard to oregu-
lation of security of tenure and conferment of ownership rights. 
In a number of States the shar~oppers are liable to ejectment in 
exercise of the landlord's indefinite right to refiumption. The Com-
mittee suggest that positive measures be taken to persuade the 
State Governments to initiate legislative meaSU'l'es to amend the 
land reform . laws of the State so as to bring them in line with the 
national policy 

• I 

Reply· of Govel'1lment 

The Govermnent of India have been pursuing the matter with 
the States concerned. 

[Min. of Rural Reconstruction O.M. No., H-1l()ll(7) /79 n.E~ 
. dated October 31, 1979] 
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Recommendation (81. No. 31, Para 4.60) 

- The Committee note that Raj KTishna Committee on Land Re-
forms has also made certain recommendations ;for including the 
Land Reforms Acts passed by the States in the 9th Schedule of the 
Constitution and for making a certain amendment in the 9th Sche-
dule of the Constitution with retrospe::tive effect. The Committee 
would like to be informed of the action taken in pU'fsuance thereof 

Reply of Government 

The Union Cabinet has already taken a decision on including 
Land Reform Laws in the Ninth Schedule. Necessary steps to give 
effect to this decision by an amendment of the Constitution are 
being taken. 

[Min. of Rural Reconstruction (O.M. No. H-ll0l1(7)/79 RE, 
dated October 31, 1979] 

Recommendations (8J. No. 32, Paras 4.66 and U;7 

The Committee note that at present an area of about 1750 lakh 
hectares is in need of soil and water conservation measures for 
preventing degradation and restoring degraded lands in the coun-
try. The treatment of this land is likely to generate employment 
potential (casual labour) of about 220 crores mandays. The Work-
ing Group on Soil Conservation and Land Reclamation for Sixth 
Five Year Plan have recommended the treatment of an area of 
104.39 lakh hectares under State and Cenh"al Sector Schemes at an 
estimated cost of Rs. 585 crores, which is expected to generate an 
employment potential of 49 crore mandays. 

In the Government's view because of the magnitude of 
the problem this work can not be taken up entirely at Govern-
ment cost, on the plea that the benefits accruing therefrom would 
go to individual holders, but some sort of incentives by way of 
grant of subsidy/loan at low interest and technical guidance would 
be conSidered to tackle the problem. The Committee think the 
Government are taking too short-sighted a view of this problem. 
If individual owners of land cannot afford expenditure on solT and 
water conservation measures and the Government do not agree to 
undertake this work at public cost for reasons stated above, who 
ultimately suffen? The nation.-The Committee cannot over-em-
phasise the importance of undertaking the Soil and Water Conser-
vauon measures according to a time-bound programme and, if the 
proposed incentives by way of subsidy or cheaper loans do not evoke 
adequate response from the individual owners, the Committee hope 
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the Government would not let the State Governments abandon or 
slow down this programme which has a tremendous potential of 
raising food production and generating employment of 220 crore 
mandays of which 49 C'fore mandays are env~aged in Sixth Plan 
period. 

Reply of Government 

Against an outlay of Rs. 150 crores recommended by the Work-
ing Group for the Sixth Plan in respect of Centrally Sponsored 
Scheme of Soil Conservation, the Planning Commission agreed to 
Rs. 107 C'fores only. As regards, State Se~or Prgramme. the 
Working Group during Annual Plan discussions after taking into 
consideration the magnitude of the problem, recommended an out· 
lay of Rs. 402.62 crores for soil conservation schemes in the Sixth 
Plan. Planning Commission have yet to finalise the Sixth Plan. 
outlay for the State Sector. As Land is a State Subject, the Centre 
has no control over State Government in the matter of allocation 
of funds for soil conservation programmes. The Ministry of Agri· 
culture and Irrigation will however continue to emphasize and 
focus attention of States to problem areas requiring remedial 
measures. 

[Min. of Rural Reconstruction (O.M. No. H-ll011(7)/79 RE, 
dated October 31, 1979J 

Recommendation (Sl. No. 33, Paras 4.76 and 4.77) 

It has been represented to the Committee that apart from land 
reforms and other measures to step up 'agricultural production, the 
crucial area'.3 in which programmes and policies will have to be 
mounted should concern policies of introducing employment . maxi-
mising technology in agriculture. All the non-official experts who 
appeared before the Committee were unanimously of the view that 
there should be a selective mechani'.3ation in 'agriculture. Mechani-
sation. whfch displaces human labour and throws workers out of 
jobs without any correspondillll.!!' advantage '.3hould not be allowed. 
The areas in which selectivermechanisation is relevant 'are those 
areas where double or multicropping or other agricultural develop-
ment programmes are proposed to be introduced. The Government 
also' subscribe to the view that mechanisation should not be there 
to the extent of displacing human labour substantially. The Gov-
ernment have laid· down guidelines within the overall framework 
of the policy of selective mechanisation. The Government have 
also appointed a Committee headed by Sh...'i B. Sivaraman, Mem-
ber, Planning Commission, to study the effects of use of tractors 
etc. on employment output and cost. The report of the CommitteP 
is awaited. 
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The Committee are of the opinion that· mechanisation . in 
·agriculture should be kept under constant watch and should 
not be allowed where it displaces human labour, without any cor-
responding advantage. The Committee, however, feel that indiscri-
minate mechanisation in agriculture cannot be ch~ked unless 
areas where mechanisatio~ is to be avoided in national interest 
are identified and the extent to which it is to be allowed in other 
areas determined. The Committee, would, therefore, like the Cen-
tral Government to give this matter a ·.;;erious consideration and 
persuade the State Governments, to implement this concept of al-
lowing mechanisation only in these fields wher~ it is unavoidable 
and essential in national intere3t. 

Reply of Government 

Government also do not favour such mechanisation as dis pla-
-ces labour without any corresponding advantage-That is why it 
.has been decided to follow a policy of selective mechanisation and 
the Sta~s have been advised likewise. Wi"thin the framework of 
selective mechanisation, the follOWing broad guidelines have also 
.been laid down: 

(i) In meeting the power needs of agricultural operations, 
P!ioribr would be given t<? the utilisa~i'on of manual and 
bullock power in the context of avaHability of labour 
and drought animals and small farmers economy of the 
country. 

(ii) Programmes for improvement, production, popularisa-
tion and distributio,n of improved agricultural implements 
and tools would be necessary and may be undertaken 
for increasing the efficiency of manual and bullock power. 

(iif) The Hse of mechanical means like tractoI"3 may be nece-
ssary and justified. , 

(a) in areas with variable and low rainfall and where 
lack of sufficient bullock power at the right time is a 
consfraint, 

(b) in difficult terrain5, 

(c) for land shaping in difficult situation, 

(d) for reclamation of large tracts of land for cultivation 
for the first time. 

The situation given above against (iii) are only indicative and 
not exhaustive. 
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Further, in order to enable the formulation of a suitable policy 
for diffe:rentparts of the country, the Expert Committee set up 
under the Chairmanshi'p of Shri B. Sivaraman, Ex-Member, Plan-
ning Commi'ssion· hao;; been asked to study, inter-alia, the impact of 
combined harvesters and tractors (which are apprehended to be 
labour-di'splacjng) on employment under various representative 
agro-economic conditions and recommend a policy on the use of 
these machines in different part3 of the country. On receipt of the 
report, Government of India would take further appropriate ac-
tion. 

[Min. of Rural Reconstruction (O.M. No. H-ll0l1(7)/79 RE, 
dated Jan. 14, 1980] 

Recommendation (SI. No. 34, Para 483) 

The Committee note that a wide-gap exists between the sophis-
ticated know-now available in realm of Science and Technology 
in agriculture and its actual applicability in the field and consequ-
ently the average yields in India even in command areas or irriga-
tion projects are one of the lowest in the world. According to an 
expert "If you see the yield of the University farm (in Punjab) 
and the YIeld of the progressive farmer of the State which wao;; 
considered only 10 per cent, you will find that their yield is still 30 
per cent higher than the average farmer of the- State." Evidently, 
therefore, wider appUcation of the techniques projected in the Uni-
versi~y and the laboratory will go a long way in raisi~g the pro-
ductivity and income of· the farmers i'n the country. In this con-
text, the Committee note, a small experiment-lab to land progra-
mme-has been launched this year by the Indian Council of Agri-
cultural Research for the transfer of technology to 50,000 farm 
families all over the country. 

Reply of Government 

The Experimental Lab tv land Programme has been launched 
with a view to bric1ge the gaps in the field of transfer of technology 
from the laboratories to the field and a reverse feed-back mecha-' 
nism which will help _ brfug the scientific c.()mmunity ill close con-
tact with the problems facing the farmers. 

This i'3 an experimental prog~ammeaim~ at transfer of latest, 
proven and VIable technolQgies to 50,000 farm families· belonging to 
the gJ:O\lp of marginal farmers, small farmers and landless labour-
ers, Thls programme is expected to help improve the economic 
well-being of the farmers through the diversification of labour use 
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ftnd generation of suppleme:1tary sources of income like sericul-
ture, agriculture, annimal husbandry, etc. These technologies are 
to be transferred through the existing Transfer of Technology Cen-
tres belonging to ICAR Research Institutes, Agricultural Univer-
siti€'3, affiliated agricultural colleges and voluntary organisations 
allover the country, based on the recommendations of the Trans-
fer of Technology Workshop held at Hyderabad on 3-5th Jan., 
1979. 

This programme has initially been taken up during the Agricul"-
tural Year 1979-80 and has already started from the kharif season of 
the current year. 

The entire programme is to be formulated, coordinated, 
monitored and evaluated by 8 Zonal Coordination Units which 
are being set up in the 8 agro-climatic zones recognised by 
the Council. 

The programme involves an estimated expenditure of R3. 3 cro-
res at an average rate of Rs. 59,.QOO per 100 farm families in accor-
dance with the General Guidelines which include the pattern of 
assistance approved by the SFCiGB of the Council. A Memoran-
dum of Understanding. has been drawn up with the approval of 
SFC/GB to be accepted by the participating institutions in token of 
their agreement with the General Guidelines and the pattern of 
assistance for the Programme. ":, 

During the agricultU'l'alyear June 1979-May 1980, 48,57() farm 
families were actuallv adopted against the target of 50,000 farm 
families. The farm familieS have been assigned to 84 Technology 
Transfer Centres (TTCs) belonging to the Agricultural Universi-
ties, ICAR Institutes, Voluntary OrganisatIons and other Govern-
ment agencies. The work of each TTC .is being looked after by a 
Coordinator, who is supported by an inter-discriplinary team. As 
per plan of operations, a benchmark survey was conducted in res-
pect of each Of the farm families and individual family farm plans 
have also been made for each of the participating farm families. In 
accordance with the original proposal, a Lab to Land Manual which 
contains the latest, tested, proven and viable technologies avail-
ble in the country has been brought out. Copies of these Manuals 
have lieen supplied to the TTCs as a ready reference to enable them 
make fullest use of the facilities, services and teclmologies availa-
ble in the country. In addition, as per the plan, literature on the 
various technologies hao:; been brought out by the partici'pating 
institutions for supply to the participating farm families in simple 
regional languages. 
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In each of the Zone, a Zonal Advisory Committee has been con· 
stituted with representation of the participating Centres and the 
concerned State authorities for effective implementation of the • 
programme. The Zonal Advisory Committees have been requested 
to· identify the constraints and find solutions specially in such weak 
points as supply of timely inputs, credit facilities, marketing out-
lets for the participating farm families, etc. 

/ 
The Governing Body of the Council have since approved the 

extell'3ion of the Programme for two additional years on the recom-
mendations of the National Organisfng Committee and the Plann-
ing Commission. 

[Ministry of Rural Reconstruction O. M. No. H 11011/7 /79-BHB 
Vol. V dated 23-9-80] 

Recommendation (Sl No. 34. para 4.84) 

The Committee welcome this 'Lab to Land' Programme but feel 
that by transfering technology to only 50,000 farm families, it will 
be touching only the tip of the problem. The need for modernising 
agriculture under this and similar other programme launched by 
ICAR and Government cannot be over-emphasised; if successfully 
implemented they will go a long way in bringing about economic 
well being of the faonning community and solving to a cosiderable 
extent the problems of poverty and under employmnt in the coun-
tryside. The Committee would like the Government to explore the 
possibility of mobilising the support and cooperation of State au-
thorities to extend the benefits of Science and technology to a much 
larger segment of farming community than is envisaged under the 
'Lab to Land' Programme. 

Reply of Government 

As has been clarified (vide S. No. 12-Para No. 4.83) the ICAR 
looks upon this as purely an experimental programme depending 
upon the experience and the successful implementation of the pro-
gramme 'as . judged from the evaluation for which a benchmark 
survey has already been carried out, the rCAR will certainly urge 
the State Governments to take up this programme em a mass scale. 
However, since the programme has recently been started, it is per-
haps, a bit premature at this stag to make any positive and firm pro-
posals. 

[Ministry of Rural Reconstruction O.M. No. H 11011179- R.M.E. 
Vol. V dated 23-9-80} 
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.. Recommendati~n (Sl. No. 35, P~a 4.t~) 

The Committee note that the National Commission on Agricul-
ture (1976) had gone into the question of employmen:t potential of 
forestry programmes. The Commission came to the conclusion that 
forestry is an important source of employment in the rural areas 
and as it requires a very high component of unskilled labour, it 
would benefit primarily the unemployed and under-employed agri-
culural labourers and weaker sections of rural community. The 
Commission estimated that forestry operations and anciHary acti-
vities can generate about 5.5 million man-years of additional employ-
ment by 2000 A. D. In addition, there is large scope for employment 
in the rural areas in the transport of forest produce and in forest 
based industries. The Bhagwati Committee on unemployment agreed 
with the National Commission on agriculture that forestry opera-
tions can provide much needed employment in the primary, second-
ary and te\'tiary sectors. The Committee note that the Draft Plan, 
1978-88 has also taken note of the employment potential of forestry 
development. The Committee also feel that afforestation programmes 
and other forestry operations have great potential in generating em-
ployment particularly in the country side where the unemployment 
situation is more acute. The Forestry operations cannot only pro-
vide direct employment to the UIiemployed but will also make sub-
stantial contribution to tq,e annual rainfall of drought ridden areas 
and can thus stimulate agricultural activities in such areas and 
provide more employment in agricultural operations. The Com-
mittee, therefore, recommend that suitable programmes for forestry 
deveiopment should be drawn up and implemented all over the 
country. 

lteply of Government 

India's forests co~er an area of 75.3 milion ha. The proportion of 
forest area to total geographical area is 23 per cent. It is therefore, 
the largest single land use next to Agriculture. 

The Indian forests yield a number of products which are utilised 
in a variety of forest based industries as well as for Defence, Rail-
ways, Communications and other public undertakings beSides meet-
ing the requirements Of local population, particularly over 30 million 
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Scheduled Tribes (1961 census) for whom forests provide food, work 
etc. 

The Primary forest activities as well as secondary and tertiary 
activities, with the exception of only a few, are labour intensive and 
have a potential for generating relatively greater employment. In 
this context, it may be stated that the role of forestry in employ-
~ent was discussed. at the meeting of the Ad hoc FAO committee on 
Forestry held at Rome from 16th Feb., 1971. The Committee con-
sidered that the creation of employment opportunity particularly 
in developing countries is one of the most challenging issues and 
that failure to solve the problem of unemployment and under-em
ployment might become the greatest threat to world peace. 

The Committee further observed that forestry operations in both 
industrialised and developing countries in rural areas. Thus, forestry 
and forest industries would play, particularly in developing coun-
tries, a highly important role in economic and social development in 
rural areas as forestry not only creates employment in the forestry 
sector but also has a considerable multiple effect in related sectors 
of the economy. 

The employment in forestry is mainly of seasonal nature. The 
forests of India provide considerable employment to temporary and 
seasonal workers on jobs like creation of forest plantations, silvicul-
tural operations, building and road construction, harvesting and 
transport of forest produce etc. At present, it is estimated that all 
over the country, the forest activities provide (primary, secodary 
& Tertiary) employment of about 369 million man-days which in 
terms of full year employment would work out to about 3 million 
workers at the rate of 300 man-days a year. About eighty per cent 
of the above forest labour force is estimated to be engaged in pri-
mary forestry activities such as plantations, harvesting- including 
hand sawing, transport of forest produce, silvicultural operations, 
road construction, extraction of minor forest produce including resin 
and other similar activities. In addition, the total number of perma-
nent personnel employed by the State Forest Departments is esti-
mated at about 98 thousand persons. 

The labour employment figul"es (both skilled . and unskilled) 
likely to be generated in respect of plantations and road cons~ction 



-only during the Sixth Five-Year Plan have been estimated. The 
figures are given as under:-

------------
Activities 

1. Plantations 

Annual 
average 
target for the 
Sixth Plan. 

2. Road construction 7500 kms. 

Labour 
generated 
per unit of 
works 

(Man days) 

130 

5700 

Total : 

Annual average contribution to-
wards skilled/labour during 
Sixth Five Year Plan. 

(Million man days) 

61' 36 
42 '75 

104' II 

The above estimates show that the two important forestry ope-
rations namely plantations and road construction would be able to 
generate on an average about 104.11 million man days employment 
per year during the Sixth Five Year Plan. 

[Ministry of Rural Reconstruction O.M. No. H llOllj7I79-RE 
Vol. VI dated 20-1-1981] 

Table 'A' 

Annual Plan proposals in respect of Central and Centrally Sponsored Schemes in Fores-
try Sector for Sixth Plan period. 

-----_._--- .. ----

-Cate-gory & Title of the Schemes 

1. Central (Continuing Schemes) 

I. Forest Research & Education 
2. Forest Survey of InJia 
3. Indian institute of Forest Management 
4. Delhi Zoological Park r. 
5. Logging Training Centre Project 
6. Lac cultivation 
j. Oil Palm Project (A & NIsland) 
13. Development of Kutchal Rubber Plantations 
9. Starengthening of Forestry Division. 

..A"tu· SeMmes : 

I. Introduction of Modern Fire Fighting Methods in India 
2. Development of Zoos (Grants Commission) 

.,.--------

Sixth Plan outlay 

2 

----- --.--"--

1200'00 

300'00 

175'00 

60'00 

150 '00 

25'00 

300 '00 

85'00 
25'00 
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--------------
3. M.P. Forestry Technical Project 
4. Management and Development of Nature Reserves of National 

Importance such as biosphare Reserves. National Parks, (Includ-~ 
mg Silent Valley National Park) 

5. Investment in Forest Development Corporations in Andaman &: 
Arunchal Pradesh 

6. Setting up of National wild Life Research and TraIDing Institute 
(mcluding crocodile Breeding TraIDing Institute). • 

Total for Central Sector Scheme 

TaMe 'B' 

Proposed Outlays for Centrally Sponsored Schemes 

(Central assistance component) 

2 

100'00 

"'100'00 

(Rs. in lakhs) 
Jg80-85 

Sixth Plan outlay 
-.------

I. Management of National Parks & Sanctuaries 
2. Social Forestry (including Village Fuel wood Planatations) 
3. Soil, Water and Tree Conservation in the Himalays 
4. Project Tiger 

Total for Centrally Sponsored Schemes 

Table 'C' 

Proposed Outlays for State StetOf' ScherMS 

SI. 
No. 

Category of Schemes 

----_._------- -------- ----.--.------
1 Production Forestry 

2 Social Forestry • 

3 Village Fuelwood Plantations 

4 Willdlife anf Environmental Conservation 

5 Organisation & Institutions 

6 Research & Education 

7 Others 

Total for State Sector 

871 LS--5. 

400'00 

5000'00 

1500'00 

500'00 

7.400' 00 

(R!. in lakhs) 
1980-85 

Sixth Plan Outlay 

160011'"00 

5000' 00 

12000'00 

g60o' 00 

1600'00 

10800· 00 

78000'00 
or 

Rs. 780 crorC! 



Table'D' 

T3tal Outlay Proposed/or Forestry Sector 

(Rs. in crores.) 
------ ---_. __ ._. --------------~ 

I. Central Sector 

2. Centrally Sponsored 

lj. State Sector 

Total 

Recommendation (SI. No. 36, Paras 4.96 & 4.97) 

3°'85 

74'00 

75°'00 

The National Commission on Agriculture has also studied 
the scope of employment in Fisheries. The Commission has been 
of the view that an increase in the employment potential fr~m 0.8 
million man years in 1970 to 2.4 million man years in 2000 AD is 
possible if inland fisheries aTe expanded. Similarly employment 
potential in marine fisheries can also be increased from 1 million 
marl years in 1970 to 2 million man years in 2000 AD . 

. The draft sixth plan document (1978---33) nas also taken note of 
the large scope of fisheries to fulfil the basic objective of pro-
duction-<!um-fuU employment envisaged in the Plan. The Com-
mittee have no doubt that the fisheries particularly the inland 
fisheries will be exI?loited to the fullest extent in the Plan 
periQd so as to provide employment to the unemployed and fuller 
employment to the under employed. 

Reply of Government 

Due to lack of data it is not possible to estimate the employment 
that would be gen~rated due to undertaking of various programme 
in the fisheries sec;tor. It has been estimated indirectly that the 
employment in fisheries sector is likely to increase from 8,89 lakh 
standa'fd man years 'in 1977-78 to 12.12 lakh standard man years by 
the end of 1982-83. A statement giving the employment figures is 
enclosed. (not printed) 

Inland fisheries deve]oPIIlent has hy and far the greatest scopes 
of employment. The technology for fresh water fish culture has 
beett developed and by adopting intensive cultural practices, high 
levels of production can be acbieved. However cost of production is 
high. A low cost te::hnology of recycling wastes is also concurrently 
bein~ developed, Here fish is cultured in ponds manned by wastes 



59 

from 'cattle, poultry, pigs etc. Brackish water fish and more espec-
ially shrimp cUlture is also being popularised, although many tech-
nological problems remain to be solved. All these are labour in-
tensiv~ and inland fish culture could substantially contribute tol 
wards increasai emplOyment. 

As regard marine fisheries, scope for increased employment is 
limited to specialised fields in deep sea fishing. There are besides 
areas where the pressure of fishing by unmechanised and mediani-
sed boats low and additional boats could be introduced. 

Besides as a measure of protection to the traditianal sector, a 
certain distances of inshore areas is being reserved for the opera-
tion. of unmechanised boats. 

[Min. of Rural Reconstru~tion OM. No. H. 1l01l!7!79-RE Dated 
October 31, 1979J 

Recommendation (Sl. No. 31 Para 5.21) 

The Committee aTe informed that according to the various prog-
rammes in the de centralised sector the Government expect to create 
102.23 lakhs jobs during the plan period (l97S-83) 32.03 lakh addi-

, tional JObs are proposed to be created by Khadi and Village Industry 
Commission; 30.20 lakh additional jobs are to be created in hand-
loom sector, 10 lakhs in sericulture and 30 lakhs in small s~ale 
sector. Of the 102.23 lakh additional jobs, 60 to 70 lakhs jobs are 
expected to be created in the rural areas. The Committee note f'lat 
during the preceding Five Year Plans also there were a number 
of programmes to create employment opportunities in the de-:-en-
tralised sector but the additional employment generated in this 
sector was not upto the expectation. According to t'-1e draft plan 
1978-83 the shortfall in the employment generation in this sectO!" 
was due to a variety of reasons~ Common produ('tion programmes 
were not formulated iii detail. There was an increase in the num-
ber of schemes, agencies and institutions witbout adequate arrange-
tIlent fot coordination and monitoring of their aQtivities. Most of 
the artisans, craftsmen and other small entrepreneurs failed to get 
a Package of assistan':'e and services. The Committee a'l"e informed 
that these draw backs noticed in the implementation of previous 
plans will be taken care of tbrough the instrument of District In-
dustry Centres in the 6th Plan. The Committee have dealt with 
Dlst:rict Industry Centres sepa'l"ately in this report. The Committee 
however, cannot help emphasi'Sing the need for learning lessons 
front the past mistakes which led to shortfaJls in the employment 
grieration targets in the deeentral1s~~ sector. The taTgets of addi;. 
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tional employment of 102.23 lakhs jobs of which 60 to 70 lakhs jobs 
will be ,in the rural sector are highly impressive no doubt, and these 
targets are also within reach if the vaTious schemes and programmes 
are properly implemented. The Committee would suggest that these 
targets may be broken up year-wise, state-wise and even region-
wise; specific responsibilities may be assigned to specific bodies in 
each area which may be held accountable to implement the pro-
grammes and to achieve targets. At Central and State levels, the 
progress under the various programmes should be continuously mo-
nitored and the working of various organisations and programmes 
fully coordinated and ways and means found to overcome constraints 
that may be encountered in the achievement of the targets. All 
this calls for a constant and close watch and it is here that the res-
ponsibility of the apex bodies at the Central and State levels is 
crucial. The Committiee would like that the yea'l"-wise targets and 
achievements with_referenCe tb each programme should be fully 
reflected in the annual reports of the respective bodies who may be 
assigned the responsiJ:W,ity of implementing these programmes and 
the Government at the highest level should come forward to help 
them as soon as any shortfalls are apprehended or noticed. 

Reply of Government 

Year-wise and industry-wise targets are being worked out by the 
various BoardslCommission in their annual budgetary exercise. 
State-wise targets ure also worked out. Year-wise targets and ach-
ievements are being furnished by these BoardslCommission in thei'l" 
Annual Reports. Year-wise, State-wise and Industry-wise targets of 
production for SST sector have already been worked out for the 
plan period 1980-85. 

[Mlo Rural Reconstruction OM No. H 11011/7/79 RE Vol VI Dtd. 
Dec. 8, 198'0] 

Recommendation (81. No. 38, Para 5.2) 

In order to achieve the target of additional employment geneF~
tion the Khadi and Village Industry Commissi()n has suggested 
policy support for the small and village industrfes in the form of 
reservation of spares of production, non-expansion of the capacity 
of large scale industries and identification of areas where large scale 
units need not be set up. The Committee have been informed by 
the Ministry thal' in their new industrial policy a great emphasis 
has been laid on the promotion of small scale industries in ' rural 
areas and small towns. Large industriese will not be allowed to come 
up in urban areas having a population of over 5 lakhs. CeTtain 
lines of production have been reserved for small scale industries. 
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T~ number of such items has been increased from 247 to 807 in the 
year 197'0. Tiny sector which forms nearly 90 per cent of the small 
scale units has been identified and schemes of assistance or margin 
money, lower rate of interest and other facilities have been formul-
ated for them. The Government have stated that once an item 
is reserved for production in the small scale sector, additional cap-
acity therefore would not be allowed in the organised sector. The 
Committee have been informed that Director General, Technical 
Development is required to, obtain quarterly returns from the large 
production units in terms of production capacity and to check the 
end production in each such unit frem time to time. The repres-
entative of the Ministry of Industry could not say categorically 
during evidence as to whether after the reservation of certain items 
for small scale sector, production of the reserved items in the or-
ganised sector had not increased. He promised. to furnish this in-
formation to the Committee subsequently but this information has 
not been received so far. The Committee feel that while reservation 
of items for production in the small scale and tiny sectors is an ex-
ecllent idea which has a termendous pontential of stimulating growth 
of these sectors, its implementation in the field is bound to prove 
problematical. In fact, as large sector has failed to provide ade-
quate employment opportunities to the growing work force and as 
decentralised sector has the potential to absorb, much larger work 
force than at present, there is no alternative but to support small 
scale and tiny sectors by reserving certain lines of production ex-
clUSively for these sectors and thus helping them provide more emp-
loyment opportunities to the unemployed persons especially in rural 
areas. But if the concept of reservation has to be made a success, 
the Government must not only take powers to prevent large sector 
from producing what belongs to the decentralised sector but also 
strengthen the implementing of this policy and ensure that the large 
sector does not grow at the cost of small and tiny sectors. 

Reply of Government 

,The Small Industries Development Organisation (SIoo) is hav-
ing a re~lar programme for reviewing the progress of industries 
reserved for exclusive development in the small scale sector. The 
total n'Umber of items reserved prior to December 1977 were 180 
(reclassified to 319) and out of these 150 (reclassified to 2141) were 
already reviewed. The studies undertaken reveal that as a result of 
the re:,l!rvation policy, there has been a growth in the number of 
units h;r 65, per cent and growth in production upto 400 per cent 
vary in g in different ranges among different production lines. The 
list of 1 terns reserved for development in the small scale sector hu ..... 
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~ expanded to 807 in December 1977 aDd to 834 in May'l980. 
Review studies on 92 items a:re being prepao.red. The assessment 
of full impact of reservation of these industries will take some 
time. 

[Mlo Rural Reconstruction O.M. No. H 1101117179 "BE·Voi. VI 
dated December 8, 1980] 

Becommenclatien (SI. No. 39, Para 5.23) 

In this context the Committee take note of the observations made 
by the Na.tional Commission on Agriculture in their report, 1976, 
that "deliberate efforts will have to be made to lJee that the prod\l~ 
tion of sophisticated goods and services which is at present concen.,. 
trated in the urban centre is decentralised and shifted to the rural 
areas. These sophisticated gOQd$ and services would cover a number 
of dairy prooucts, processed food of vario~ kinds including malt 
and beverages, jams, jellies, sq\.l.l;lShes, biscuits, processing especially 
at primary stage including milling, tenning, oil a:traetion, chilling of 
milk, food p'focessing, canning and preservation, packing. storage 
etc. The Committee endorse the recommendation made by the Com.,. 
mission that production of such sophisticated processed food and pl'O~ 
cessed agricultural materials should be reserved. for the rural sector 
as a matter of national policy and activities such as wholesaJ.e . .and 
retail trade distribution, packaging and processing, marketing etc., 
should be brought within the fold of runl sector. 

At presei'lt there are 213 vUlage industries including khadi under 
the purview of the KVlC which are benefited by its devel~~ta1 
programmes. Among these village industries, village leather, ghani 
oil, processing of cereals and pulses, cottage match, fruit proeessing 
and fruit preservation, b~~ping ar~ covered by the recommenda-
tion made by the Estimates Committee. These industries are by and 
large household in character with dependence on outside agencies for 
all inputs except skill, have low capital formation and are exposed 
to constant threat of erosion of earninzs due to extraneous factors. 
The artisans engaged in these industries are in a sizable measure 
socially and economically backward. Though attempts have been 
made to institutionalise theSe activities, Khadi and the products of 
village industries continue to face competition from the products of 
the organised sector including the modern' small scale sector. There 
is, therefore. a need for policy support by the estate to protect these 
industries from unequal competition. 



In the statement on Industrial policy made on 23-7-80 it has been 
stated that the Government is determined to promote such a form of 
industrialisation in the countrY' as can generB:te economic viability 
in the villages-and that promotion of suitable industries in rural 
areas will be accelerated to generate higher employment and higher 
per capital income for the villagers in the country without disturb-
ing the ecologcaI balance. Towards this end, handlooms, handicrafts 
and khadi and other village industries will receive greater attention 
to achieve a faster rate of growth in the villages. 

The Planning Commission constituted another Working GrOOp 
on Khadi and Village Industries under the Chairmanship of Secr .. 
tary, Ministry of Rural Reconstruction on 3-7-1980. The Working 
Group has submi~ted its report on 19-9-80 which has made some sug-
gestions on this- aspect also. 

The report is under consideration of the Government. 

[Ministry of Rural Reconstruction. O.M. No. H-llOllj7179-RE Vol. 
VI Dated 2nd December, 1980] 

Recommendation (S1. No. 41, Para 5.30) 

The Committee note that the Khadi and Village Iindustries Com-
mission have drawn up programme to generate 55.17 lakhs jobs 
(32.03 lakhs additional jobs) during the period 1978-83 with an 
investment of Rs. 1296 crores. The implementation of these prog-
rammes depends on a number of factors like adequate bUdgetary 
support, liberal bank credit, institutional infrastructure and admi-
nistrative and managerial capabilities of the organisation. The Com~ 
mission welcome this ambitious programme. But they are not sure 
whether KVIC has the organisational capacity to nearly double the 
employment generation from 28.41 lakhs in 1978-79 to 55.17 laklis 
in 1982-83. And this doubt is confirmed by the statement made by-the 
representative of the Ministry of Industry during evidence that 
"perhaps if (KVIC) has not developed the kind of administrative 
capabilities and skills which are required to push through a prog-
ramme of this magnitude". Tue Committee note that the Govern-
men have set up a Committee to suggest ways and means of 
strengthening the Commission to enable it to discharge its resp()nsi-
bility in this field. the Commjttee would be unhappy if the prog-
rammes for generating 32,02 lakh additional jobs during the Plan 
period are allowed to lag behind schedule just for lack of adequate 
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administrative and managerial capabilities in the KVIC. The Com-
mittee would like the Gove'1'Ilment to spare no effort to strengthen 
the Commission organisationally.and administratively so as to equip 
it to push through the employment programme according to target. 

Reply of Government 

The Planning Commission conltituted another Working Group 
on Khadi and Village Industries under the Chairmanship ofSecre-
tary, Ministry of Rural Reconstruction on 3-7-1980. While constitut-
ing this Working Group the Planning Commission decided that the 
Organisational Committee set up earlier by K.V.I.C. may be wound 
up. 

As per its term of reference the Working Group was requested 
inter alia to examine the orgartisat;onal and administrative structure 
of the Khadi and Village Industries Commission at national, State 
and grass-root levels and its co-ordination with various field level 
agencies engaged in the promotion of small/rural industries. 

The Working Grqup has submitted its Report on 19-9-1980 which 
inter-alia contains suggestions about organisational structure of 
Commission. This report is under examination of Government. 

[Ministry of Rural Reconstruction. O.M. No. H-llOllI7!79-RE Vol. 
VI Dated 2nd Dec., 1980] 

Recommendation (SI. No. 42, Para 5.31) 

The Committee find that another factor which can stand in the 
way of KVlCs achieving the targets in uncertainty of budgetary and 
financial support. The uncertainty on this account should not have 
been there in view of the decisions reported to have been taken by 
the nationalised banks to provide liberal credit to meet the needs 
or small scale sector and rural artisans. The Committee urge that 
the Government should ensure adequate budgetary support 'and 
liberal bank credit for the programmes of KVlC to e'lable the Com-
mission to generate additional employment opportunities for 32'()3 
lakhs persons and thus make its full contribution in be fie:ht a~ainst 

OJ U 

unemployment 

Reply of Government 

All possible budgetary support is being extended to the Commis-
sion. It will be the endeavour of the Governr.:lent to see that no 



6$ 
good scheme of the Commission for the generation of employment 
suffers for want of funds. 

[Ministry of Rural Reconstruction O.M. No. H 1l01l!7179-RE Vol. 
VI Dtd. Dec. 8, 19M] 

-Recommendation (S!. No. 43, Para 5.40) 

Needless to say assured availability of raw materials and outlets 
for the products of the rural and small scale industries are essen-
tial pre-requsites and Vf!!ry crucial fadors for the successful deve-
lopment of this sector which is expected to provide employment for 
the rural labour force found surplus or under-employed in the agri-
cultural sector. This will also;' p!"ovide a tremendous incentive for 
the new entrepreneurship to enter these sectors. 

Reply of Government 

The availability of raw materials to the small scale units in the 
country is assured by helping them from time to time in difficulties 
in procurement of raw materials. The raw materials in general are 
supplied through State Small Industries Corporation: who are being 
further geared to take this job more effectively. The matter is also 
taken up with the concerned Government Departments as well as 
producers in case of difficulties. The Government is now proposing 
to build up buffer stocks of critical raw materials for supplying to 
small scale units in difficult and scarce situations. It is also proposed 
to strengthen the industries cooperatives for procurring and distri-
buting raw materials to its member units. Marketing Assistance 
Programmes are also taken up for increasing the market outlets for 
the products of this sector. _>-

[Ministry of Rural Reconstruction O.M. No. H 1l01l!7!79-RE Vol. 
VI Dtd. Dec. 8, 1980] 

Recommendation (SI. No. 43, Para 5.41) 

The Committee are informed. that small industries institutions 
and small industries corporations are taking care of the needs of 
small scale industries in theSe matters. The Committee suggest 
that the Government may keep a watch on the problems of the 
small scale industries and strengthen the existing orgg.nisations, 
where necessary to enable them to meet the raw materials needs of 
these industries and provide marketing outlets for their products. 
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Reply of GoverRment 

The Small Industries Corporation at the State level are being 
further geareq to take up distribution of raw materials specially 
saa~ and in sh0rt supplies and instructions to this effect have been 
issued to the State Governments. District Industries Centres are 
also helping the entrepreneurs in getting the raw materials at rea-
sonable prices. 

[Ministry of RUral Reconstruction O.M. No. H 1l011!7j79-RE Vol. 
VI Dtd. Dec. 8, 1980] 

Recommendation (Sl. No. 44, Para 5.42) 

The Committee feel that for meeting the raw materials require-
ments and providing the marketing outlets for the products of the 
village industries, direct support by the Government in these fields, 
is imperative for their success. The Committee suggest that suitable 
scheme should be evolved for organising a network of small orga-
nisations'ln public sector to provide standardised raw materials, 
improved designs and marketing outlets to the self-employed per, 
sons in the villages and to the village and cottage industries. This 
organisation alongwith the DICs will provide a complete set up for 
a healthy growth of the Village and small industries. 

Reply of Government 

There is a keen competition for raw materials due to increased 
cOmmel'cialisation of the economy. There is a flight of raw mate-
rials from rural areas to sem:-urban areas. The artisans, who poss-
ess the required skill and tools and who are willing to work, remain 
without work for want of raw materials. Moreover, the Khadi & 
Village Industries are exposed to vide and erratic fluctuations· of 
prices of raw materials, and intermediate components components 
resulting in very large fluctuations in pri~es of finished product. As 
it stands to-day, the artisans and institutions are not in a position to 
purchase and stock raw materials when prices are low. It is, there-
fore, necessary to set up raw material banks for various commodities 
to ensure regular supply of the raw materials and intermediate 
susceptible to speculation. This would also enable processing of raw 
material is necessary to be evolved. One method would be, to pro-
vide funds and fa'Cilities to this sector for stocking raw materials, 
susceptible to speculation. This-wo'Uld also enable processing of raw 
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materials whenever needed. The Government may have to formu-
late a raw policy to ensure fuller work opportunity to the artisans 
and create new jobs in rur~l areas. Regulation on movement of 
raw materials, re-scheduling of freight rates on railways as weU 
as fiscal cop cessions thereon will have to be considered. As fill' 
as KVIC is. concerned, it has already made arr&ngements for p'Qr-
chase of raw materials like cotton, wool for khadi, oil, chemicals 
etc. for cottage match, non-edible oil and Soap and village oU 
industry by availing of bank finance for proC'W'ement of raw 
materials when the price rule low. However, much remains to be 
done. 

In view of the fact that this sector produces goods . through 
lakhs of self-employed artisans, scattered over lakhs of villages, it 
is necessary to develop a laPge net-work procurement cum sales 
outlets which link individual artisans with the market for the 
semi-finished and finished goods including Government channels for 
distribution of essential commodities. Sales cum procurement out-
lets should be opened on a large scale having metropolitan levels 
for assisting prod'ilcers in disposal of their goods. KVle has at 
present about eleven thousand such outlets consisting of ten emporis 
in metropolitan cities and few Bhavans in cities and Bhandars in a 
large number of villages, which cater to the needs of marketing of 
KVIC goods. This infrastructure is proposed to be further 
strenthened by opening of raw materials banks and new Bhandars 
in the Sixth plan period. 

The Planning Commission constituted another Working Group 
on Khadi and Village Industries under the Chairmanship of Secre-
tary, Ministry of RUTal RecOnstruction, on 3-7-1980. As per its 
terms ef referel\ce, the Wocking Group was required to pay parti-
culM' attel'ltion to raw material supply aspeet and to Sl:lggest a 
system of raw materials supply at reasonable rates to promote 
fuller employment in Khadi and Village Indw:;tries activities. 

The Workii1g Group has submitted its report on 19-9-1980 which 
ir.ter 400 contains suggestions regarding raw material supply. The 
report is l:Ulder the consideration of the Government. 

[Ministry of Rural Re:onstruction O.M. No. H llOUi7179-RE Vol. 
VI Dated 2nd De~e~ber, 1980] 

Recommendation (Sol No. 45, Para 5.58) 

The Committee have n~ hesitation in saying that District Indus-
tries Centre as conceived providhs an ideal organisational f'l"amew()rk 
*'r the il.l(lplementation of the raw industrial policy and programmes 
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envisaged in the Plan in the context of the importance being attach-
ed to the development of small scale, village and cottage industries. 
Rightly the DIC will for the first time, take the focal point to the 
district and provide the whole package of services to entrepreneurs 
under one roof. This Centre will provide a tremendous psychologi-
cal and practical advantage to the new entrepreneur and- will save 
him of all the running about and harrassment resulting from time 
consuming processes in setting up or running an industry. 

Reply of Government 

The very purpose of setting up the district industries centres is 
that the whole package of services should be available to the entre-
preneurs under one roof. The DICs" provide a tremendous psycholo" 
gkal and practical advantage to the entrepreneurs and save them M 
all the ru!llling ~bout and harassment resulting from time consum-
ing processes in setting up or running an industry. The Govern-
ment is now considering more effective alternatives to the DIC Pro-
gramme in the context of the Industrial Policy statement 1980. An 
evaluation study of DIC Programme has been initiated. The views 
of State/U.T. Governments have been sought for, on all important 
aspects of the implementation of DIC Programme. An indepth 
study of five selected DICs in different regions of the country by 
Inter-Departmental Teams is in progress. 

[Ministry of Rural Reconstruction O.M. No. H 1l01l!7!79-RE' Vol. 
VI Dtd. Dec. 8, 1980] 

Recommendation (SI. No. 45, Para 5.59) 

The District Industries Centre is an innovative scheme capable 
of achieving very encouraging results. The Committee note that 
the scheme has taken off with great enthusiasm ana will be covering 
the whole of the country~ the next few months. The_Committee 
have no doubt that if DICs perform the functions expected of them 
in letter and spirit and the new entrepreneurs take full advantage 
of the services available in the DICs, the small scale and rural indus~ 
tries will make great strides in each district and will go a long way 
in wiping out unemployment and under-employment in the forese-
able future. 

Reply of Government 

The DIC programme was launched on 1st May' 18, and by the end 
of March 80, 382 DICs covering 392 districts out of a total of 406 
districts of the country were sanctioned. Since four metropolitan 
cities are outside the purview of DIC Programme and Sikkim State, 



desires for the presence DIC which is already there for four districts 
of the State, only six districts of Karnataka State and Lakshadweep 
'.remain to be covered by DIC programme. 
[Ministry of Rural Re~onstruction O.M. No. H llOll!7179-RE Vol. 

VI Dated Dp.cember 8, 1980] 

Recommendation (SI. No. 45 Para 5.60) 

The Committee would like the Government to keep the working 
of DICs under close and constant watch. It is essential to ensure 
that the managers selected for manning the DICs are tully-qualified 
for ·the jobs and are endowed with a spirit of service. It should 
be ensured that they do not carry with them the legacy of bureau-
cratic approach from the Departments from which they are drawn. 
They should be progressive minded and forward looking offtcers 
who should have positive approach and not C'l'amped in their 
working by narrow rules and regulations. They should make the 
entrepreneurs feel welcome on being approached and they should 
judge an entrepreneur by the entreprising spirit and not merely 
by the amount of capital that he can raise. Their approach should 
be fully commercial, business like and practical and not at all 
bureaucratic. 

2eply of Government 

The State/Union Territories Governments have been advised 
that the General Manager in the nICs should preferably be of the 
rank of Joint Director of Industries. The various Functional 
Managers and the Ma?-agers should prefe!fably be of the 
rank of Deputy Director of Industries are expected to - provide 
assistance in different disciplines such as economic investigaton, 
machinery & equipment, research, extension & training, raw 
materials, credit, marketing and cottage industries. The States 
have also been advised to appoint . suitable officers with proven 
quality and leadership and who have got aptitude to work in rural 
areas may be appointed in the DICs. 

Past experience has also shown that unless continuous monitor-
ing at a grass root level is done and the regular feed back from the 
field is obtained, it would not be possible to ensure percolation of 
aesired benefit, to entrepreneurs in the rural areas. The import-
ance of proper monitoring and evaluation of the DIC programme 
needs no emphasis . 

. . '- _ An inbuilt monitoring system has been introduced with the DIC 
. scheme itself. Four types of coordination/ advisory committee have 
been set 'Up to superwise and guide the implementation of the 
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programme. There is a District Advisory Committee which bas 
active participation from non-official bodies including MPs and 
MLAs. The Committee is expected to meet once a month. The 
State Level Coordination Committee is another effective tool fett 
mointoring the implementation of the DIC pTogramme. Its Chair-
man is either the Chief Minister of the State or Industries Minister. 
J,t is an official body and provides representation to all Departments 
and Institutions concerned directly or indirectly with development 
of decentralised industrial sector. This Committee has to meet 
once in six months to review the progress and to provide guidance 
to tackle various problems faced in the implementation of the pro-
gramme. The Regional Coordination Committee would also 
be acting as a useful instrument for the benefit of the States by 
dissemination of experiences gained in different States in a~celerat
ing growth of small and cottag-e industries. There flt'e R ""'~h 

Committees which are also official bodies. These Regioal Coordi-
nation Committees are expected to meet on"e i~ a months. 
The Cenh-al Coordination Committee reviews from time to 
time the policy and broad framework of DIC sc-tup in the 
light of experiences gained in the implementation of the scheme. 
It meets once in six months. Besides, a monitoring cell has been 
set up at the State Headquarters for reviewing the progress of work 
and providing guidence to the DICs for effective implementation 
of the programme. Another step taken in this direction is that 
various Joint Secretaries in the Ministry of Industry, Government 
of India have been allotted different States for monitoring the DIC 
programme. A monitoring cell at the headquarters office of the 
Small Industries Development Organisation (SIDO) also has been 
established. This cell is actively involving Small rndustries Ser-
vice Institute (SIST) in monitoring of the programme in the estab-
ished DICs. Regular reports on the functioning of the programme 
are received by it from DICs, Directors of Industries and Directors 
of Small Industries Service Institutes, in order to serve the twin 
purposes of monitoring and providing continuous flow of infor-
mation. A 'DIC News Letter' is also heing brought out by S.I.D.O. 

[Ministry of Rural Re~onstruction O.M. No. H 110ll \7 179-RE Vol. 
VI Dated December 8; 1989] 

Recommendation (81. No. 46, Para 5.61) 

The Government should enS".lre that the managers who will all 
be hailing from dii'fet"ent departments and disciplines wtlrk a5 a 
homogeneous team. There should be perfect equation not only 
between the General Manager and the Managers but also between 
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all the Managers. They should be officers who cooperate and col-
laborate with one another in the pursuit. of common goal of help-
ing an entrepreneur. . 

Reply of Governmen't 

All the Functional Managers in the DICs are working with close 
cooperation and coordination under the guidance of General 
Mana:gers. 

[Ministry of Rural Reconstruction O.M. No. H-llOll/7/79-RE 
Vol. VI Dated December 8, 1980] 

Recommendation (SI. No. 47 Para 5.62) .. 

Unless Managers are invested with adequate authority to solve 
the problems of the enterprene"urs in the field of finance, licence, 
power, water supply etc., they will not be able to a:ehieve any 
signipcant results. The Committee are informed that necessary 
powers have been delegated to the DICs in certain matters and in 
certain other matters they are in the process of being delegated. 
The Committee would like the Central Government to make sUl'e 
that all the necessary powers are vested in the Managers at the 
earliest as otherwise they will be acting merely as a "post office" 
and will cause more frustration and disappointmen~ to the entre-
preneurs than hitherto. 

Reply of Government 
Byand large the State Governments have tak~n steps to dele-

gate most of the administrative powers and some of the financial 
po~ers of the Department of Industries as well as those under the 
fTC policy. Action has also been initiated to delegate powers 
Ufider Cooperative Rocieties Act and those of other departments. 
Some of the powers of other d~partments are of regulatory nature 
and require special technical knowledge. As such their delegation 
t-o the General Managers does not appear feasible. It is under 
consideration that such powers might either be delegated to the 
distrioct officers of th~ concerned departments or be vested in the 
district collector whl) is also the Chairman of the District Level 
Advisory Committee or an officer who can exercise such powers 
should visit DIC at specified time and clear the cases. kept ready 
by' the General Managers. However, the programme of DIC is 
under review and more effective alternatives are likely to emerge 
soon and, if necessary, a model of delegation of powers would be 
circulated to States/U.Ts. for action. 

[Ministry of RUl'al Reconstruction O.M. No. H-llOll/7/79-RE 
Vol. VI ·Dated December-B, 1986] 



Recommendation (SI. No. 48, Para 5.63) 
The District authorities will have to be responsive to the pro-

posals made and initiatives taken by the District Industries 
Centres. They should view it as a joint venture and a joint 
opportunity to serve the people. The Committee- hope that the 
Central Government have impressed upon all the State Govern-
ments the need to bring about necessary reorientation in the 
approach of the officers at the 'district level. 

Reply of Government 

The District Level Advisory Committee, which is primarily 
responsible in the implementation of the DIC scheme in the dis-
trict, is headed by the district collector. General Manager is the 
member Secretary of that Committee. Representatives of all the 
Departments dealing with the decentralised industrial sector in the 
district are its members. As such close cooperation of all the 
departments in the district has been assured in the implementation 
of the DIC p,ogramme. 

[Ministry of Rural Reconstruction O.M. No~ H-llOll/7/79-RE 
Vol. vr Dated December 8, 1980] 

Recommendation (S1. No. 49, Para 564) 

The Committee would judge the efficiency of District Industries 
Centres by the number of entrepreneurs they receive and help and 
by the number of industrial units they succeed in setting up. The 
Committee would like the Government to constantly monitor the 
progress made by each District Industries Centre and wherever the 
progress is found to be ;slow, Government shauld render all possi-
ble administrative and managerial assistance to that centre to .get 
over the constraints and to be able to discharge the role expected 
pf it. 

Reply of Government 

The DC (SSI) is receiving information regularly from the DICs 
in regard to number of entrepreneurs identified, number of project 
profiles prepared, number of new registrati9n done, number of new 
units established, number of sick units "aSSisted, credit assistance 
provided by financial institutions, number of units granted seed, 
money/cash subsidy, additional employment generated and num-
'ber of units given other assistances, such as, in the field of techno-
logy, management, marketing etc. 
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The annual progress report for 1979~80 have been received from 
275 DICs· tiit July 19'80. In the reporti~g DICs, 1,16,970 new regis-
wations were dOne during April, 1979 to March 1980. 1,96,772 new 
uruts comprising of 1,49,920 artisans and 46,852 small scale and 
ether industrial units had gone into production resulting in addi-
tional employment opportunities for 6.65 lakh persons. The credit 
assistance provided by tile finaacial institutions amouJ'lted to 
Its. 183.40 crores. On an average- in a DfC d"uring the period from 
April 1979 to Marc..h 1981, 715- new uniis cemprising of 545 artisan-
based and 170· small scale units have been established, generating 
additional employment opportunities for24!20 persons. Credit pro-
vided by financial institutions durin.g· the period amounts to 
Rs. 66.68 lakhs pel' DIC. 

[Ministry of Rural Reconstruction O.M. No. H-llOll/7 /'19-RE 
V01. VI Dated December 8; 198,6] 

Kecommend'ltion (Sl. No. 50. Para 5.~) 

Dle is an organisation which will supplement the work relatmg 
to development of small and village industries in the area. There 
is no doubt that it is bound to develop itself into a focal point for 
the development work in this regard. It will be advisable, there-
fore, that no time is lost by DIC in developing effective linkages 
and cordial relations with all the organisations engaged in this 
W1>rk like Khadi and Village Industries Boards and the Commis-
sion, Handicrafts and Handlooms Boards, the banking and eom-
mercial institutions in the area etc. and also elected representatives 
of the area. While the DIes will have to work in close coordi-
nation with these organisations they should take care to see that 
they do not attempt to take over all the existing functions of these 
organisations. 

Reply of Gevernment 

The DICs are expected to develop close coordination with 
variO'Us institutions at General and State level. The National Or-
ganisation like Khadi and Village Industries Commission Hand-
looms Board, Handicrafts Board, et~. are extensively involved in 
the programme affecting growth of decentralised industrial sector. 
Whe.ever these organisations have their own specific programme, 
instructions have been issued that there should be a close meshing 
of the DICs with programmes of these organisation SO that there 
is no duplication of effort. The objective is that where existing 
organisations are andertaking work, these should continue and 
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the DIC should supplement their efforts by initiating similar pro-
g-ammes in other areas. Many of the State Government have 
made progress in developing close linkages of DIC with tnStitutions 
like Khadi and Village Industries? Board by way of giving ex-
offido Deputy Chief stat·us to General MB:nagers. 

The Managers (Credit) are being deputed by the Lead Banks 
to work as Manager (Credit) in the DICs. In order to ensure pro-
De'T' linkage of SIDO with DICs a taskforee .'as constituted by the 
DC (SSI). Based at its recommenr1ations SIro stafl' is being 
decentralised and posted in group of 2 or more officers at various 
locations on the SIDO field set up or at the divisional headquarteN 
of the State. In this manner, provision of. efi'ective linkages of 
sma with DICs have been ensured. The All India Handicrafts 
BO'lrti has ~halked .)ut a number of programmes likely to resu't ; 
additional employment opportunites during VI plan period for 

. around 7.00 lakhs persons. The largest single programme already 
launched by the Board is the establishment of the net work of 
rural marketing and service centres at the block level to provide 
an easily accessible platform to the rural artisans for pr,omptly 
meeting their needs for raw materials, of marketing or credit. 120 
such centres were taken up during 1978-79. The programme is 
heiT'l1! steooed up to keep pace with the expansion of the Integrated 
Rural Development Programme of the Ministry of Agriculture. The 
States whiCh are lagging behind in the development of handicrafts 
have been advised to set--up handicrafts development board and 
chalk out detailed employment promotion programme through pro-
viding facilities to artisans. 

The All India Handicrafts Board with a view to have close co-
ordination with the DICs set up at the State and district level, has 
issued instructiohs to field institutions to utUise DIC machi~ry 
and also advice DICs regarding introduction of handicrafts oriented 
programme wherever these have not been introduced so far. The 
steps are being taken for utilising DIC institution for p't'ovidjn~ 

credit facilities to handicrafts artisans. 

[M/O Rural Reconstruction O.M. No. H-l1011 \7\79 RE 
Vol VI Dtd. Dec. 8, 1981] 

Reeommendation (Sl. No. 51, Para 5.66) 

AT'l important pre-requisite for successful implementation of 
th~ DTe conceot is the proper ao:;~esc;ment of ef'onomic and man-
power resources of the district. A survey of th~ district and eco-
nomic and manpower resources, if n"t already available should be 
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taken up immediately and the projects/profiles in respect af them 
drawn up in com,'Ultation with the block/district development au-
thorities because the implementation of the work programme ot 
a DIC will be dependent on the data obtainable through such a 
survey. 

Reply of Government 

The main work of tRs Manl;lger (Economic Investigation) is te 
survey the potential for various types of industries in the district, 
to survey materials and human skills in the district, to identify 
product lines and prepare simple technoeconomic feasibility study 
to collect statistical data and to offer intensive advice to entrepre-
neurs. The DICs have been asked to prepare action plans ot the 
DICs. The action plans are to concentrate on demands, skills, sur-
pluses reS<YLlrCes of the district concerned and also to provide de-
tails of programmes blockwise and bring out financial, employment 
and production potentials separately for artisans based activities, 
tiny and small scale units. The Action Plans for 48 DIC's have 

. already been prepared and the programme is being imp~niented 
according to these plans. 

[Min. of Rural Reconstruction O.M. No. H-llOll (7) /79 RE. 
Vol VI Dtd. Dec. 8, 1980] 

Recommendation (Sl. No. 5%, Para 5.67) 

The Committee wish also to point out that the DIe has not to 
be seen as an isolated effort which is going to solve all the problems 
relating to the development of small and village industries by itself. 
It has instead to be seen in broader perspective of economic scene. 
It can perform its task successfully if adequate policy support is 
available for the small scale industries and policy measures con-
cerning dispersal and decentralisation of industries are implemen-
ted vigorously and faithfully. The Committee hope that these as-
pects will be kept in view and this experiment which is highly 
promising and on which Government are in fa-::t p'nning a lot of 
hope is not allowed to go the way many other schemes have gone 
in the past. ' 

Reply of Government 

The DIC scheme has not been conveived in isolation and all the 
department dealing with the de centralised industrial sector in the 
district are closely involved in the implementation of the DIe pro~ 
gramme With this end in view close linkages have been l;>uilt with 



Central and State Organisation, voluntary organisation, financial 
instItution for the successful implementation of the programme. 

[M/O Rural Reconstruction O.M. No. H-llOll/7 /79 I{E 
Vol. VI, Dated Dec. 8, 1980] 

Recommendation" (Sl. No. 55, Para 6.39) 

From the views expr~ssed by the non-officialexpett;.. and the 
representativs of the Planning Coinmis~i6n the Committee find tbat 
the existing plarming machinery at the State level is not satisfactory 
imd IS not attuned to the requirements of the n"ew situation. No 
serious effort is said to have been made to develop experti·.3e for 
taking up micro-planiling at the State level and then down to the 
district leveL So far the plans have been drawn up by the Plan-
riing Commission at the nlitional level and even for the states, tne 
plans had b~n drawn by the Planning Comm:isslon at the Cei'ltral 
level. DUring the formulation of the Fifth Plan, the . Plannmg 
CommissIon IS stated, tbought of going at least to the State level 
but the effort did not met with such success though certain states 
did not try to strengthening the planning machinery at the State 
level. 

Reply of Government 

In view of the realIsation that the planning machinery in the 
State .. nee::ls strengthening by the induction of appropriately quali-
fied techni.cal and supporting staff, a C~ntral scheme, under which 
financial assistance is given to the States for such strengtlierling 

. has been continuing. In order to augment the Plarining capaBU:-
ties in the States, training courses will be coridhcted in sPeciaiised 
bodies which posseSs riecessary experts for conducthig such training 
programmes. 

Recommendation (Sl. No. 55, Para 6.40) 

A Central scheme to set up planning unit· .. at State level is 
under stood to be in operation since 1972-73. According to the 
Planning Commission, most of the State~ have, under this scheme, 
set up cellslDivisions dealing with planning, formulatlonand imp-
lementation at regional/district level ps part of the State Planning 
Department. But the Planning Board" set up at State level, it is 
stated,have been of varying degree of effectiveness. Sometimes they 
have· been wound up and aga~n revived. 

Reply of Govel'llment 
No action recommended. 
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Recommendation (Sl. No. 55, Para No. 13.41) 

The Committee are infqrmed that even i~ the case of States 
which have set up something like 'District Planning Machinery' the 
comppsition of the staff reflects that there has been no serious 
attempt to induct technical personnel in planning. Lack of devel-
opment of planning machinery at the district level planning has 
also been brought out in the Report of the Working Group on Block 
level pl~nni~g ~pp()inted by the Planning Commission. The Work· 
ing Group is. of the vjew that while the staff is deficient in number 
t~e quality· of pt:!rsonal is also not such as could be relied upon to 
promote planning on scientific lInes. At the block level also the 
present stafflng pattern is mainly attuned to implementation tasks 
and not so much towards planning functions. 

Re.p'I.Y of Government 
No action recommended. 

~cqmnumdation (SI. No. 55 Para 6.42) 

The. C()mmittee feel that the planning machinery at the State 
level iSJ?eith~r ad~quate equipped with the necessary expertise in 
pl~ning. .Until t.b.e plannjng machinery at state level is strength-
e~ed :and activate,d, the States will. n{)t be able to have an active 
andmeaningtul participatiqn in th,e for1llul:ation of States plans 
and the plans made for such stq.tes at the central level will not re-
flect the real priorities 'and problems. 

Reply of Government 

No . act.ion . recomII;1eDfled. 

Recommendation (SI. No. 55, Para 6.43) 

The Committee feel that the decentralisation of the Planning 
process which is a):>solutely necessary for. the success of plan and 
more so in view. of the new emphasis on micro-planning, is possi-
ble , only if the .p~nfng. ma,!=lpnery at the. States level and at the 
District level is adequately strengthened not only quantitatively 
but. alsoqualititatiyely.The Co~mittee recoIl)mended that the Cen-
tral'q-oyefI}-,mept/planping. Commission shOUld p'¥sue this matter 
with t~e State Governments concerned and help them strengthen 
th~~r plap~~g upits: 

Rep~y of. Govt(~n~ept 
Alr~dy a ~heme for the strengthening of rlanning machinery 

at the ~State level is in <?peration. It .w.ill be pursu~ further. For 
.J •• f" . ~ ~. [ _ '; ''" , '. 

decentralised planning and implementation below the State level 



in an integrater programme, what is needed is the better utilisation 
of personnel already available under different disciplines. 

[Ministry of Rural Reconstruction O.M. No. H-ll011/7/79-RE 
Vol VI, Dated 10th April, 1981.] 

Recommendation (SI. No. 56, Para 16.67) 

From the draft plan document (1978-83) the Committee find 
that out of a total of approximately 5100 blocks in the country, 
about 3,000 blocks are covered by one or more of the three special 
programmes namely SFDA, DP AP and CAD. Out of these 3000 
blocks, 2000 blocks have been taken up for intensive development 
under the integrated rural development (IRD) programme. In 
addition, 300 blocks will be taken up under the programme every 
year. start\ng from the financfal yeIIT 1978-79. The Government 
decided that out of the 2000 blocks 13elected for intensive develop-
ment under the IRD programme, 1000 blocks will be selected for 
further intensification for development efforts so as to attempt full 
employment i'n these blocks by March, 1981. In the remaIning 
1,.000 blocks attempts will be made to achieve full employment by 
March, 1983. ThUS, by the end of the Plan Period, full employ-
ment would have been attempted, and, according to Government 
estimation, substantially reached un 2000 blocks and in 1500 other 
blocks the work would be in various stages. 

Action taken by the Government 

Thi'3 is only a statement of facts and does not call for any 
action. 

(NO. H. 1101117 /79-RE dt. 31st October, 1979) 

Recommendation (Sl. No. f(6, Para 6,68) 

The Committee find that as in February, 1979, development 
plans have been prepared in respect of 1627 blocks and formal 
sanction has been given to only 10B7 blocks. The Committee are 
surprised to learn that though one year of the plan period has al-
ready gone by, guidelines for the preparation of detailed plans at 
the block level have not been issued SO far. The development 
plans have been prepared in a general way. These are not detailed 
plans but some sort of ad-hoc plans for the current year. The de-
tailed block level planning would start only after the guidelines 
have been issued by the Government; these were expected to be 
iss'Ued in February, 1979. 
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Reply of Government 

The· guidelines for preparing block plans under the IRD pro-
gramme had been issued to the State Govts. last year (1978-7~) 
and based on these guidelines and other instructions issued from 
time to time, the block plans are being prepared and sanctioned by 
the' State Level Coqrdination Committees for implementing the 
programme. The pla::1s based on the IRD gUidelines are, however, 
not comprehensive Area Plans as these plans include only schemes 
which can be taken up under IUD within the overall financial allo-
(;ations provided for the blocks under the programme. The guide-
lines for block level plannine have since been issued by the Plan. 
ning Commission. 

[M/O Rural Recoestruction O.M. No. H-llOll/7 /79 RE 
:l3-9-80] 

Reeommendation (SI. No. 57, Para '.69) 

The Committee are very unhappy to note that the plan 1978-
1983 which had set before it an ambitious target of removing 'Ull. 

employment to a large extent has started in a very unsatisfactory 
way. Even after one year of the commencement of the plan, the 
detailed plans for the blocks are not ready. This will, no doubt, 
have a serious effect on the progress that would be made by the 
end of the period. The Committee are not satisfied with the reasons 
advanced for the delay in the issue of guidelines for preparation 
of detailed plans. The Committee hope that the detailed guidelines 
have been issued by now and the Government will pursue this 
matter through the State Governments concerned to ensure that 
the detailed block level plans are prepared and sanctioned within 
the expected period 6 to 8 months after the iSS'Ue of the guidelines. 
Unless this is done according to the time schedule, the Committee 
are afraid, even the second year of the plan would have gone by 
without any substantive progress in this regard. 

Reply of Government 

As indicated in the action taken noteS on recommendations in 
para 6.68, detailed block pl~s under the IRD Programme are being 
prepared on the basis of guidelines and instructions issued to the 
State Govts. in this regard. Based on the financial allocations pro-
vided to each block, suitable schemes eligible for assistance under 
the programme in the primary, secondary and tartiary sectors are 
included in the block plans. These plans are formulated for the 
blocks selected under the IRD Programme and after a preliminary 



scrutiny at the project level, the block plans are considered and 
approved by the State Level Coordination Committees constituted 
for this purpose in all States/Union Territories. The concerned 
subject~matter specialists at the State/Distr:ct level are associated 
with the ,formulation/sanction of the Black Plans. 

The Block Plans formulated under the lRD Programme may, 
however, not be ,considered as comprehensive area plans as these 
Plans are formulated with the limited objective of utilising the 
finan';:ialallocations under the IRDProgramme and assisting about 
300 families from the target groups, viz. small marginal farmers, 
agriculturallnon-agricultural labourers, rural artisans and 
members of the scheduled castes and Scheduled Tribes. Viewed 
in this context, it would, be seen that blo::k plans under the IRD 
Programme are being formulated and sanctioned although these 
may not be considered comprehensive area development plans. 

[M/O Rural Re~onstruction a.M. No. H-llOll/7/79 RE 
dated 23-9-80] 

Reeommendation (Sl. 'No. 57,Par~ '~.1O) 

The CQmmitteenote that though the concept of mieroand bleck 
level planning Ras been accepted, the work on the ,preparation of 
the resource invento!'y for,each block has not yet been fully started. 
The Committee attach .great importance to the preparation of re-
source inventory for each block without which there cannot be 
any realistic and meaningful. planning. The . Committee therefore, 
cannot over-empbasisethe need ·for expeditious action to prepare 
resource inventory for each block and making it the basis .for aU 
future planning·. in the block. 

ReplY of Government 

Preparation of reS(1'.Jrce inventory for each block is a part of the 
comprehensive block· level planning. The Planning Commissioll 
have since issued the guidelines in this regard. 

[M/O Rural Reconstruction O.M. No. H-llOll/7 /79 RE 

\. 
dated 23-9-80] 

dCeoandneotlaUon (Sl. 'NG. ;SS,Il'ara·6.71) 

The: Committee note· that outlay for each of the 2000 blocks 
already. covered by . the . three on-,going· special programmes . will be 
Rs.5 lakhs, in addition to the allocation that they may be .gettb;tg 
under the ong~ing programmes. WheJi asked whether an additional 
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invEts,tm~nt of Rs. 5> lakhs per block in -the course of 5 years will 
be ,aple -to '},:>l1ing ,about Full employment in that block, the represen-
tativ~ pf ~the :Depalttment of ·Rural Development stated that 'I per-
sQnalv ~f.eEl1 that it is an -impossibility. The Committee find .that 
so 'f~r ~he liizeof the problem in each block and the number of 
families requiring assistance in the block are not known and will 
not be known till a detailed survey has been completed. The Com-
mittee are surprised as to how without knowing the size of the 
probl(!m, Government have come to the concluston tha,t.an invest-
ment of Rs. 5 Jakhs per block would be able to solve this proQlem. 
This is an ad-hocism which should have been avo'deq. The Com-
mittee would like to stress that the qu,estion of allocation of 04tIay 
per hlock should be kept open !lnd decided realistically after tpe 
magnitude of the problem in each block is .known with c;~r~ty. 
The Committee also feel that blocks where the unemployment 
position is very acute ·shQuld receive .lar.ier funds to .be able to-deal 
with the problem realistically andefl'ectively, 

Reply of-Government 

:F)-n.a~ial.allocations under· the IRD Programme were made on 
the basjs. of ~van.abilityof infrastructural f·acHities in the blocks. 
Ev.ep.if Jhelevel of investment r.equired for achieving full employ-
men'; in tIi\e bloelts is wo~ked out, the utilisation would depend on 
the ,aQsol;"ptive ,capacity of the blocks in terms of availability of 
Adn.inistrative aid . credit. support. The utilisation of funds will 
d~p(md on the availability of crewt as the. utilisation of subsidy 
und(~r the. program.me is linked intrinsically with the availability 
of . institutional finance. While the present financial allocations 
under the prograntme are considered adequate in V~w. of the exist-
ing infra structural support, additional allocations would be consi-
dewd when the allocation made are. fully 'Utilised. 

[MID R.w;al Reconstruction O;M. No. H-llOll/7/?9JlE 
dated ~-9..aO] 

;BeceIDlllen4ation (Sl. No. 59, tPna ~.72) 

The Committee note that the Department of Rural Develop-
mlnt are sceptic about the capacity of all the blocks to absorb 
R& .. 5 laJUis ..as .. already . sanetioned for IRD. pr.:>grammes because of 
inU~Q-uate in£rNtroctu.re in the block. The representaq,ve of the 
Department stated. cluring' ev.idence that "unless.and until in.fra-
structure iacilities .areavailable, it is no poISe allocating hiiher and 
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higher amount simultaneo'usly." The Committee are informed 
that the most important infrastructural facilities. lacking in the 
blocks are institutional finance, branches of commercial banks and 
cooperatives. The Committee agree that it is no use pumping funds 
in a block if ~he block administration does not have the capacity· 
to absorb and utilise those funds. 

Reply of Government 

Lack of adequate institutional finance is one of ~e major con-
straints in the implementation of IRD Programme. Tpis Ministry 
is keeping close liaison with the Reserve Bank of India, Union 
Ministry of Finance and Commercial Banks' to ensure that necessary 
steps are taken by them to provide the necessary support of iD.sti~· 
tutional finance for the effective implementation of the progranime. 

The IRD Programme is basically a beneficiary oriented p~ogiam
me and no investment on infrastructure' was permissible as part· 
of the IRD Programme. Government of India reviewed the position 
in this regard and it has now been decided to permit investment on 
infrastructure to the extent of 10 per cent of the allocation for 
the blocks selected under the programme out of IRDfunds on such 
items of infrastructure which are directly related to the beneficiary· 
oriented programmes, and facilitate a more effective implementation 
of individual beneficiary programmes. This step is expected to lead 
to better utilisatiQn of funds and a more effective implementation 
of the beneficiary oriented schemes under the programme. 

" . 
[M/O Rural Reconstruction O.M. No. H-llOll/7/79 RE 

dated October 31, 1979] 

Recommendation (S1. No. 59, Para 6.73) 

The Committee would, therefore like to recommend that . the 
weaknesses of the block administration to absorb funds should be 
identified and adequate . infrastructural facilities ensured for the 
succeSs of various schemes under IRD Programme. If this is not 
done, the Committee. are afraid that the Government may find at 
the end of the plau period that all the. funds earmarked for the 
block have been spent but the desired results have not been achievea. .. ." 

... Reply of Government 

'In addition to institutional finance, lack of required admtnts-;; 
trative su.pport at the district/block level is the other major factor 
that limits the capacity of the blocks to a'bsorb and utilise'. funds 
under th~ programme. The inadequate administrativestaffsup-
port was identified as a major constraint in respect of new blocks 
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selected from the non~special programme areas. As there was no 
agency q,t the district level that could be entrusted with the im-
plementation of the IRD Programme in these blocks, the Ministry 
has decided that 5 per cent of the outlay on IRD Programme in 
non-special programme areas may be utilised towards expenditure 
on establishment of agencies for implementing the programme at 
district level where such agency did not exist. The staffing pattern 
suggested for setting up of new agencies is on the pattern of existing 
Small Farmers Development Agency (SFDA). Further, as recom-
mended by' the Planning Commission, the State Govts.have been 
asked to set up district planning team consisting of an Econom'st/ 
Statistician, as credit planning officer and a small and cottage industry 
officer. The expenditure on setting up of this team will be met out 
of IRD funds. In addition, proposals also have been sent to Plan-
ning Commission for strengthening the Block machinery. 

[M/O Rural Reconstruction O.M. No. H-llOll/7 /79 RE 
dated 23-9-80] 

Recommendaton (81 No. 60, Para 6.77) 

The Committee have been informed that the·.re is extreme dearth 
of skilled and technical manpower required for implementation of 
the various programmes in the rural sector. It has been brought 
to the Committee's notice that unless we have first class talent, at 
least in the initial stages, to look· into the problems at the project 
level and at the administrative level, we may not be able to get the 
desired results from the rural development programmes. It has 
been suggested that a rural CI.riented personnel policy should be 
adopted to attract. competent experts to work in rural areas. The 
Committee are informed that the Prime Minister has also. drawn 
attention of the State Governments to his matter and has observed 
that suitable incentives should be given to attract best talent to 
work for rural people. The Committee also strongly feels that the 
personnel poli~ies of the Central and State Governments should be 
given a rural orientation and provide for liberal incentives to attract 
the best and most competent technical and administrative personnel 
to take cparge of the rural development programmes and make a 
success of' them. The Committee feels that the Central Government 
should give a lead in this respect to the State Government. 

Reply of Government 

(1) In keeping with the recommendations of the Estimates 
Committee, the Union Public Service Commission h8.s aready Ie'-



structured the pattern of their examinations with a view to giving 
adeq'l.~~, ,representation to persons from rural areas in the posts/ 
services, the re~ruitment for which is made by them. The UPSC 
h~:~ pIjefed the Direotorate of Advertising and Visual Publicity 
of t"1e ,MlniSl-fY of Information and BToadcasting to ensure that the 
v\.i~~tP9SfJtble publicity is given to the Commission's advertisements 
so that they ~each people in all parts of the (Quntry specially those 
liying in rural and remote or rear-flung a'l'eas. 

(2) The Ministry of Agriculture has also issued instructions to 
ta.e recruiting authoritifi:!S under its control to the effect that while 
sele:tiIlg technical personnel by deputation, transfer or direct re-
cruitment, other things being equal, preference should.be given to 
candidates having experience of working in rural areas either in 
the field or in research work. 

(3) It may be added that the personnel problems relating to 
implementation of tribal sub-plan area- sche~e3 were examined by 
a Working Group headed by the Secretary, Department of Personnel 
and Administrative Reforms. Various suggestions for giving mone-
tary ~ non-monetary incentives to personnel posted in tribal sub-
plan areas made by the Group have been recommended for imple-

-mentation to the State Governments. -Many of the tribal sulrplan 
areas being rural in character, bese suggestions and recommend,a-
ti9ns would be applicable to them. For the benefit of personnel 
w<?,!"king in tribal sub-plan areas, training programmes were arrang-
ed at New Delhi and Ra~chi throjJ.gh the Indian Institute of· Public 
Administration. 

(4) As regards other financial incentives, as had been st.at~d 

earlier in the enclosure to this Department d.o. of even number 
dated October 29, 1979, this is a matter with which, because of the 
wide implications of the proposals, could be considered at the ap-
propriate time by a Pay Commission. 

[l\Wlistry of ~al ,Re~onstruction O.M. No. H-1U}11f7f7~-RE 
dated 23 March, 1»81] 



CHAPTER III 

RECOMMENDATIONS WHICH 
DESJtRE TO PURSUE IN 
REPLIES. 

THE COMMITTEE DO NOT 
VIEW OF GOVERNMENT'S 

Recomia\enctatioli (Sf. NO. :'f), Para 4.58) 

The Committee take note of the observation made by an expert 
that the sutplus land, according to the land ceiling laws, i'S muCh 
more than 168.80 lakhs acres estimated so far. Aceording to t~ 
Expert's estimation 30 to 35 Million he::t. of land should be surplus 
under the Existing Laws. This view is supported by an observa-
tion in the Draft Plan document which says that "The disconcerting 
fact is that the officially estimated surplus is a fraction of the atea 
held in large ownership holdings as estimated from survey data. 
The Committee, therefore, feel that there is an imperative ~d to 
reassess the surplu.s land S:J that the Goverbment can have a clear 
and correct picture of t'-1e total surplus land available in the coun.;. 
try. In this context the Committee would like the Government to 
take ihto consideration the views of the expert, who :has suggested 
that there should be a proper s~tem of land registration and the 
question of surplus land should we discu~sed and determined in 
open meetings held in the country-side. 

Reply ef Government 

The basis on which the expert referred to has made the estimate 
is not clear. As regards observation in the draft plan document 
that the sUTplus area is very much larger than offi ~ial estimates, 
this Department has pointed out to the Planning Commission that 
the statement cannot be sustained on facts. This estimate is made 
on the basis of NSS data, but the principles of determination of 
ceiling surplus area according to the ceiling laws are entirely dif-
ferent. In the result. the entire area shown comprised :n bigger 
holdings may not be available for distribution. To illustrate, the 
NSS data do not take into account the quality of land. It is, how-
ever, well known that the ceiling varies a~cording to the quality 
of the land and is larger for land of inferior quality. A broad 
estimate whic'-1 does not take into account land quality will, thus, 
have very little relevance. 

85 
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Determination of ceiling surplus lands is a statutory process and 

is conducted with reference to land records and evidence adduced 
by parties. Any a. priori estimate is thus likely to be of very little 
use. 

[Ministry of Rural Reconstruction O.M. No. H-llOll/7/79-RE 
dated October 31, 1979] 

Recommendation (SI. No. 4.0, Para 5.%4) 

The Committee note, uuder the new industrial policy, while the 
small scale industry will be protected against tbe large industry, 
the cottage industry will be protected against the small industry. 
The Government, it is stated, are in the pro-::ess of identifying those 
areas where they can demarcate between the organised sector, the 
small scale sector and the village industry sedor. They have, for 
instance, reserved additional weaving for handloom sector; matches 
also are stated to have been reserved entirely for cottage industry 
sector. The Committee welcome this approach as they feel that 
this measure alone will go a long way in not only protecting the 
village industTy sector from the small industry and the small indus-
try from the large industry but also in generating more employ-
ment in det'entralised sector, particularly the village industries 
sector. They would like the Government to complete this exercise 
of demarcating roles of large sector, small scale sector and vlllaget 
cottage industry sector without delay so that the benefit intended 
for the small and cottage industry sector starts accO'l"ding to them 
at the earliest. 

Reply of Government 

Areas where specific reservation/demarcation is necessary are 
being reviewed continuously and large scale and medium scale 
sector is normally not allowed to enter the areas which can be ex-
plored by the rmall scaje and cottage industry sectors. 

[Min. of Rural Re::onstruction O.M. No. H-llOll(7):79-RE, 
, Vol. VI. dated December, 8, 1980] 

Recommendation (SI. No. 53, Para 6.29) 

The Committee note that it has been recognised by Government 
that the new plan priorities (reflected in 1978-83 plan) will rall 
for basic changes both in planning process and in the machinery for 
implementation and monitoring the progress of the plan. Some 
measures have already been initiated in this direction such as the 
adoption of the con-:oept of Rolling Plan system so that year to ~ 
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targets could be set up for selected sectoral outlays and output 
within the five year plans and the imbalances that used. to arise 
from year to year can be corrected. Measures have also been taken 
to strengthen the planning machinery to meet the requirements of 
the new concept. 

Reply of Government 

The observations made in this pa'l"a were basad on the policies 
and priorities of the earlier Government. The new plan 1980--85 
has been finalised keeping in view the priorities of the present 
Government 

Recommendation (81. No. 53, Pa"a 6.30) 

As eminent expert has expressed a view before the Committee 
that in spite of the emphasis in this plan on rural development, t1:te 
Planners have not benefited from the experience gained so far. 
Before fO'l1llulation of the plan they have not involved the econo-
mists, the administrators, tbe State Governments, etc. The repre-
senative of the Planning Commission has stated that the draft plan 
had to be prepared in a very short time and it was therefO'l"e not 
possible to consult the it!presentatives of the different section of the 
society at the time of the formulation of the draft Plan. The Com-
mission is stated to have since,held dis~ussions with representatives 
of trade-industry, trade-unions and economists. The State Govern-
ments have also been closely involved in formulation of Annual 
as well as Five Year Plans. 

Reply of Government 

The facts mentioned here were about the Draft Plan 1978-83. 

Recommendation (SI. No. 53, Paras 6.31 to 6.33) 

6.31. The Committee take note of the view expressed by an eminent 
expert that the Planning COlnmission as constituted today does not 
have the expertise particularly fO'f dealing with rural development 
and employment programmes. A"cording to hiln there are SOme 
organisations in the country who have. developed competence to 
deal with the ruTal problems at areas roots level. It is not merely 
the allocation of resources which is important but planning for the 
unutilisation of resources whihh is important. 



6.32. The Deptt. of Rural Development has informed the Commit-
tee that consequent upon a higher priority being given to rural 
development, a separate unit has been created in the Pi'anning Com-
mission. The Planning Commission has observed that taking an 
overall view, it would appear that the Rural Development unit as 
presently constituted would be able to provide the requisite exper-
tise needed for rUi"al d~velopment progtammes. 

6.33. The Committee, however, cannot but take a serious note of 
the view of the exp(!rts who has been connected with Planning 
Commi-ssion at the highest levels that the Plarmll'lg Commission does 
not have the expertise for deali~g parti,::ularly -~th the rural deve-
lopment and employment programmes. The Committee feel t~at 

unless the Rural Development Unit establishes links with the reput-
ed organisations working in the field *d pools all the experience 
and knowledge available in and outside the Government, it will not 
be able to take a comprebensive view of the problems at grass-root 
level in the ru'1'al areas and will not be able to find abiding solutions 
to the problems. In the Committee's opinion, setting up a Rural 
Development Unit under an Adviser (Agri.) might strengthen the 
Planning Comtrtissi01'l organisationally but it does not necessarily 
mean that this step will automatically equip the Commission with 
t~ expertise in' rural development and employment pi"ogrammes. 

The Committee strongly feel that there is an imperative need for 
not only setting up a separate unit for rural development and em-
ployment programmes, as is stated to have been done, but also for 
strengthening tbis unit by appointing experts of the proven talent 
and experience parti ~ularly in the micro-planning pi"ocesses in rural 
areas. 

Reply of Government 
The view exporessed by the eminent expert to the Committee that 

the Planning Commission does not have expertise for dealing wit~ 
the Rural Development Unit in the Planning CommissiOn and Em-
ployment Programme needs qualification. There is a separate Rural 
Development Unit in the Planning Commission dealing with rural 
development. The Unit and ti-te personnel in the Rural Deve-
lopment unit aSSisting the Member have the necessary background 
of Planning and implementation for Rural Development Programmes. 
In addition the Commission draws on the availabl~expertise from 
the related discip~es from government and outside. The employ-
ment and Manpo'Wer Division of the Planning Commission has also 
the necessary technical experience. 'i'nere is, however, enough s"ope 
for improvement. 

[Min. of Rural Reconstruction O.M. No. H-llOll (7) 179-
Dated 10 Aporil, 1981] 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF wmCH REPLIES OF 
GOVERNMENT l\JA VE NOT BEEN ACCEP'l'ED BY THE 
COMMI'ITEE. 

Recommendation (SI. No.1, Para 1.30) 

Toe Committee take note of the fact that the number of un-
employed persons in India has been rising at an alar~g pace-
the number having risen from 5.3 million in 1958 to 20.6 million in: 
1978. They also note that 58 per cent people in rural areas and 
41 per cent in urban areas live below the poverty line. Though a 
large number of schemes have been launched in the past to generate 
employment and eradi~ate poverty; these do not appear to have 

'made a dent into the problem. 

Reply of Government 

The new Sixth Plan (1980--,85), however, has estimated that the 
total volume of 'unemployment, on the basis of rates of unemploy-
ment observed in the National Sample-Survey 32nd round (1977-78), 
was 20.74 million in March, 1980, on the daily status basis. On the 
basis of the latest available survey results (provisional) relating to 
32nd and (1977-78) of the National Sample Survey Organisation it 
has been estimated that 50.82 per cent of the population was below 
the poverty line in rural areas and 38.19 per cent in urban areas. 

Recommendation (SI. No.1, Para 1.31) 

According to the Planning Commission the earlieT' Five Year 
Plans did emphasise expansion of employment but these plans did 
not envisage total eradication of unemployment over the relevant 
plan period. Also, earlier plans_failed to achieve the set targets. 

Reply of Government 

No action recommended in the paragraph. 

Recommendation (SI. No.1, Para 1.32) 

The Committee welcome the announcement made by the PriIrie 
Minister in Lok Sabha on 28th July,. 1977 that Government has dec-
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lared its aim of removing unemployment within ten years'. The 
Conunittee also welcome the fact that for the first time the Plan 
(1978-83) has mentioned t;1.e -removal of unemployment and signi-
ficant under-employment as a principal objective to be achieved 
within ten years. 

Reply of Government 

The de-:laration as referred in para number 1.32 was not done 
by the present Government. One of the objectives of the current 
Plan is to achieve a gradual reduction in the incidence of poverty 
and unemployment. 

Recommendation (SI. No.1, Pan 1.33) 

The Committee have examined in this Report the problem 01 
unemployment in rural se:·tor wheore 16.5 million out of the total of 
20.6 million unemployed persons_live, from various afigles and have 
made certain suggestions for rem9ving unemployment. 

~y of Govennnent 

The new Plan (1980-85) has estimated that out of the total 
unemployment of 20.74 million. 15.36 million are in the rUTal areas 
and 5.38 million are in the urban areas. 

~ion (Sl. No.1, PaTa 1.:M) 

The Committee feel that for the success of the Sixth and subse-
quent plans in tackling unemployment problem, it is necessary that 
the causes responsible for tbe failu'1'e of the employment s~hemes 
to achieve the desired results in the past are borne in mind and the 
authorities charged with the responsibility of formulating and im-
plementing similar schemes in the futuore are not allowed to commit 
the same errors and fail the Nation again in its resolve to remove 
unemployment in ten years . 

.,ly of Government -The special employment programmes undertaking by the Gov-
ernment during the early seventies were criti-:ally studied by the 
Proil"amme Evaluation Organisation. The evaluation report has 
been widely circulated. No such scheme sponsored by the Central 
Government is now under operation. The aim of removal of un-
employment in 10 yp.a'rS was declared by the Janta Government. 
The present Goverment consider that unemployment is indeed a_ mat-
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ter of great concern and it is at the Toot of many other problems 
also. The Government further consider 1.:1at they can have cer-
tainly short~terrn measures but basically employment can be created 
when the ecOnoini: problems are solved and not just by having 
dead-lines. The New Plan would, therefore, have creation of new 
employment opportunities as one of the objectives. 

[Min. of Rural Reconstruction O.M. No. H-ll01l(7) 179-
Dated 16 April, 1981] 

Reeommendation (SI. No.3; Para Z.2S) 

The Committee are informed that the earlier Five Year Plans 
did not aim at e:imination of unemployment anq that even the plan-
ned employrne~t did not materialise as the pl~ failed to achieve 
the targets. The problems of unemployment and under-employment 
has now assumed ,serious proportions. Th~re was a baclrlog of 
about 20.6 millions unemployed persons at the end of 1977.:78 and 
29.5 million new entrants would enter the labour force during the 
next 5 years. Recognising these facts the Draft Sixth Plan now 
proposes to adopt an ettIployment oriented strategy to tackle the 
gigantic problem and generate an additional employment of the 
order of 49.3 million standard persons years during the plan period 
(1978-83). 

Reply of Government 

The estimates provided in the new plan indicate that the volume 
of unemplo:yment in March 1980 was 2:3.74 million daily status basis. 
it is also estimated therein that the increase in labour force dW'ing 
March 1980' to March 1985 would be 34.24 million (in age group 5 
and above). The projected growth of employment in 1979-80!1984-85 
period is 34 million persons years, .• raising the estimated level of 
employment of 151 millions standard persons years in 1979-80 to 
employment of 185 million standard persons years in 1984- 1985. 
Though the estimated increase in employment is 34 million standard 
person years, the actual number of beneficiaries to be much more, 
since not every member of tl:le force may be a -full-time worker 
during the entire year. 

ReCommendation (Sf. No·3, Para 2.26) 

There cimilot be two opinions on the view expressed by an ex-
pert that 'a single line approach cannot provide a solution to the 
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complex problem of unemployment. It has got to be a multipronged 
approach. The Plan it is stated, provides for long and miduem 
term programmes to stimulate employment but unless these 
programmes are reinforrced by direct employment programIlles to 
be taken up immediately it may be difficult to make sufficient im-
pact on the unemployment problem. In this context the Committee 
take note of the views expressed by other experts on the desirability 
of the State taking over the responsibility of providing direct em-
ployment. The experts were of the opinion that if the Government 
fails to provide work, then it should be the duty of Government to 
give them unemployment allowance. An economist of high standing 
has states that 'A work guarantees .... can attack the unemployment 
problem directly and eliminate it within a decade or less and this 
is the only way out'. The Committee note that Government do not 
favour the idea of extending the employment guarantee scheme like 
the one in operation in MaharashtTa and other States at this stage as 
they consider the magnitude of unemployment too large at present 
to make such a solution feasible. The Planning Commission, it is 
noted, is not opposed to the concept of Antodaya. 

Reply of Government 

The new plan 1980-85 has emphasised the need for multipronged 
approach and has indicated po~icy measures even for generation of 
self-employment. The scheme of Ant yo day a continues to be imple-
mented in some states in the State plan sectorl. 

Recommendation (SI, No.3, Para 2.27) 

The Committee has gone into this question carefully .. The Com-
mittee have no doubt that the long and medium term 'programme9 
envisaged in the plan (1978-83) will bear fruit and generate employ-
ment. But the twin problems of poverty and unemployment cannot 
for a long term solution and something concrete has got to be done 
in the immediate present to defuse the explosive situation which is 
developing on the unemployment front. The Committee are of tile 
considered opinion that immediate problem of unemployment can-
not be solved unless the long and medium term employrrient genera. 
tion schemes. are supplemented by direct employment schemes. 
The schemes like Maharashtra Employment Sc'heme guaran-
teeing mInImUm wage or unemployment allowance aTe needed 
now when the unemployment situation is very acute. These- may 
hecome much less attractive and may even phase out when the long 
and medium term schemes start producing results and obsorbing the 
unemployed in more remunerative jobs. . 
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lleply of Government 

The new plan 1980--85 has recommended a number of employment 
promotion programmes like Integrated Rural Development Pro-
gramme, Operation Flood IT Dairy Development Programme, Pro-
gi-amme of Fishing Fanner~' Development Agency, Various pro-
grammes under village and small scale industries sector, National 
Rural Employment Programme, Environmental sanitation, slum 
improvement, tree plantation, construction of houses for the econo-
mically handicapped people, etc. iit the urban areas, Minimum Needs 
Programme and Special Programmes for Scheduled . Castes and 

, Scheduled Tribes for the creation of income earning occupations 
etc. At present some special Employment Programmes have been 
initiated in some States including Employment Guarantee Schemes 
in Maharashtra, Tamil Nadu and Madhya Pradesh and Employment 
Affirmation Scheme in Karnataka. Unemployment allowance is not 
visulaised at present as the financial commitments involved are very 
high. Such unemployment allowance may even lead to persons not 
normally in the labour force seeking unemployment allowence. 

f' Recommendation (SI. No.4, Para 2.28) 

The Committee are of the popinion that the time has now come 
when the citizens right t'o work should be recognised and the State 
should accept responsibility. to provide work to its citizens, and in 
the event of its failure to provide work, give them unemployment 
assistance and thus honour the long ignored DIrective Principle en-
shrined in Article 41 of the constitution. The Committee further 
feal that this responsibi:ity should now be made statutory responsi-
bility binding on the Union and State Governments who should not 

~ delay any· longer the formulation of direct employment schemes and 
implementing them on national scale and devishing ways and means 
of overcoIiling the financial constraints to make these schemes Ii 

success. 

llteply of Government 

The Government of India do not favour the payment of unem-
ployment allowanCe just as a dole. However, the schemes which are 
meant to provide allowance to the unemployment towards training 
-schemes to equip them better for wage or self-employment, have been 
included among the plan schemes. Though there is no proposal to 
implement a national eIIlployment guarantee scheme, the employ-
ment guarantee scheme of some State Government as have been 
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included in the Sixth Plan. T4e new N~i0llal Rural Employment 
Programmes aims at providing continuous employment in the slack 
agricultural season in the rural area'S. 

[Min. of Rural RecopstructioIl, O.M. No. H. 11011/7/79 
dated 10 April, 1981] 

RecolllJDentlatioD (Sl Nil. 7, Para 2.31) 

T:he Committee note that 2./4 (73.4%) of tot~ of all UD.e,Ill.pIQy-
ment is concentrat~ in seven States v;z. Tamil N.adu {12.63 % ) 
Andhra Pradesh (12.49%), Mahar~htra (11.93%), &h,ar (11.95%), 
Kerala (10.11%), West Bengal (8.79%) and Uttar Pradesh (6.54:%). 
In the first six States, the rate of unemployment is 10 per ~en1 or more 
with Kerala having the l;rlgP.est (25%). Although tb,e problem of 
Wlell1ployment has not been estimated diiirict-w~e, it h~s ~n 
brought to the Committee's notice that there are abC?ut 40 percent 
of districts in the country which had economic g,ro\Vtp. rate below 
1 percent and out of them 25 per cent of the W,strict:o had a negative 
growth rate. 

The data observed in para 2.37 is based on the fi~ of the 2:7th 
round The 32nd. round su·rvey O!f NSSO re:~iD,g to J.uly 1977 to 
June 1978 has provided recent da~a on State-w~ une.w.ploy~.ent. 

Acc~ding to provisional results of the survey, ~ ~hal:e of Tamil 
Nadu in aU India Wlemployment in 197-7-'7-8 was 16.48 .per .cen~of 
Andhra Pradesh 12.37 per .cent, Kerala 11109 per cent, Mah~a 
10.16 per cent, West Bengal 9.08 per cent, >of Bih~ ~tn per c~t and of 
Uttar Pradeirh 7.m pel" ce.nt. m. the States of Ker.a4, Tamil Nafiiu, 
Allalhra Prad;esh ana West ~gal, U~plOYOleDt ra,tes were above 
19%. In ·the U.T. of Delhi anQ p0lldi~err:y aJ.~ the Un,~mp~oym,e~t 
rate was rugher than lO%! The unemployment ra,te in K,eriila (25.(;9) 
continued to be the highest. 

Reeomme~QO~ (s.L No.7, Para 2.38) 

The Conuni~tee are sl,lrprised t() be to~d that even in the cur~ent 
plan which i~tends initj,ating sQme redistributive measures aiming 
atredl,lcing disparities, there are ~o special or specific allocatiom 
fO.r tackling the employment problem in these seven States af for 
l(l~celeratinggro:wth rate in tb,e 40 per cent of the districtsh.aving 
less than 1 per cent growth rate. The represe~tative of the Depart-
men! of Rural Development h~ however admitted during evidellee 
that uniform plan"ning in all the States will not be able to fully meet 
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the requirements af the;e particular States. The Draft Plan has also 
indicated that employment oriented policies need 10 be implemented 
wfth the greatest urgency in the 6-7 States referred to above. 

Reply oS. Gove~t 
The Plan 1980-85 has adopted a de centralised approach to the 

manpower planning and emp~oyment generation. The District Man-
power planning and Employment Generation Cauncils proposed to. 
be set up would draw up strategies and plans far employment genera-
tion in the districts keeping in view lacal requirements. 

Recommendation (Sl. No·7, Para 2.39) 
The Committee are of the view that high intensity Of u.nemploy-

ment in these seven States and stark poverty and bac.kwarQ.nefiS in 
40 per cent of the districts are nat prablems which can be salved by 
the States on their own. In the Cammittee's apinion, the Govern-
ment should take upon themselves special responsibi:ity to. help these 
States and districts to. come upta the level af the national averag,e; 
otherwise in the country's march to. progress th~ regia~ will can-
tinue to l~g behind and this should nat be allowed to ~pPen in 
larger natianal interests. 

.. Reply of Govemment 

The Central Gavernment have taken various steps to enable the 
backward States to overcome backwardness. The cUsttibutioJ1 of 
Central aWstance to. the States is weighted in favaur of those States 
whase per capita income is below the national average. In addition, 
there are spedal pragrammes such as, the Drought Prone Area Pro-
gramme, Desert Development Programme, The Hill Area Develop-
ment Programme the Tribal Area Programme, the scheme ot 
assisting the Needs Programme development of· inciustriaUy 
backward districts. The revised Minimum needs Programme, all 
af which cumulatively make an impact an the problem. In addition, 
the resources released as a result of the madification in the centrally 
sponsored scheme have been distributed an the Incame-Adjusted-
Total-Papulatian farmula. Apart from plan assistance, the devolu-
tian of excise revenue to. the State is regulated by a formula weighted 
in favour af the poar State.;;. As the Strategy for reducing residual 
unemplayment and inter-State disparities in development has to be 
devised in accordance with local candltions and implemented by the 
concerned State Governments themselvp.s, it would not be advieable 
for the Central Government to. intervene through tied or special allo-
catians which may interfere· with· intE!grated planning. With the 
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resources made available to the State Governments, St.ate them:;elves 
have taken up special employment programmes in accordance with 
the nature. aria magnitude of their problem. In order to ensure that 
outlays in the ~neral sectom of the States Plans benefit the sche-
duled castes, a special component plan for the scheduled castes have 
been built into the plant.> of the States. 

[Min. of Rural Reconstruction, O.M. No. H. 11011/7/79 
dated 10 April, 1981] 

(Recommendation (Sl. No.9, Para 3.43) ,. 

The Committee have observed in the previous Chapter that 
the time has now come when right of every citizen to work promis-
ed under Art. 41 of the Constitution should be recognised. The 
Commission are glad to note that the Employment Guarantee Scheme 
of Maharashtra is a step in this direction. The Committee feel that 
the Maharashtra Employment Guarantee Scheme has been successful 
in achieving its main objectives of providing gainful and productive 
employment to unskilled workers who need work and are prepared 
to do manual labour but cannot find it on their own. The Scheme 
lias also been able to create productive 'asSet.3. The Committee do 
not share the view often expressed that it is only a palliative and an 
insurance against starvation. The Committee are of the view that 
the scheme is an' insurance against unemployment. The Committee 
commend this scheme for adoption in all other States as early as 
possible. 

Reply of Government 

The Maharashtra Employment Guarantee Scheme which has been 
placed on a Statutory footing provides not only guaranteed employ-
ment but also unemployment allowance in case the Government or 
the agency prescribed by the Government could not provide em-
ployment within the stipulated period. The employment guarantee 
scheme has been approved by the Government of India and included 
among plan schemes, but it has been stipulated that expenditure 
OJ!. unemployment allowance should be borne by the State Govern-
ment from its non-plan funds. , The Government of India is not in 
favour of providing unemployment allowance at the present junc-
·ture for reasons already stated. Employment Guarantee Scheme of 
Tamil Nadu and Employment Guarantee Scheme of Madhya Pradesh 
have been approved by the Planning Commission. The Employment 



97 , L. 

Affirmation scheme of Karnataka Government has been approved 
by the Planning Commission for inclusion among the States Plan 
schemes. The Government have also proposed to implement 
National· Rural Employment Programme. The budget estimates, 
which have been presented to the House provide Rs. 180 crores in 
1981-82 for the new Natronal Rural Employment Programme, it is 
estimated that the programme if properly implemented could 
generate 300 to 400 million man days of additional emp~oyment. It 
is expected that the States also .will provide an equal amount during 
1981-82. It is for the States to consider the adoption of such a scheme 
or a varient thereof, depending on the unemp!oyment situation in the 
State and the resources available to the State. 

[Min. of Rural ReconstTuction O.M. No. 1101117179 
dated 10 April, 1981] 

~, Recommendation (Sl. No. 28, Paras 4.56 and 4.57) 

Although a more equitable distribution of land resources through 
land reforms programmes has consistently been a major policy ob-
jective since independence, the impl~entation of this policy h~s 
been slow throughout as will be seen from the fact that out of 68.80 
lakh acres of land estimated to be surplus, Government have taken 
possession of only 23.70 lakh acres of such land out of 44.98 lakh 
acres of such land declared surplus and out of that, only 16.02 lakh 
acres of land !/th of the total estimated surplus has so far been dis-
tributed. The Government have admitted that a more equitable dis-
tribution of land resources y.rould contribute to the employment 
intensive agriculture but even then the Government do not appear 
to have taken effective measures to bring about equitable distribu-
tion of the land. 

The Committee are informed that the implementation of 
land reforms laws was with the State Governments and the Central 
Government have been requesting them at the highest level to take 
possession of the surplus land and distribute it among the landless 
expenditiously but it appears that these requests have not evoked 
adequate response. The Committee also note that in the light of 
recommendations made ,by Committee on Land Reforms headed by 
Prof. Raj. Krishna, the Central Government have advised the State 
Government on the need for strengthening the implementation 
machinery, expanding High Court benches to dispose of writ peti-
tions against land reforms laws expeditiously and drawing up time-
bound programmes for the disposal of land reforms cases by the 



98 

revenue autho.J;ities. In the light of the past experience the' Com· 
mit~ cannot but feel that mere issu,e of comInUJ'.\ications to the 
State Governments is not likely to produce the desired results. The 
Committee are aware that the Central Government hav.e no direct 
authority in carrying out the land reforms and. distribution of surplus 
land. The Committee, therefore, feel that this problem can be solved 
only if a ;bodyat the highest level with the Chief Mi~1lers as 
MEmlbers is constitu.ted by the Ce.ntre to watch the progress of im-
plementation o,f land reforms m-easures and redistribution of land 
alr~y declared surplus. 

~ply of Government 

The Committee have rightly taken note, of the fact that imple-
mentation of land reforms is a State subject. Progress in imple-
mentation of the ceiling laws has accordingly to be reviewed by 
State Governments. The Central Government can, no doubt, make, 
and is in fact making, a review of the progress but corrective action 
has to r~pond to lOCal conditi'ons. In some cases, the slow pace of 
disposal may be due to a remediable laxity in administration; else-
where, it may be due to reasons beyond the control of State Govern-
ments (Stay orders and injunctions from courts, for instance). The 
Central Government is following up the matter with State Govern-
ments and has also made some specific recommendations with a view 
to improving the performance level. It has been suggested to State 
Goyernm,ents,' for axample, that all land reform cases should be 
dispos~d of by revenue functionar.ies below the High Court level so 
that the delay characteristic of the normal judicial process is cut 
short. 1'hey have also been advised to consider strengthening of 
High Court Benches so that pendency in High Courts ,can be cut 
down. 

NOlIna1ly, a Chi,ef Minister's ConfereJ)Ce is convened to discuss 
po-licy mat~s. As would be seen fromth,e for~Oing, the difficul-
~ areelltirely procedural. Should any J;najor i$sue arise, the Gov-
ernm~ of Ind4l would certainly conve~ a high level conference. 

[O.M.No. H-llOl1/7/79-RE dated October 31, 1979] 



CHAP'I'ER V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL 
R&PUES OF GOVERNMENT ARE STILL AWAITED 

Reco~04atUM (S!. No. 54, Palla i.34:) 

The Committee nnte that the Committee on Un~mployment 

(W.3~(Bhagvati Commit~J had felt the need ~or setting up a 
separ.ate organisation at the national level which should devQte 
iteeIf e~lusively to a comprehensive assessment and review of the 
einployment situation on a continuous basis and provide guidance 
aDCl advice to the various Ministries of the Government and other 
ageraeies ·in their peliries and functions in relation to the employ-
ment sitQaWOll. The Bhagvati Committee had recommended that, 
besides the Depertment of Employment and Manpower Planning a 
NatiOnal COMmission on Employmenl .. should be established. The 
CommisS'iOl'l. shou·}d enjoy the requisite\autonomy and be in a posi-
tion to take up suo motu the consideration of any matter relating 
to its functions. 

Reply of Government 

No action recommended in this paragraph. 
[Min1Stry of Rural Recomtruction a.M. No. H-llOll/7/79-RE 

dated October 31, 1979] 

~8D (Sl. No. 54 Para 6.35) 

'r.he Departmeat Of Rural Deveiopment/Plannimg Commission 
~ s~d th8!t, af,ter consiclerating the aforesaid recommendation 
oi Bh~ti CElmmittee, the work :relating to employment and 
n:toN:tP0wer plaJUling at thece:ntre was re-organised in February, 
1m.a.t:tti, .anexpanded Employment and Manpower Planning 
DivisiQA was formed. in .the Planning Cornmissi<m. It was thought 
1:.Mt thisen:1arged Division was in a better position to coordinate 
emp]o)"JQellt ana rrumpnwer planning in consultation with the 
CeMral Mimstries ami tha.t, .tberefore, it would be worthwhile to 
allow the arrangement to continue. 

Beplyai Govemaeat 
No action recommended in this paragraph. 

[Ministry of Rural Reconstruction a.M. No. H-llOll/7/79-RE 
-- dated October 31, 1979] 

99 
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Recommendation (Sl. No. 54, 6.36) 

The Committee on National Employment Service of the Minis-
try of Labour headed by Shri P. C. 'Mathew in its Report sub-
mitted in November 1978 also recommended the setting up of a 
separate Ministry of Manpower Planing & Employment at the 
Centre (with corresponding departments in the States) together 
with the normal executive field staff or Directorate General (Or 
a statutory National Manpower Commission as in the United 
Kingdom) which combines both executive and Secretariat functions 
at Government levels in respect of the support of its recommen-
dation is that the s-ubjects concerned. A reason put forward by 
the Committee in support of its recommendation is that disposal 
of closely related functions in the field of Manpower Planning and 
Human Reasources Development and Deployment between several 
ministries of the Government of India is not conductive to securing 
quick progress towards the Government's declared employment 
objectives. The Department ,pave informed that the Mathew . ,.. 
Committee Report has been, '·sent to the State Gavernments for 
eliciting their views. 

Reply of Government 

The Report of the Committee is under consideration. 

[Ministry of Rural Reconstruction O.M. No. H-llOll/7/79-RE 
. dated 23-3-1981] 

Reeommeadatio.n (SL No. 54 Para 6.37) 

The Committee regret to note that the Government have been 
dealing with this matter since 1973 in a very routine manner with 
the result that, while the unemployment situation has been wor-
sening day by day the Government have not set up any separate 
body at the Centre with sufficient powers to deal with the problem. 
The Committee agree with the Mathew Committee that the dis-
persal of closely related functions in the field of employment and 
manpower planning among different Ministries as at present, is 
not conducive to securing quick progress towards the Govern-
ment's declared employment objectives. 

Reply of Government 

No action is recommended in this paragraph. 

[MinIstry of Rural Reconstruction O.M. No. H-llOll/7/79-RE 
dated October 31, 1979] 

• J 
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Recommendation (SI. No. 54 Para No. 6.38) 

Now when the Government have decided to remove unemploy-
ment within a period. of ten years, of which one year has already 
elapsed, the need for ~etting up a Central Ministry of Manpower 
Planning and Employment is urgent and imperative. If a frontal 
attack is to be made on unemployment situation and results 
achieved within the specified time, the work relating to employ-
ment should· no tonger be scattered over various departments at 
the centre and in the States and employment should not remain 
one· of the numerous charges of an over worked Ministry or 
Department. The time has now come when a separate Ministry of 
Manpower Planning and Employment should be set up at the 
centre under the full fledged charge of a Minister and correspond-
ingly the State Governments are also persuaded to set up separate 
Departments under the full feldged charge of State Ministers to 
deal with this problem in a concent:rated manner. The committee 
recommend an urgent decision on this recommendation and would 
·like to be informed of the action taken in this regard within three 
months. 

Reply of Government 

Employment is related to development and enters every sector 
of the economy. The new (1978-83) Plan is an employment-
oriented plan and varioUs Ministries of the Government of -India 
and the States are all responsible for and involved in the achieve-
ment of the employment objectives. The responsibility for em-
ployment cannot, / therefore, possibly be centralised in a single 

" Ministry. 

The responsibility for employment planning and manpower 
planning rests rightly with the Planning Commission with responsi-
bility for detailed planning left to the Ministries and Departments. 
'Employment" transcends employment planning and manpower 

"planning and spills into areas of organisation of "labour, education 
of labour, provision of training and retraining facilities, vocational 
guidance and the like. Therefore "employment" in that sense is 
primarily the concern of the Ministry of Labour, with the other 
Ministries and the State Governments undertaking direct responsi-
bility for planning and organising specialised training and other 
programmes to meet their own requirements. 

The Planning Commission examines the plans of the Central 
_ ]v1:inistries from the view-point of employment and monitors "em-
ployment generation" under the plan as a whole and under Plan 
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Programmes in particular. In monitorfug progress, the Commis-
sion depends on the information flowing from the States, the con-
cerned Ministries and Departments and from the statistical, sur-
vey and evaluation organisations, such as, the Central Statiatieal 
Organisatidtl, the National Sample Survey Organisation and. the 
Programme Evaluation Organisation. The Pianning Commission 
is thus prima'rily concerne:! with planning, monitoring and evalua-
tion and as long as the machinery which the country has accepted 
for planning remains what it is, the PlaDDing C9mmissioa, has to 

_, continue to perform this function on behalf of the Central and the 
-State Governments. 

Implementation of the different developmental programmes 
having employment potential is the concern of the respective 
ministries and departments. Although this responSibility cannot 
obviously be centralised in any single ministry, the Department of 
R-ural Deve10pment in the Ministry of Agriculture and Irrigation 
has got a spedal role to play in respect of rural employment A 
close watch on the employment situation in respect of rural areas 
has to be kept, since the programme for full employment within a 
period of 10 years is to be implemented by this Ministry. A special 
study of all the programmes having pereeptible impact on rural 
employment will have to be carrie:! out besiaes working out em-
ployment potential of each scheme and monitoririg of the pro-
gramme at various levels. Evaluation of the progranrine from tiIile 
to time will also have to be made in order to keep a constant watCh 
on the progress made towards reaching the goal of full .employ-
ment. These responsibilities can be fulfilled effeCtively only When 
a full-fledged Rural Employment Division, duly suppOrted by 
technical manpower, is created in the Department of Rural 
Development. 

. The States, however, have some special employment pro-
grammes, which cut across sectoral boundaries and sectoral res-
ponsibility for such programmes is initially unspecified There is 
need for some Ministry in the Centre to coordinate such pro-
grammes, if they are financed wholly or partly by the Government 
of India. The responsibility for such coordination to the extent 
the States accept the role of the Centre in this regard, can be 
entrusted to the Ministry of Labour. In that event the Ministry of 
Labour, would, in relation to "emp'.oyment", deal with: 

(a) employment services including employment market 
in.formation in regard to the organised sector; 
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(b) training of skilled and semi~skiUed work~ inehlding 
retraining to match outPllt with the anticipated require .. 
ments; 

\ (c) vocational guidance; 

(d) coordination 0f special employment programmes; and 

(e) matters concerning employment guarantee and unem-
ployment insurance. 

This would, however, require the approval of Cabinet and the 
Ministry, which, if nece!'sary, 'Could be called the Ministry of Labour 
and Employment, would have to be adequately staffed and proper~ 
ly manned to discharge the responsibility. 

[Ministry Of Agriculture and Irrigation, Department of Rural 
Development O.M. No. H-llOll/7/79-RE dat-ed Au~t 2., 1979] 

Further information asked for .. 

Please state the up-to-date position regarding a~tion taken on 
the recommendation of the Committee. 

[L.S.S. O.M. No. 11/2-EC/78 dated 20th February, 1980] 

Further Reply oJ Government 

It has already been stated in the Action taken notes sent to the 
Llk Sabha Secretariat in respect of recommendation No. 54 con-
tained in paragraph 6.38 of the 34th Report of the Estimates Com-
mittee on Rural Employment that responsibility for employment 
cannot be centralised in a single Ministry. 

The responsibility for employment planning and manpower 
planning rests with the Planning Commission with retiporJaibnIty 
for detailed planning left to the Ministries and Departments. The 
Planning Commission examines the plans of the Central Ministries 
from the view point of employment and monitors employment 
generation under the plan as a whole and under Plan Programmes 
in particular. 

The Government of India (Allocation of Business) Rules 1961 
have been amended, vide Notification No. Doc.No.CD-616/79 dated 
the 20th September 1979. so as exclude rural employment and 
unemployment from the subjects dealt with by the Ministry of 
Labour. The Ministry of Rural RecOnstruction has been ass1gned, 
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among other things, "Programmes for tackling rural unemployment 
including food for work Programme, training programme and rural 
works programmes, Integrated rural developrn,ent, including small 
farmers development agency, marginal farmers and agricultural 
labourers, drought prone area. programmes etc:" Thus although the 
Ministry of Rural Reconstruction has to play a major role in 
regard to rural emplc,yment, almost all other Central Ministries! 
Departments like Agriculture and Cooperation, Irrigation, Indus-
trial Development, Transport etc. handle numerous programmes 
generating employment in rural areas. Thus the Ministry of Rural 
Reconstruction may have to function as nodal Ministry in matters 
relating to rural employment. 

The Ministry of LabO'llr would still have to deal with matters 
relating to urban employment and unemployment in the form of 
employment services including employment market information in 
regard to the organised sector, training of skilled and semi-skilled 
workers, vocational training etc. 

The State Governments have been advised to take necessary 
action on the recommendation under reference vide the Ministry 
of Rural Reconstruction letter No. H-llOll/7/79-RE Vol. IV dated 
March 17, 1980. 

[Ministry of Rural ReconstructIon O.M. No. H-llOll/7 /79-RE 
Vol. IV dated the 27th March, 1980] 

NEW DELHI; 

April 29. 1981 
Va1shakha -9, 1903 (S) . 

S. B. P. PATTABHI RAMA RAO, 
Chairman. 



APPENDIX I 

(Vide Introduction) 

Analysis/action taken by Government on the 34th Report of the Estimates Committee 
(6th Lok Sabha) 

I. Total number of Recommendation 60 

II. Recommendations/Observations which have been accepted by the 
Government : 

SI. Nos. 2.5,6,8, 10, I I, 12, 13, 14, 15, 16, 17, 18, 19, 20, 21,22,23, 24, 25, 
26, 27, 30, 31, 32, 33,.34, 35, 36, 37,38,39, 4 1, 42, 43, #. 
45,46,47,413,49, 50 ,51,52 , 55,56,57,58,59,60. 

Total 50 

Percentage to total • 

III. Recommendations/ObserYations which the Committee do not 
desire to pursue in view of GovernmeJlt replies : 

SL NoS. 

Total 

lI9.4O,53 

Percentage to total 

IV. Recommendations/Observations in respect of which Government's 
replies have not been accepted by the Committee : 

81. Nos. I. 3. 4. 7. 9, !l8 

83% 

5% 

Total 6 

Percentage to total 10% 

V. Rr'COmmendations/Observations in respect of which final replies of 
Government are still awaited: 

SLNo. M 

Total 

Percentage to total • 
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